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LEG rSLATIVE ASSEMBLY. 

Wednesday, 8th February. 1933. 

The Assembly met in the As&embly Chamber of the Council House at 
Eleven o~ the Clock, Mr. Deputy President (Mr. R. K. Shanmukham 
Chetty) in the Chair. I 

QUESTIONS AND ANSWERS. 

AiiSOOIATION FOR MB. SABAT CHANDRA BOSB, A STATE Pm:SONBB A.-f' 
JUBBULPOBE. 

25t' *~~ sl: '(CJiiiia: Will Govenitnent( pl~'s8~ 'stat~ if' ~y·Btep!f'biiVe~ 
been -taken to provide association for Mr. Sarat Chandra Bose who is a. 
lonely State Prisoner at .Tubbulpore? If RO, when and how? 

The Honourable Sir Harry Halg: The ll'atter is under considera.tion and 
it is hoped that a decillion will be reached at an early date. 

DISCHARGED APPROVED CANDIDATES OF THE Cll.oUTTA GENERAL P08'1' 
Oll'lI'ICE. 

252, *J[r. S. O .• ttra: Will Government be pleased to state: 
(a) if it is " fact that many "approved candidates" were discharged 

from service in the Calcutta General Post Office, by June 
1982; 

(b) if 80, what was their number at;ld for how many yean did they 
generally serve the department; 

(c) how many of such "approved candidateB"'hav8 beeit"p~ded 
in the lower division posts in Calcutta Genera} Post Office, 
since June, 1982; 

(d) whether many posts in the Calcutta General. Post Office were 
kept vacant for more than three years since 1927; 

(8) whether manv outsiders like the officials of the Central Tele-
p,raph Offi~e (Calcutta) Rnd the POSIt Master GenerA I 's Office 
hAve been brou~ht in t() fll\ up the vacancies of the Calcutta 
General Post Officf' during the years H)3~32; if so, whnt 
their respective number is; 

(f) whether Government are aWAre of thE' extreme hnrdship t.o which 
the discharged approved cnndidates and their families have 
been put on account of their present unemployment; 

{g) when these discharged c:andidates are likely to be providcrl with 
nppointments; 

(h) whether Government prop0se to AllOW some !lPf'rinl c()n~ir1(>rnti()l1 
1'0 far ns their reappointment,s are ('oncernC'rl, ond ,\"11111 th~ 
policy proposed and followed by Government in the mntter 
of their reappointments is? 

( 363 ) £ 
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Sir 'l'homu :aya: Information is being collected and will be laid on the 
table of the House in due course. 

BENGAL DETENU MR. SATINDRA NATB SEN. 

253. *Kr. s. O. Kltra: (a) Is it a fact that Mr. Satindra Nath Ben, 
II Bengal detenu, so long confined in the Ajmer Central Jail, has been 
trarFferred t.o the Gujrat District Jail in the Punjab? 

(h) Is it a fact that the said Mr. Sen was X'rayed in the Victoria 
Hospital, AjIner, and that his left lung was reported to be affected with 
tutlercllloE.is? 

(c) If so, wh~ was the transfer made in view of the very precarious 
state of his health? 

(d) Is it a fact that the Honourable the Home Member to the Govern-
ment of India saw Mr. Sen before his transfer, and why? 

(e) Did not Mr. Satindra Nath Sen ask Government, througli the 
Superintendent of the DeoIi Detention Jail, 80 late as .August, 1982, ~ 
have him X'rayed so uS to dia.gnose whether he wm; suffering from tuber-
culosis? 

(i) If the answer is in the llf11rrnativO;!, why was the X'ray treatment 
delq,yed f;() long? 

(g) Whnt arrangements have Government made for the proper treat-
ment of the Irisoner? 

(h) Has not Mr. Sen been suffering from Anaesthesia in the left leg 
for II lon~ time? Is he having fever now? 

(i) What ill his present weight, and what was his weight when first 
arrested under the Bengal Ordinance in January 1932? 

(i) Are Government prepared to consider his transfer :to< a place where 
he can be better treated? If not, why not? 

(Ie) What is the present nature of his treatment? 

fte Honourable Sir JlarJy Balg: (a) Yes. 
(b) Mr. Sen was examined by X'rays in the Victoria Hospital, Ajmer. 

but no disease was a.pparent. 
(0) Does not arise. 
(d) I happened to see Mr. Sen when I was visiting the Ajmer Jail. 
(e) I have no precise.information, but would invite the Honourable 

Member's attention to the reply which I gave to part (b) of his question. 
(f) Does not arise. 
(g) and (k). He is in the cnre of the Civil Surgeon. 
(h) I understand that hehns complained of suffering for the past two 

years from partial .Anaesthesia in a small area of the left thigh. He haa 
no fever. 

(t) 100 Ibs. ; this is an increase of 1 lb. since his admission to the ja.il 
in which he is now confined. I have no information as to what he weighed 
at the time of his arrest. 

(j) I hnve no reason to suppose that his pres~t trea.tment is unsuitable. 
Tlie. queltion of transfer, therefore, ace. not arIM. 
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ALLEGATIONS AGAINST THB INOOllfJII·TAX DEPARTMENT OJ' CALCUTTA. 

254. *JIr. S. O. Mitra: (a) Has the attention of Government been 
drawn to a paragraph that appeared in the issue of the Brd December, 
1932 of the Advance, a Calcutta daily, stating that the Income·tax 
Dep~rtment in Calcutta is sending out bands of 'plain.clothes men' who 
g') about from house to house for collecting all sorts of information for the 
purpose of checking income-tax returns? 

(b) Will Government be pleased to say if the method is approved by 
them? • 

(0) If not, are Government prepared to inquire into the matter and 
place the result of the enquiry on the table of the house? 

The Honourable Sir George Schuster: I have called for a report on the 
matter referred to ItlJd will Illy 11 stllt,ement on the tn.ble ip due course. 

QUANTITY OF BELTING PURCHASED BY THE INDIAN STORE.S DEPARTMENT AND 
BY THE RAILWAY BOARD. 

253. *1tlr. S. O. Mitra: Will GQvernment be plensed to state: 

(a) whnt. quantit:v of beltina.. has been purchased by the Indian Stores 
Department and by ~e Hailway Board for the last five years; 

(b) wh~t quantitie~ they hRve purohased from Indian manufacturers; 
(c) how many Indian factories manufacture belting in India; and 
(d) whether Government have considered the question' of granting 

any immediate protection to the industry, and, if 10, with 
what result 2 

'fte Honourable Sir I'r&nk Boyce: (a), (b) and (c). Information relating 
to parte (a) and (b) so far as the Indian Stores Department is concerned 
and in respeat of part (c,) is being collected and a 8tate~ent will be laid 
on the tahle in due course. Purchases of belting are not made bv the Rail. 
w.y Board, but by .t~e individual railW&Y8. and I am informed that l!aitl. 
culars of the QuantIties l'urchaserl bv the latter are not readilv avaIlable 
and the work involved in the collection of this information would not be 
commensurate with its utility. . 

(d) No. 

BENGAL STATE PRISONERS IN THE MADRAS PRESIDJIINOY. 

256. *1Ir. S. 0 Mttra: (a) How many State Prisoners of Bengal, 
under Reg'ull!tion TIl of 1818, flrc being detained at present,' in various 
jails in the Madras Presidency? 

(b) What aro the names of persons Bnd jails in which they Me detained 
respectively and what is the condition d their health? 

The HODOU1'&ble Sir Barry Bat,: (a) Eill'ht State Prisoners from 
Bengal are confined in jails in the Madras Presidency. 

(b) I am not prepBred to give det,ailed information about them, but the 
general state of their healt,h is sBtisfB('.tory . • A 2 
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DIET ALLOWANOE 01' BENGAL STATB PluSOlfEBS IN'fflB,M.i,nB4S PusIn.JlOY. 

257. *JIr. S. C. Mitra: (a) On what basis has the diet allowance of 
the State I'risoners of Benga.l in different jnils of the Madras Presidenoy 
been fixed at Rs. 1-4-0 per diem? 

(b) Is it not, a fad that the opinion of the local authorities, namely, the 
Superintendents of the Central Jails of Vellore, Callnanore, Trichinopoly, 
Rajahmundr) and also the Collectors of the districts concerned were 
invited before definitely fixing the rate of the same, within the term of 
reference which was to vary from·Rs. 1-4-0 to Rs. 2 per diem? 

(0) Is it not a fact tha.t all the Superintendents concerned in the 
Madras Presidenoy recommended invariably a rate of allowanoe' higher 
·than Rs. 1-4-0 while the Superintendent of the Cunnanore Jail reoom-
mended Rs. 2 per diem as the minimum allowanoe and that he was univer-
sally supported in this by the offioial and non-offioial visitors alike? 

(d) Wl::.II.t. were the special reaSOllS that actuated Government in fixing 
the rate of their diet allowance not according to the recommendations 
of those responsible authorities on the spot? 

The Honourable Sir Harry Haig: (a) The dietary allowance of Rs. 1-4-0 
was fixed with referent'e to local ('onditi~R Rnd the price of food-stuffs. 

(b) and (r). I lUll not aware that t.he authorities mentioned by the 
Honournble Member were consulted bv the Local Government. The allow-
ances were sanctioned by the Government of India on the recommendation 
of ' the Government of Madras. The Inspect,or General of Prisons was con-
8»l~ by t;he Local Government. 

(d) Does not arise. 

Kr. S. O. lIlta'a: May I know, Sir, whether t.he representation made by 
the President of the European Association in Calcutta as regards the 
allowanoe being excessive, waR taken into consideration by the Government 
while reduoiD,gthis dietary allowance? . 

'ftel!onourable St1'·lIarr,. Jlatg.: 1 have said in my answer that thean~­
aDce was,fixed with reference to Jocal con..ditions and the prioe of food-st~ffs. 
r do not think those t~ro factors iriclude a resolution by the European 
Association. 

Kr. S. O. MItra: What I was referring to is this: A claim has been made 
by Mr. Morgan, the President of the European Association, that they re-
pre Rented to Gov('rnment that the dietary nllownnee was excessive. May I 
Know if Gnvernment took into consideration that fact when they revised the 
dietary allowanoe? 

The Honourable Sir Harry Haig: I imnginp, t.hat t.he Government fixed 
the dietRry allowances with due regard to what WAR necessary a.nd not with 
regard to any representation from the European ARsociation. 

Mr.:N. M. Joshi: May I ask, Sir, wheth(~r there is any difference between 
the European ARsociat,ion Rnd the Government .of India? 

The Honourable Sir Harry Ilalg: In what respect, Sir? 
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Mr. N ••• .Joshi: In settling the polioy and also in taking administrative 
action . 

. . '""ftl.:~lltrB&rry;"g: Is it suggested, Sir, that the European 
Association ollght to he occupying these Renches 

JIr. N ••. .J0Iht: I ~m asking a question, Sir, ana ~ot ~aking 6 

suggestion. 

The !hnourable' B1r Harry 'Halg: The nnswer mllst be in the negative; Or 
rather in the affirmative, I think. (Lattgh:ter.) The question was whether 
there was a. difference. The answer is, there is. \ 

, I 
MEDICAL TREATMENT OF STATE PRISONERS IN THE MADRAS PRESIDENCY. 

258. *.r. S. O. Mitra: (a) What provision have Government made 
for the medical treatment of the State Prisoners in the Madras Presidency? 

. (b) Is ita. fact that no medical grant has been allotted either per bead 
or collectively for the saiB State Prisoners? !friot, why not? 

(c) Which is the final uuthority at present in charge of matters dealing 
with the said State Prisoners? 

(d) Have the local authorities, namely, th'e Jail Superintendent, the 
Inspector General of Prisons, or the Madras Government any diecretion 
in the matter or if! it that the Government of India lire to be npprosC'hed 
directly in ever ... case and for every specific grant in respect of the State 
Prisoners? .. 

The Honourable Sir Harry Ha~: (n) lind (b). For ordinllry ailments State 
Prisoners are treated by the medical officers of the jail end no separate 
grants for their medical treatment are made or are required. 

(c) T.he Government of India. 
(d) For normal caBeR medical nttendance Ilnd mediCines fue llvAilahle in 

the jail itself. Any special expenditure, whioh it may be necessary to incur, 
requires the sanction of the Government of India, but Looal Government& 
Q.T(' authorised to IIntiC'ipate sanction in urgent cases. 

STATE PRISONER MR. RAMESH CHANDRA ACHARYA. 

250. *1[1'. 9. O. IOtra: (a) Is it n. fact thnt State Prisoner Sj. RamfJsb 
Chandra Acharya had to suffer for Il long' timfl before his final operation in 
August, 1932, for chronic appendicitis in the Coimhatore Central .Jail, 
owing to dIP local flUthorities having no discretionary powcrs in medical 
matters regarding State Prisoners? 

(b) Is it a fact that the same State Prisoner was sufferinl!{ from. eye 
troubles and that it took over six months to get his eyes exa.mmed? 

(c) Is it a fact that though a pair of spectacles have been prescnoed by 
medical authorities lind sanctioned, it has not been supplied as yet? 

(d) Is it II filet that the local authorities are not vested with any 
discretionar~' powers even in medical matters? If so, what, are the special 
reasons for it ~ 
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The BODOUI'able Sir Barry Balg: (a) The facts are not as suggested by 
tbe Honomah1p lVfember. As sonn as it was considered that X 'ray examina. 
tion was desirable, the State Prisoner was transferred to Coimbatore ;rail,. 
and as e. result of this examination an operation was performed, ~ whioij1 
he made a rapid recovery. 

(b) and (c), 1. have no information to suggest that tbe facts arc as stated, 
but will bring the nonourable Member's question to the notice of the Local 
Government. One pair of spectacles was sl:\nctioned for this State Prisoner 
in ;ruly last. At the end of November, the l.oeal Government reported that 
this pair did not suit him and, on the 5th of December, sanction was com. 
municated to the purchase ofa new pair. 

(d) I would refer the Honourable Member to the answer I hayp already 
given to his earlier question on this point. 

HEALTH OF STATE PRISONERS IN THE CANNANORE CENTRAL JAIL. 

260. "'JIr. S. O. Mitra: Is it a fact that the general health of the 
State Prisoners of the Cannanore Central Jail has not been satisfaotoryj 
and the climatc dops not serm to suit them properly? If so, do Govern-
ment contpmplate transferring them to some other suitable jail ~ 

The Honourable Sir Harry Haig: The lAtest medical rep()rt~ Rhow t.hat the 
general hpCllth of ,the prisoner;:; if; good. 'I'h(' ;:;ccond purt of thl' qnestion does 
not arise. 

CONOENTRATION OF ALL STATE PRISONERS IN ONE PARTICULAR JAIL. 

261. *Kr. S. O. Mitra: Do Government now feel the necessitv of, or, 
have they flny policy in contemplat.ion regarrling, concentrating ~11 those 
Stat.e PrisoneJ'll tietained in different j'lli1R, to (WE' rnrtif'111nr jnil 01' f'nmp 
inside the province or outside it, along with other St.ate Prisoners scattered 
in different jails in different provinces? 

The Honourable Sir Harry Raig: The answer is in the negative. 

TRANSFER OF THE LAHORE CONSPIRACY CASE PRISONERS TO THE ANDAMAlfS. 

262. "')fr. S. O. Mitra: (n.) Is it a fact t·hataH the political life prisoners 
of the Lahore Conspirflcy Case in t.he different jails of the l\tadraR Presi· 
dency have been under orders of tr8ns-portatiqp to the AndamanR? 

(h) Has also th~ same order been temporarily postponed, pending the 
appearance C'[ some of them as wItnesses in the Lahore Conspiracy Case? 

(r) If so, when are the,v g::ling fA) be Sf)nt to Labore and to thb 
A "damanll? . 

The Honou,rable Sll' Harry Balg: (a) Gov-ernment have sanctioned the 
trnnsfnr to t.he Andnmnns of five terrorist- prisoners convicted in the Lahore 
Conspirlw,Y Case. 

(b) No. 
(c) Tohe prisoners have alrendy been sent to the Andamans. 
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I 
PERSONS CONVICTED' FOR TERRORIST ACTIVITIES. 

~63. .Mr. S. O. Mitra; (a) Will Gover?ment please s~8.te th~ .t?tB.I 
Dumber of persons, male and female, conVloted for terrorist actIVlti.,: 
up to date, provIDce by province '! 

(h) How many politi()sl convicts have been sent to the Ands.mans 
between .Tanuary 'and October, 1932. and since then up till DOW? 

(0) What are the names o{ the Rersons so transported, n8~ure 
.of their offences, terms of imprisonment and dates of transportatIOn, 
province by province? 

(d) Are there fmy female convicts among them? If so, how many? 
What are the names of the transported female political oonvicts and their 
residenees? 

(0) What srecial arran~ements, if any, have been made for female 
1JXllitical convICts on board the steamer or in the Ando.maDs? 

(f) Is it not a fact that several of the political convicts, prior to th~ 
transportation, were clm!sified and treuted I1S "13" class prisoners? How 
are they being treated in the Andamans now ~ 

(g) Of the political convicts in the Andamans, how many are "B" class 
and how many are" C" class prisoners at present? 

The Hopourable Sir Ha.rry Haig: (a.) I have asked Local Governments 
for information regarding the number of persons convicted for terrorist actio 
vities during the last three years and willl"y it on the table when received. 

(b) 25 prisonerR connected with terrorist crime were sent to the 
Andnmans hetween ,January and October, ]932, apd 50 more have been 
sent since then. . 

(c) I regret I am not prepared to furnish these particulars. 
(d) No. 
(c) Does nn~ nrise in view of the reply to part (d). 
(f) Yes. I would refer the Honourable Member to the reply which 1 

gave to part (d) of Mr... Bhuput Bing's starred question No. 294: on the 
16th September last. 

(g) 37 "e" class and 38 "B" dass. 

TRANSFER OF FURTHER BATOHES OF TERRORIST PRISONERS TO TRlII ANDAlU.N8. 
264. *111'. S. C. Mitra: (a) Do Government contemplate to send 

more batches of political prisoners convicted for terrorisil activities or 
otherwise, immediately or in the near future, to the Andamans? 

(b) If so, will Government please state their nJames-province by 
province-and the probable da.te of their departure? Are there any 
female rolitical prisoners. among them? If so, will Government please 
state their names, nature of their offence and residence? 

The Honourable Sir Jlarry Bai,: (a) Government havtl accepted the 
general principle that prisoners convicted of terrorist crime should be liable 
to be sent to the Andamans and will consider on their merits any proposal. 
to that end that may be submitted to them bv Local Governments. The 
transfer of a further 'batch of 25 terrorist "risoners from Rengal has been 
sanctioned. 

(b) I am not, prepared to furnish details beyond stating that no fema.la 
convicts are included among them. 
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Mr. 1[. Ahmed: In view of the fact that Government will have to 
release these prisoners sooner or later before the next election,do Govern· 
m~~1;.:propose, for ~he sake $f the Finance Member's poLicy oJ. obser:viDg 
economy, that further debts should not be incurred unnecessarily and that 
the Govenlment of India should not float any more loans on this account? 

The Honourable Sir Barry Haig: I am afraid I cannot accept the 
premise on which this elaborate argument appears to have been founded, 
the premise being that the Government will have to release prisoners, 
convicted of terrorist crime, at an early date. 

TRANSPORTATION OF FEMALE POLITIOAL PRISONERS TO THE ANDAlUNS. 

265. *Kr. S. O. Kltra: (a) Will Government be }:leased to state 
whether the responsibility of the policy or step taken by Government in 
transporting the female political. priso,ners to the ADdalllal)S rests with 
,.the Goveriunent of India or the Secretary of State for India? 

(b) Have Government considered whether the female prisoners could 
be accommodated with safety and impunity in provincial jails in India? 

The Honourable Sir Harry Haig: (a) The poliey has the approval of the 
Secretary of State for India, 

(b) I would refer the Honourable lI,femher t.o the reply which I gave to 
J,iai BaJw,durSukhraj Hoy's ~t.arred queRtion No, 1249 on the 16th Novem· 
ber last, No female terrorist ('onvicts have so far been sent to the 
Andamans. 

PERIOD REQUIRED TO BE SERVED BY LIFE PRISONERS. 

266. *Kr. S. C. Mitra:' (a) Will Government be pleased to state how 
many years, according to the usual law, code or custom, ordinary life-
prisoners are required to serve, before they are released? 

(b) Is flhere any difference made between ordinary life-prisoners s.nd 
political life-prisoners? 

The Honourable Sir Harry Haig: (a) 'nhe Honourable Member's atten-
tion is invited to my predecessor's replies to part (a) of Bhai Parma Nand's 
questions Nos. 18 and 622 of the 7th Bnd 22nd September, 1931, respect-
ively. 

,(b) No. 

DIsBURSEMENT OF MONEY DEPOSITED IN POST OFFIOE SA.VINGS BANKS BY 
DECEA.SED DEPOSITORS. • 

267. *Bhal Parma Nand: Will Government be pleased to state: 
(u) how the money deposited i~ Post Office Saving.s Ba?k~ i~ dis-

bursed to the rightful heirs of deceased depOSitors If It IS not 
claimed by anybody even after five years of the monetary 
transactions having been suspended, and 

(h) th(! number of such clIses where t,hf' money has been lying 
undisburl"f'd wit,h monetMv trnnsllctions suspended for five 
years in Post Office Saviri~s BaDks l' 
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Sir Thomu Byan: (a) The mOMy is not disbursed until olaimed by 
somebody who cnn prove his title to it. 

(11) The information is not avuil8ble and it is. not feasible to collect it. 

Ilr. L&lchand Navalla!: Will the Honourahle Member be pleased to" 
state if the Postal Department have issued any notices to those persons 
whose money is still lying in these savings banks? 

Sir Thomas Ryan: I am afraid I oannct say definitely, but I think it 
is not the practire to issue notices. People who have deposited money 
in the post offioes presumably know what the state of their account is. 

Ill. Lalchand NavaIral: 'l'he HOJlourable Member may be a.ware that 
many of the depositors have died leaving females or children as their 
heirs a.nd their money is still lying there. Is it not proper that the de-
pl.~rtmeJlt should make certain efforts to see that the money reaches those 
people, so tllllt it may not be forfeited? 

Sir ThODl&8 Byan: I am afraid I am rathN R. recent reC'Tl1it to the· 
PostHI DepHrtment and do not know the pTc)('ednre in all its details. But 
1 shull eertldnly examine the poi,lt which the Honourable Member has 
raised and see if I can do something to meet it. 

IIr. Lalchand NavaIrat: If the Honollfllble Member is pleased to issue 
a circ'ular to all the post offices 

Sir Thomas Ryan: I cunnot promise the precise measure to be taken,. 
but I ~halJ certainly examine the suggestion. 

POPULARISATION Oll' nlE SALE OF THE LEGISLATIVE~A88EJrlBLY DEBATES. 

268. *Bhat Parma Sand: (a) Will Government be pleased to state the 
names of Gc.vernrnent-owned public libraries which have been purchasing 
C'or,ies of the reports of the Legislative Assembly regularly for th IOkt 
three years 'I 

(b) If the number of such public libraries be amaH in different provinces, 
do Government proJ:ose to take steps for the popularisatioD of the sale of 
these proceedings, so that the original view·points of the accredited re-
presentatives of the Gov('tnment of India may be within easv reach of 
the: public? '. 

Mr. G. S. Bajp&i: With your pennjssion, Sir, I shall repl,\' to questions 
Nos. 268 und 269 together. Government regret that they are unable to 
supply the inlormation asked for by the Honourable Member, as its colleo-
tion "ill entail un expenditure of time HUrl Ifl,bour which will not be 
'justified by the results. 

IsSUE OJ' BOOKS moM LIBRARTES OF ('rllVERNMENT Hum SCHOOLS TO mE· 
MlIlJ(DERS OJ' THB PUBLIO. 

tU9. *Bha! Parma Nand: tal What is the number of libraries of 
O-Ov.ernment RighSchools within the jurisdiction of the Central Govern-
ment from whi~h books are duly issued to the members of the public h.v 
Head Masters? 

(b) In which province or Frovinces is this the csse·? 
------------------------------------

tFor answer to this quention, see anllwer to question No. 268. 
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Dr. Zlauddln .Ahmad: But part (aY of question No. 268 wants to know 
the number of libraries in Government High Schools within the jurisdlc,tion 
.of the Central Government. That information could easily be sUllllied. 

JIr. G. S. Bajpa1: Yes, Sir; but part (b) of the question goes on to ask 
what is the number of such libraries in the provinces. I took the precau-
tion qf ascertaining from the Honourable Member what he meant by 
provinces, and he said, the Local Government's pr6vinces. That is why I 
gave this answer. 

Dr. Ziauddi,n Ahmad: But.the 31l8Wer to part (a) clin surely be givf'n. 
Mr. G. S. Balpa1: 'rhe question really relates to the whole of India 

and that is why I gave this allSwer. But if my Honourable friend wants 
informat,ion about the minute area administered by the Government. of 
India, I am willing to undertake the inquir.\". 

PERCENTAGE OF EXPENDITURE ON MUNITIONS AND AMMUNITIONS MANUFAC-
TURED IN INDIA AND THOSE PURCHASED FROM OUTSIDE. 

270. *Bhai Parma Nand: Will Governmellt be pleased to state the 
percentaGe of expenditure out of military funds on munitions and ammuni-
tions manufnctured in lndia and those purchased from outside? 

Mr. G. R. 7. Tottenham: Prarti(,lIll~' 100 pf'r cent. of the articles 
generally known as let.hal storl'R, sUe'h AS ~\Ins; rifif's, machine guns, ammuni-
tion and bavonf'ts arc manufaetured .in India. Aircraft and mechanical 
vehioles are imported. In 1931-32, about 6'3 per cent. of the Army's medical 
stores were manufactured or purchased .in India and about 72 per cent. of 
othcr stores, su(~h fIS clothing, food stuffs, constructional material, oils, 
paints, gTeflses and peb-ol. I am unahle to say what proportion of the 
~to'!'ps plI'!'C'hAsptt in Indin, "'fl8 DlAnl1fAl'turpa nh'!'oan. 

AMOUNT OHARGED UPON THE INDIAN TREASURY FOR PAYMENTS TO SOLDIERS 
IN THE BRITISH ARMy. 

271. *Bhai Parma N"nd: Is ii, fl fact that the soldiers in the Brit:sh 
army Ilre paid their salaries Itt the rate of onc shilling four pence a rl1pee 
while the rnt.£' of exchange fixed by the Gcvernment ot India is one shilling 
Bix pence 11 rupee? If so, what' is the estimated amount chArged upon 
the Indian tJ'easury in addition to what would have been the ordinllry 
expenditurE' at the fixed rate of exchange? 

lIr. G. R. "I. TotteDham: The pay of British soldiers in India. is based 
on the Royal Warrant sterling tates. These rates were converted at 
Is. 4d. to the rupee for men serving in India on 01' befl)re August, 2nd, 
1920, and at 2.. to the rupee pl1lB an rillowance of 50 per cent. for those 
who arrived in India after tha.t date. In either case, the effect is to 
preserve the tradition that the British soldier should receive one anna for 
every penn;v of his British pay. The difference between converting at thi. 
rate and converting at lB. 6d. to the rupee amounts to about Re. 54t lakhs] 
but it is hardly corrent to regord this 118 • extra expenditure'. . If the 
conventional method of expressing Royal Warrant rates in rupee currency 
were nbandoned. it would be necessary to supplement the pay of British 
soldiers, as in the csso of all other ranks of the British Army in India. 
by an Indian allowance of an equivalent amount. 
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Dr. ZiaudcUn Ahmad: May [ ask, whether the money is paid in sterling or in rupees? . . 
IIr. G. R. r. TotteDham: In rupeeil, Sir. 
Dr. ZiauddiD Ahmad: Then, is the salary: fixed according to a ratio or 

according to the fixed rutio of 18. ad. or 2 shIllings? 
Kr. G. R. r. Tottenham: I have explained how the actual conv!ilrsion 

takes plflce. The pay is fixed on the Royal Warrant rates, that is to say, 
the rateR which the British soldier receives in England. 

Dr. Ziauddin .Ahmad: But the pay is fixed in sterling? 
Kr. G. R F. Tottenham: 'fhe pay is fixed in England and it is con-

verted at a certain rate and paid to the soldier in this country in rupees. 
Dr. Ziauddin Ahmad: Why iR R different rate allowed? We have 8 

law now that one rupee is l'!<}ual to lB. 6d. Why shouid it not be applied 
in every case? 

Kr. G. R.I'. Tottenham: I have att<\mpted to explain in my answer that 
this arrangement is made in the case of Britigh soldiers as a matter of 
convenience. Instead of paying them, ag we pay officers of the British 
army, their sterling rates of pay pZUI an Indian allowance. we give that 
Indian allowance to the British soldier in this countrv in the form of an 
exchange of Is. 4d. instead of lB. 6d. • 

DISTRICT BOARD HIGH SCHOOL AT MJDHRA.ULI. 

272. *Bhai Parma Nand: (a) Is it a fact that in the High Scbool at 
Mehrauli (pelhi Provinee) the same Head Mastiw has been kept for the 
last twelve years? 

(b) Are Government aware that the educational condition of (hat 
school has been very unsatisfactory anc1 that all along complaints have 
been made against the work of that Head Master? 

(c) Is it a fact that on the 31st October, 1982, all the students of the 
ninth cla!'!1! went on striko on nccount of inefficiency and ill-treatment of 
the Head Muster? 

(d) Is it a. fact tha.t a large number of boys from Mehrauli and tlie 
neighbouring villages have come to Delhi for education finding the school 
at Mehrauli very inefficient? 

(e) Will Government please lay on the table n statement as to: 
(I) the numher of candidates that appeared and the numper of 

successful candidates from that school for the last eleven 
years, 

(iI) the number of boarders, both Hindus and Muhammadans, 
(iii) the arrangement for food of both Hindu and Muhammfldan 

boarders, and 
(iv) whether the number of boarders, Hindus a.nd Muhamm8dan~, 

has heen increasing or df;creaeing during t.he last eleven 
years? 

(f) Is it /I fact thAt the District Board of Delhi have pRssed resolutioDs 
~or the trcnBfer of the Head Master and that t.hese resolutions have been 
Ignored? 

JIr. G. S. Balpal: (a) The High School at Mehranli iB nnt n Govp.m-
ment institu~ion. but is maintained by the District Board. Delhi. This 
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body has nO other high sohool and, consequently, the transfer of the !Head .. 
master is impracticable. 

(b) The educational condition of the school has not always been un-
satisfactory. Complaints have, from time to time, been made against the 
work of the Head Master and were duly enquired into. The defects com-
plained of are largely attributable to the low scale of the salaries of the 
staff. The salaries were last revised in January, 1980. 

(c) The students of the 9th class absented themselves in a body from 
the school for a. couple of hours or so on the date mentioned by the 
Honourable Memlrer. On enquiry it was found that this was not due to 
the inefficiency or conduct of the Headmaster. 

(d) Government have no information on this point. 

(0), (I), (ii) and (iv). A statement giving the required information is 
laid on the table . 

.(iii) Till April, 1921. there was a common kitchen for both Hindu and 
Muhammadan boa:-ders, but from May, 1921, separate kitchens have been 
provided. 

(f) Yes, but in view of the reply given to part (a) above, Government 
are unable to take any fiction on the resolutions in question. 

Year. 

1921-22 

1922·23 

1928·24 

1924·211 

19211-~6 

1926-27 

1927·28 

1928-29 

1929-30 

1980·31 

1981·62 

: \ 
• I 

I 

Number of 
candidates 

that appt'lsred 
at the High 

School or 
S. L.C. 

Examination. 

14 

18 

19 

11 

21 

16 

22 

22 

7 

11 

11 

Number of 
candi 'atea 
who passed 
the Higb 
Sohoolor 
S. J •. C. 

Examination. 

----
8 

2 

10 

II 

12 

• 
6 

6 

H 

6 

3 

Ino~8I!e or 
Number of decrease in the 
I'oarders. number of 

boarders. 
--- - --.-----.-

Bindus. Muslims, 'Hindus. Muslims. 

------

23 10 

20 9 -3 -1 

21 8 +1 -1 

12 8 -9 

13 5 +1 -8 

11 3 -2 -2 

10 II -1 +2 
10 II 

1 2 -9 -3 
4 II +3 +8 

3 ft -1 1 
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Mr. 11. lIhswOOd Ahmad: Is it a fact that the ~master ~ a eon· 
Hindu gentleman? 

Mr. G. S. Bajpai: I confess I have no information regarding the com· 
munal complexion of this genttlema.n. 

ASSESSMENT OF INOOME·TAX AND SUPER·TAX IN THE PuNJAB. 

273. *Bhai Parma Nand: Will Government pleose state: 

(a) how much (i) income·tax Rnd (ii) super. tax was assessed in the 
Punjab in the year 1980-81; 

(b) how much under each of the obove two heads was assessed' 
communitywise, (i) Hindus, (ii) Sikhs and (iii) Muham· 
madans? 

(c) what the total number of assessees is; 
(d) thb number of Hindu aSS6SS66S; 
(e)' the number of Muslim aS8essees; 
(f) what is the total number of the new recruits, both Hindu and 

Muslim, in the Income-tax Department during the last yesl'? 

The Honourable Sir George Schuster: (a) and (b). .I would invite the 
Ho~ournble Member's attention to the reply which I gave to a similar 
question, No. 95, by Mr. B. R. Puri. 

(c) 24,218. 
(d) and (e). The required information cannot be supplied as ()ur statistics 

are not compiled according to the various communities. 
(f) The total number of new recruits during 1931-82 was ,185, namely: 

Hindus 44 
Muslims • 65 
Sikhs and others 

Total 

26 

135 ' . .7 

JIr; LalchaDd Nanlrai: Is it really an insuperable difficulty to find 
out hdw many Hindu asses sees are there? Their llames there are very 
clear and they CRn be distinguished and information given. 

. .. . 

The Honourable Sir George Schuster: What is the· Honourable Meine 
ber's question? He gBve me Rome information. 

Mr. Lalchand BavaJral: The question ill QR regards part (d)-the numbel' 
of Hindu asseR"CCR. The Honourable Member RRid, he WitS not in a posi. 
tion to give that information. I submit, finding out of the Hindu names 
among the a8S~RRees is A very eltsv pr:)pORition, RR the Hindu names are 
easily distinguishable. Why should there bo any difficulty in giving their 
number or pereentnge even? 

The Honourable Sir George Schuster: My Honourable friend iR Rug~eRting' 
that by mnkinq It deduction from the nameR, it would be pORRible to 
answer this question? 
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Kr. t.lch&nd Kav&lrat: Yes. 

The Honourable Sir George Schuater: My reply remains the same: that 
we do not classify assessees according to their communities and we do 
not think that it is in the public interest to go to the expense necessary 
for making the deduction which my Honourable friend wishes to have made. 

Kt. Lalchand Navalrai: In my humble opinion, it will be only office 
work to find out from the list how many are Hindus and how many are 
Muhammadans; I do not think there is great difficulty if the Honourable 
Member is inclined to do it. There may be some other reason for not 
giving it. 

The Honourable Sir George Schuster: I am quite satisfied thflt my 
Honourable frienel should hold that opinion. 

TENDERS FOR THE SUPPLY OF INDIAN COAL TO HIRED TRANSPORT" NEVASA •• 
AT KARACHI. 

274. *Xr. Lalehand Navalrai: (a) Is it a fact that the Marine Trans-
port Officer, Karachi, in August, 19::\2, invit,ed tenders for thc supply of 
Indian coal to Hired Transport "Nevasa" fit Karachi curing December? 

(b) If so, will Government be plt/ased to lay on the table a statemen~ 
showing: 

(i) the names and addresses of all parties who submitted tenders 
for the business. 

(ill the several descriptions of coals tendered for by each party; 
(iii) the rBte quoted by each party for each description of coal 

tendered; 
(i11)' the name of the party whose ten'der was accepted; and 
(1J) the description of co&l tendered by the successful party which 

was accerted for the business? 

Ill. G ...... TotteDham: (a) Yes. 
(b) The Government of India have no information and do not propose 

to call for any &s the supply was arranged for His Majesty's Governmen. 
aDd not for the Governm~t of India. 

JIr. LalchaDd lfavlJrat: Does the Honourable Member know that this 
information was asked by the parties cOIleerned from the officer in charge. 
and no information was given? Is it not hard that this House or the 
persons concerned should not know whose tenders came in and whose 
tenders were confirmed, and for what? 

Mr. G. K . .,. TotteDham: I WAIl not aware of those facts, but as I have 
tried to explain, it is not the concern of t.he Government of Indin at all. 
If the parties concerned wish to obtain some information on the subject, 
I would suggest that they see that a question is asked in the House of 
Commons. 

Mr. Lalchand Na.alrat: This is a Question that arose in Tnilia; and, 
before any question is asked in t,he House of Commons. I think the 
Government of India, which exercise general superintendElDce Over all 



QUESTIONS AND AN8WD& •. 37'1 

departments here, should get this information: this- priinarily concerns India 
and these tenders were called for in India; never mind, if the department 
is directly under the subordination of His Majesty's Government, yet in 
India the Government of India have got power to call for information and 
superintend the things that are happening in India, and when info~&tion 
is Rsked for in this House, is the Honourable Member prc~ared to find 
out that'infonnation and give it to the House? 

Mr. G. R .. !'. Tottenham: No. I do not think it iH neCf'f!8ary to fin~ 
out that information. 

i 
Mr. Lalchand Navalral: I do not understo.nd what is the reason fo .. 

refusing it. 
Mr. G. R. F. Tottenham: Because it does not ('oncern the Government 

of India. 
Mr. Lalchand Navalrai: It may not concern the Government of India. 

but, <Ii; I have already explained, the Government of Jndia is responsible-
for giving information to the Honourable Members in this House when: any 
glWRtiuIl ariseo in India which concerns the Indian people. Is the Honour-
nbh\ Member going to take steps to find out thi>s information or persist in 
his r('{usal?' . 

Mr. G. R. P. Tottenham: There is nothing that the Honourable Member 
hits flHid ',vhlt'h letlnS me to change m'y opinion that this is not a matter 
that concernE. the Government of India.' 

Mr. Gay" P1'88ad SfDgh! Do I understand that the' Marine· Transport 
Officer, Kamchi, is not an officer of the Government of'1fndia? 

I 
Mr. G. ':8.. P. 'l'OtteDham: Yes; he is an officer of the GO'vemment of .• 

India, hut in this C8se he was acting as the agent of His Majesty's Gov· 
emment. He does certain agency work on behalf of His Majesty's 
Government. 

Mr. S. O. Kltra: Do the Government of India pay in full or in part .. 
and, if AO, what part, of the salary of this officer? 

Mr. G. 2. P. Tottenham: They pay the whole of his salary, so far.&8 
I know. 

Kr. S. O. Mitra: Yet he docs this work which is not the concern ot 
the Government of India, but which is exclusively under the British Go'Y-
ernment? 

Mr. G. 2. P. Tottenham: Occasionally the Admiralty take up vessels: 
I believe thIS vessel W8S taken up by the AdmiTaJty, for' purposes of which 
I am not aware; anrl it is obviously convenient that supplies of this kind 
should be arranged through the local officer who happens to be an officer 
of the Government of IndJa. 

IIr. Lalchan" NavaIra!: May I know who pays this officer for the agency 
work that he does for the British Governmflnt? 

Mr. Q ... P. TOtteDham: I doubt if he receives nny Vay for that. 
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Mr. S. O. IOva: Was any attempt made to realise from the British 
Government part of the pay of this officer, because he does other work for 
the British Government exclusively? 

Mr. G. R.I'. Tottenham: If the amount of work that he did on behalf 
(If His Majesty's Government was considerable, that would no doubt be a 
reasonable suggestion, but I understand that what really happens is that 
he merely arranges these supplies occa'lionally. However, I will consider 
the point. . 

JIr. S. 0. Jlitra: So far as he performs any work on behalf of His 
iMajesty's Government, is he in any way under the superintendence and 
-control of the Government of India~' 

Xr. G. R.I'. TotteDham.: So far as these coal supplies are concerned. 
he is not under the superintendence or control of the Government of India; 
he has to satisfy the Admiralty or whoever it is whose needs he supplies. 

111'. Gaya Ptasad Stngh: Do I take it that this gentleman has been 
allo-wed to do this work before he has taken the 8allction of the Government 
m India in the matter? 

1Ir. G. B. 1'. Tottenha,m: Presumably sanction mURt have been Il'iven. 

][f. Gaya Prasad Singh: Have the Government of India 8atisfied them-
'Selves that no part of the pay of this office'r Rhould be realised from the 
British treasury, in view of the fact that he has been doing work for m. 
Majesty's GoveTIlIGent as well? 

JIr. G. B. 1'. 'l'oUenham: As I have mentioned ill my reply to Mr. 
·~tra just now. I believe that the amount of work he does on behalf of 
His Majesty's Government is so small that it would be hardly worth asking 
for a contribution from His Majesty's Government on that account. 

JIr.o LalcbaDd Kavalral: May I also expect that the Honourable Member 
would advise that officer to giveiwonllation of this kind 0 to the parties 
concerned? 

Mr. G. R. P. Tottenham: No: I do not think there is any reason to do 
that. 

JIr. Lalchand Bavalral: Will the Honourable Member be pleascd to 
1'Itate if the eop1 that hM been supplied hAR been paid for by thiR officer 
from the Indian exchequer or from the BritiRh exeh~quer? 

Mr. G. R.I'. Tottenham.: The coal WIl,S paid for presumably by His 
Majesty's Government. 

I I 
:COMPLAINTS AND HARDSHIPS OF INDIANS tN TIlE PANAMIAN COUNTRIES, 

AMERICA. 

275. *]I(r. Lalchand Navall'ai: (a) Arc Government Ilware that there 
'are Indian merr.hAntq inf'lllningo "Rinn Work merohants" doing larE'e 
business in the Republio of "Pa.nama", America? 
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(b) Are Government aware tha~ they haTe lar[e, investments in thd 
country and have vested interestismce a very long tIme? 

(c) Are Government aware that these Hioous and Muh6~madan~ who 
are called "Hindus" in that country are put to great hardshIp and Incon-
venience by the "Panama Government"? 

(d) Is it a fact tha.t a restrictiOn has been imposed on the Indians there 
that they cannot go to the harbour ,ar~a ~ithou~ permissio,n, wheref!,s ~o. 
such restriction is put upon other ASIatiCS mcludmg the Chmese? 

(e) Are Government 8war,e tha,t, ~hese Indian merchan,ts have ~een. 
doing business with the tourISts vlsItmg Panama Canal uDlmpeded SInce. 
very long, but that now other commercial people of Panama have become 
jealous of them? 

(f) Are Government aware t.hat with a view to ousting Indian interests 
these people have been openly maligning the Indian merchants by issuing 
circulars and pamphlets to their detriment? 

(g) Is it a fact that the Panama. Government have made new rules 
which hinder the business of Indians and expose them to heavy fines? 

(h) Is there a British Consul for the Panama Country? 
(i) Is it a fl\ct that the aforesaid and other comFlaints and inconveni-

ences have been brought to his notice by the Indians or have they come 
to his notice otherwiso? 

(j) What steps have been takep. by him to have these evils remedied 
and to protect the Indians' interest and welfare generallyr? 

(k) What steps do Government rropose to take in the matter? 

Mr. B. A.. P. :Metcalfe: Sir, there appears to have been some confusion 
over this queRtion as to which department should answer it, All that I 
cnn sny at the present is that the information is being collected and 
will be supplied in due course, 

Mr. :M. :MaswOOd Ahmad: Will the Government also be pleased to 
inquire whether Mussalmans there are called Hindus? 

FAMILY HOSPITALS FOR THE 'W:rvEs AND CHILDREN Oll' BRITISH TRoOPS. 

276. ·Xr. Lalchand Navalra1: (a) Will Government be pleased \0 state 
if there are family hospitals for the wives and children of British troops 
in India maintained by Government? 

(b) If so, at what places are they situated? 
(c) How much does the Army Department budget for them? 

JIr. Q. B. 1'. TotteDham: (a) There are sections in British military 
hospitals which are provided for the troops' families . 

. (b) A statemen~ giving the iliforma~iobdesired is laia on the table, 
, (c) The information is not. available ~'the aooounts of expenditure OIl 

the sectioDs in queaiiQD' are not maintBi .. e.ep ..... Wy .. 
• 



380 LEGISLATIVE ASSEMBr,Y. [8TH FBB. 1988. 

L .. oj lllatiorw 01 tMtM MilUGry lI'amiliu' Fl~piltJ18 for ,he witJU and children 0/ Brit .. ,. 
troop. are MUlled. 

Agra. Dillapore. Multan. 
Ahmednagar. Ferozepore. Murree. 
.Allahabad. I'yzabad. Muttra . 
Ambala. Hyderabad. Nasirabad. 
Dangalore. Jhansi. Nowshera. 
BaQIlU. Jubbulpore. Paohmarhi. 
Bareilly. Jullundur. Peshawar. 
Barian. Jutogh. Poona. 
Barrackpore. Kamptee. Purandhar. 
Belgaum. Karachi. Quetta. 
Bombay. Kas'luli. Rangoon. 
Calcutta. Khanspur. Ranikhet. 
Oampbellpore. Kohat. Rawalpindi. 
Cawnpore. Lahore Cantonment. Risalpur. 
ChAkNta. Landour. Rurkee. 
Chaubatia. Lebong and Jalapahar. Seounderabad • 
Cherat. Lu,know. Bialkot. 
Dagshlli. Maymyo. Solon. 
Dalhousie. Meerut. Subathu. 
Delhi. Mhow. Wellington. 
Deolali. Mingaladon. 
Dera Ismail Khan. Mount Abu. 

Kr. Lalchand Navalr&i: Do I understand that there are not separl\te 
hospitals for the Indian families? 

Mr. G. B .... Tottenham: In some cases the family hospitals are in 
separate bUIldings, but they fonn a section of the British military hospital 
and the accounts for both of them are maintained together. 

F.uttLy HOSPITALS FOR THE WIVES AND CHILDREN OF INDIAN TROOPS. 

277. *Kr. Lalchand.Navalrai: (a) Will Government be pleased to state 
if there are any similar family hospitals for the wives and children of 
the Indian troops, maintained by Government? 

(b) Does the Army Department provide any sum for them? 
(e) If the answer to parts (a) and (b) be in the negative, will Govern· 

ment be pleased to give reasons for such a distinction? 
(d) Do Government propose, in view of the necessity and the welfare 

of the families of Indian troops, to make similar arrangements for them, 
at least by giving half of the budgetted sum for British families hospitala. 
for the benefit of the Indian trooFs families hospitals? If not, why not? 

lIr. G. B .... Tottenham: (a) The answer is in the negative. 
(b) Does not arise. 
(e) an!! (d). Families of Indian troops residing in cantonments are 

entitled to free medical attendance at their quarters. For this purpose 12 
lady Sub·Assistant Surgeons are employed in important military stations 
in addition to the Sub·Assistant .bUrgeons attaohed to the Indian military 
hospitals. Government regret that financial oonsiderations make it impos-
sible at present to elitabli&h Indian family hospitals; nor can they accep. 
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the Honourable Member's suggestion that half the expenditure on British 
family hospitals should be devoted to Indian family hospitals. The result 
would be fatal to the fonner and the amount so provided would be totally 
inadequate to provide an organisation worth having for the latter. The 
health of the families of Indian soldiers living in cantonments is, however, 
8. matter in which Government are deeply interested and in recent yea.rs 
considerable improvements have been effected both as a result of official 
action and also bv the valuable voluntary work done under the auspices of 
the Indian Troops Child Welfare movement. 

Mr. Lalchand Naval1'ai: Will the Honourable Member be pleased to say 
if Government have received representations that there should be separate 
Hospitals for Indian families? 

Mr. G. R. P. Tottenham: Will the Honourable Member please repeat 
his question? i did not quite understand him. 

Mr. Lalchand Naval1'ai: Will the Honourable Member please say what 
he wants? I did not follow him. 

Mr. G. B ..... Tottenham: Will the Honourable Member be pleased to 
repeat his question 1 I did not catch the first part of it. 

Mr. Lalchand Navalrai: My question is whether there have been any 
representations from the Indian fa.milies that the present hospital arrange-
ments are inconvenient and that separate family hospitals should be pro-
vided for Indian families? 

Mr. G. R. P. Tottenham: I am not aware of any such representations, 
but it is quite possible thnt such representations nlay have been received. 
I will look into the matter. . 

NON-OFFICIAL VISITORS APPOINTED BY GOVERIDrrENT TO VISIT THE DEOLI 
DETENTION CAMP. 

278. *)[". S. O. Kitra: (a) Will Government please state the names 
of the non-official visitors appointed by Government for the Deoli Detention 
Camps? What is their qualification? Is one of them a Government 
Contractor? 

(b) Is it a fact that Diwan Bahadur Harbilas Barda was willing to 
serve as a non-official visitor? Was his appointment contemplated by 
the Deputy Commissioner of Ajmer? If so, why did it not materialise 
later? Are Government prepared to appoint Diwa.n Bahadur Harbilas 
Sardo. as a non-official visitor even now? 

The Honourable Sir Ba.rry Baig: (a) The following members at present 
compose the Committee: 

OFFICIAL. 

1. The Honorary Magistrate, Deoli 
mittee, Deoli. 

2. The Deputy Magistra.te, Kekri. 

a.nd ChairmanL Municipal Com-

NON-OFI'ICIAL. 
8. Mr. B. H. Va.kil. 
I have ~o doubt that they are well qualified to discharge the respollli. 

bjlities devol:ying upon them. 
BQ 
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(b) I have no information on the points raised in the first three parts 
of this question, but; I understand that the Chief Commissioner, Ajmer-
Merwara, contemplates inviting Diwan Bahadur Harbilas Sardo. to join the 
Committee. . 

:Mr. K. O. Neogy: HUR the Honourllhle Member answered one part 
of (a) which wants to know as to whether un) one of these non-official 
visitors is a. Government contractor? 

The Honourable Sir Harry JIalg: I am afraid I do not know whether 
Mr. Vakil is a Government contractor. 

lIr. K. 0·. Neogy: WIlR information Rought on t.his point from the 
10('a1 authorities? 

T'he Honourable Sir Harry Halg: No, Sir. ] do not. think it was. I 
a.m afraid that is an omission. 

CIVIL DISOBEDIENCE PRISONERS IN JAILS OF VARIOUS PROVINCES. 

279. ·Kr. S. O. Kitra: Will Government please lay on the table 8 
statement showing the number of civil disobedience prisoners in various 
provinces for the last six months? What was the number of arrests in 
each month? 

The Honourable Sir Harry Haig: I lay on the table a statement giving 
the information in my possesRion. 

I regret I have no informlltion AS to the number of nrrf'st·B. 

Statement Ifhotoing the total number of persons (under ordinanj law and OrdinanceR I 
'Undergoing imprisonment at the end of-

.July I 
I I 

October November Province. August Septemoor! Docembo 
1932. 

I 
1932. I 1932. : ) 932. 1932. 1032. 

r 

1-"'" -. ------1- __ 

Madras 1,774! 1,663 1,603 1,492 1,415 1,112 

Bombay 6,447 i 5,609 5,]04 4,661 4,376 3,937 

Bengal 3,693 2,694 2,604 2,442 2,300 1,933 

United Provinces 4,953 4,237 3,887 3,610 3,373 3,016 

Punjab . 895 747 635 541 460 858 

Bihar and Oril!8a 2,542 2,527 2,452 2,266 2,206 1,781 

Central Provinces 1,166 858 715 524 408 311 
i 

Aleam . 722 636 633 ~7 384 357 

N1t ~eat Frontier 1,988 1,922 1,912 1,967 1,960 1,742 
vince. 

Delhi 384 3&8 282 163 154 145 

0001'8 · .'~ 61S 66 69 80 

4jmer-~ · JOI. . . 9~ '78· 64 60 43 

24,732 I 21,422 
---

Total · 19,858 18,~a 17,1615 14,815 



QUESTIONS Al'fD ANSW_S. 383 
I 

GBIEVA.JrOJllS OF .POLITIOAL PBISONEBS IN THE CELLULAR JAIL, PORT BLAIR. 

280. ·Mr. S. O. Mitra: (a) Will Government be pleased to state 
whether in terms of the provisions of the latest Jail Code, the political 
prisoners classified under Division II are entitled to read certain weekly 
newspapers and monthly magazines and to be given such labour to which 
the prisoner~ were accusbomed before their arrest? 

(b) Is it a fllct that the political prisoners under Division II transferred 
to the Cellular Jail, Port Blair, are not being allowed to' read weekly 
newspapers and are being subjected to hard labour? 

(c) If the answers to the above questions be in the affirmative, will Goy-
ernment be pleased to state the reasons for withholding these usual 
privileges? 

(d) Is It a fact that there being no BengeJi officer in the Cellular Jail, 
Port Blair, all correspondence from the political prisoners there and their 
relatives pass through the Deputy Inspector General, C. 1. D., 1. B., 
Bengal, and that it causes unusual delay in most cases? 

(e) Do Government propose to appoint a Bengali officer in the Cellular 
J ail and to take such steps as to remedy the disadvantages stated above? 

The BOJlOllrable Sir Barry Hale: (a) I would refer the Honourable 
Member to the Communique issued by Government on the 19th February, 
1930. 

(b) The rules framed by the AuduIlllms Administration under. the 
Prisons Act provide for the supply of newspapers and magazines to .. B " 
class pri!'IOncrR und an illustrated weekI,., paper is at present supplied. 
The prison labour allotted to the prisoners is suited to their capacity. 

(e) Does not arise. . 
(d) A Bengali officer hilS been deputed to the Andarnans ahd he attends 

to the correspondence of the prisobers. 
( e) Does not arise. 

INTERVIEW WITH POLITIOAL PmSONEBS BY THEIB RELA'l'IVBS BEFORE THE~ 
TRANSFER TO TIlE ANDAMANs. 

281. *Mr. S. O. IDtra: (a) Are Government aware that a second ba.tch 
-of political prisoners was sent away to the Andamans in the middle 
of Dec~mb~r, 1932, and not in January, 1988, a8 was stated in this 
House 10 reply to a question of mine in this connection? 

(b) Are Government further aware that, in spite of the assurance by 
~vern~ent, ~he relatives of these po!itical prisoners were not given 
tImely lDformatlo~ as to the date of their depr>rtatiou iIond tbat tbis time also 
most of the relatIves could not avail themselves of any interview with the 
prisoners before their departure? 

(~) Are Government prepared to issue official instructions to the res-
pectIve offic€:rs, so that the relatives of such prisoners may be given timely 
permission to interview the prisoners before their departure? 

The Honourable 8l1' .any Jraig: (It) I informed the Honourable Mem-
ber that a date had not been fixed, but it would probably be in January. 
Subsequently, it was found possible to rlespateh the prisoners in Decem ... 
bert 
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(b) Superintendents of Jails were instl"llcted un 30th November, 1932, 
that prisoners should be allowed an interview hetween 1st and 14th Dec-
embElf. On Brd December, they were further instructed to ask the 
prisoners to write to their relatIves to come for interviews. Of 85 pri-
soners transferred, 16 had interviews :rnd 2 did not ask for interviews. 
For others interviews were duly arranged, but the interviewers did not 
eome. 

(iC) Does not &.rise. 

REPORTS ABOUT THE CoNDITION OF THE HEALTH OJ!' POLITICAL PRISONERS 
IN THE ANDAlrU,NS. 

282 .• :Mr. S. O. :Mitra: Will Government be pleased to state if they 
propose to arrange the pUblication of detailed monthly or quarterly reports 
about the cOT,dition of the health of the deported political prisoners in 
the Andamans? 

The Honourable Sir Harry Ha1g: No, Sir. Government are not pre-
parfld to take this action. 

PRoVISION OF A LIBRARY IN THE CELLULAR JAIL, PORT BLAIR. 
. 283 •• :Mr. S. O. Mitra: (a) Will Government state if there is a library 

in the Cellular Jail, Port Blair, for the use of the political prisoners? 
(b) If so, will Government please state the number and nature of books 

on the list? 

'l'he Honourable Sir Harry Haig: (a) 'rhere is a small library in the 
Cenular Jail at Port Blair to whicll the books taken by the Bengali pri-
soners have been added and are available for reading. 

(b) I have no precise informa.tion in regard to the number and nature 
of hooks in the library. 

GOVBBNlolENT SUBSIDY TO THE STATESMAN. 

284 .• ](f. S. O. Mitra: (a) Has the attention of Government been 
drawn to the editorial article in the Amrita Bazar Patrika which has been 
reproduced in the Hindustan Times of January 20, 1933, page 8, under 
the caption 'Subsidising Statesman'? 

(b) Is the Statesman a subsidised paper of Government, directly or 
indirectly? 

(c) Is it a fact that notice about the opening of the Howrah Bridge 
is advertitled in the Statesman alone by the Port Commissioners of 
Calcutta? Wby are Indian papers which have larger circulation amongst 
Indians excluded from such advertisement? 

(d) What percentage of persons who pass 'along the Howra.h Bridge are 
Indians and wha.t percentage are Europenns? 

(e) Did the Port Commissioners 8sk any Indian papers to advertise 
about the opening of the Howrah Bridge free of charge? Did they ask fbr 
the same favour from the Statesman? What is the amount paid in adver-
tisement by the Port Commissioners of Calcutta to the State,man during 
the year 1982? 



QUESTIONS AND ANSWBRS. 

The Honourable Sir Joseph Bhore: (al Yes. 

(b) No. 
(0), (Ii) and (e). The Government of India are making enquIrles on 

the subject. When information has been obtained! a reply will be laid 
on the table. 

Mr. E. Ahmed: Will Government 1)(' plea2ed to inquire whether on 
the morning of the 20th of January last, three trains successively arrived 
at Howrah, from Delhi, namely, the Punjab Down Mail, t.he Postal 
Express and probably the Delhi Passenger, and perh~'ps some other trains 
?Iso, at ~he time the opening of this Bridge was taking place, involving. 
mconve.1llence to thousands of passengers? 

The Honourable Sir Joseph Bhore: After I Bee my Honourable friend's 
question on paper, I shall be in a position to necide, Sir, whether it will 
be of any advantage to call for the information or not on the subject. 

1Ir. X. Ahmed: Is it a fact that at the time of the opening of this 
bridge the traffic between Howrah and Calcutta is stopped altogether, 
nnd, ~s a lot of people have to cross the river by boats, they are put to 
much inconvenience? Do Government ~)ropose, for the benefit of the 
public and for their own benefit as well 'that this undesirable thing, I mean 
o')enin<1 the hridge during this particular hour when there is much traffic, 
is/ put ~ stop to, because there is a )'eul grievance on the part of the 
public thAt they are put to considerable incollvenience? 

The Honourable Sir JOIeph Bhore: Sir. I Ih not exactly understand 
what my Honourable friend's question means, but if he means to ask 
whether the opening of the HOWTAh Bridge does not take place at in-
convenient hours, I shall be happy to makl3 inquiries. 

IIr. E. Ahmed: As a matter of fact, 011 the 20th January last, I was 
one of the victims. I travelled with some Government officers, and A 
lot of people on this !!Iide of Howrah were compelled to go to the other 
side by ferry boats. Do Government propose, therefore, for the benefit 
of the people Rnd public servants as WE'll, to warn the Port Commis-
sioners not to keep open the bridge at that part.icular time, at least for 
h~lf an hour? When the passengers 0f these trains pass through, they 
mIght keep the bridge open. 

(No reply.) 

Mr. E. O. lfeogy: Why don't yon JOeAd the8tateaman1 

Mr. K:. Ah,med: Why don't they stop the running of the trains at that 
inconvenient hour? The Statesman will not bring any solution, because 
unless you went through the issues of the Statesman ot least for a fort-
night before the 20th JanuRry, you could not have understood that the 
Brid~e wOl,lld be opened on that day at a particular time and discontinue 
the Journey or, I do not know how the Railway Board could alter their 
time table', 
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The Honourable Sir .Joseph Bhor.: My honourable friend doea not re-
quire an answer to that question. 

Kr. X. Ahmed: I want to know if tihe Goverument of Indill. will kindly 
send 6 copy of these questions to the Chairman of the Pot1i Commis-
sioners? 

The Honourable Sir .Joseph Bhore: I shall be most happy to do so, 
Sil·. 

Mr. X. C. Neogy: Is it 11 fact that the Howrah Bridge is opened at In-
convenient hours mainly for the purpose of punishing those who do no~ 
want to read the Sta.te8man? 

The Honourable Sir Joseph Bhore: I have no llJformation, Sir, in regard 
to the opening of the Howrah Bridge. 

1?trBLICA.~ION OF ADVERTISEMENTS BY THE EASTERN BENGAL RAILWAY IN 
THE 87'ATESMAN. 

285. *Kr. S. O. Kitra: (a) Is it a fact that the Eastern Bengal State 
Railway advertise about the change of their time-table only in the 
State8man :, If not, in what other papers? 

(fj) "'llat percentage of Railway travellers are Europeans a.o.d what 
percentage nrc Indians '? 

(c) Is it a fact that advertisements ahout the Magh Me/a, K'Umbha. 
_\lela, Shh:(l1'lltri Mela and other pilgrim notices are advertised in the 
Statesman? Are Government aware th,lt pilgrims read Indian papers 
more than the Statesman? If so, why is this preference mRde in favour 
of the Stateeman? Why are stICh notices I10~ advertised in J ndian pnpers? 
Will GovGnlment. please state if such advertisements appear in Indian 
papers, and, if so, in what? 

Mr. P. R. Rau: (a) and (c). I nm makrng en'qumes i from the 
Eastern Bengal Railway administration. and, on the assumption that my 
Honourable friend is referring to the EaRt Indirln Railway in part (0) of 
the question from that administration, and shall plRoo a reply on the 
table in due course. • 

(b) I am afraid Railways do not collect !luch statistics regarding travel-
lers. 

REDRESS OF CERTAIN GRIEVANCES OF DETllNUS IN THE DEOLI DETENTION 
CAMP. 

2R6. *Kr. B. O. Kitra: Will Govertrment please state what steps have 
been t·aken in the Deoli Detention Camp to redress the following grievances 
of detenw! (n 1rran'l'ement for treatment of tuberculosis patients. (2) about 
the promIse of the Inspector General of Prisonil, Bengal, about a' common 
dining-room, (3) about the arrangement for sports like football or hockey, 
8S promised, (4) about supply of fresh fish? . 

The Honourable Bir Harry Halg: (1) I am not 8WIlll'eof an:v complainl>s 
about the treatment of tuberculosis patients. I have no doubt. that preper 
arrangemen~ are ·made whenever necessary .. on medical grounds for such 
!treatment. 
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(2) Government consider that the dining room accommodation is ade-
quate. __ 

(3) Sanction has been accorded for the provision of a f?OtbaU and 
hockey ground: facilities for badminton aJld vol1y-ball are provIded. 

(4) An in'crease in the daily diet allowance has been sanctioned for so 
long aA the difficulty lasts of procuring locally an adequate supply of fish. 

ALLEGATIONS OF ILL-TREATMENT TO ONE NAGENDRA SEKHA.R CHAKRAVARTYi 
A. DETENU IN THE .A.JMER J A.IL. 

287. *Kr. S. O. Kitra: Will Government please state if Sj. Nagendra 
Sekhar Chakravarty is still in the Ajmer Jail? How many Bengal detenus 
nre or were in Ajrner Jail? Were they kept in solitary confinement? If 
not, what association was afforded to Sj. Nagendra Sekhar Chakravarty? 
Was the ullegation about the dragging of N agendar Sekhar from his bed 
because he was too weak to move and thus receiving injuries, as published 
in the public press, correct? 

The Honourable Sir Ilarry Bat,: No Bengal detenus are now in the 
Ajmer Jail. Three detenus were at various times sent to Ajmer for 
medical treatment. They were not kept in solitary confinement. There 
is no truth in the allegation referred to in the last part of the question. 

IMPORTS OF RIOE AIm PADDY INTO INDIA. FaOIl 8A.fGON A.ND SIAlIir. 

288. ·Mr. M. Maswood Ahmad. (a) Are Uovernment aware as to what 
quantIty of rice has heen imported to India from Saigon and Siam in the 
Bnancml year 1982-88? 

(b) Arc Government aware as to what quantity of rice has been im-
ported into Indin from Japan and other countries in the flnan'Cial year, 
1932-331 

(c) If the reply to parts (a) and (b) be in the affirmative, will Govern-
ment be pleased to lay on the tablA a statement showing the figures of 
rice, paddy and their products imported into India from the different 
countries? 

The Honourable Sir Joseph Bhore: (a), (b) and (c). According to the 
monthly A('count'R relating to the Seaborne T.rade and Navigation of British 
~ndia for December, 1932, which gives the latest figures available, the total 
Imports into India of "Rice not in the husk" during the first nine months 
of the current financial year, namely, April to Deoember. 1932, amounted 
to 26,639 tons. These Accounts do not show imports of rice in any other 
form or of riee products, nor do they distinguish imports of "Hiee not in 
the husk" by countries of origin. For more detailed infonnation the 
compilation and publication of the Annual Accounts after the close of the 
.year must be awaited. 

LEVY OF IMpORT DUTY ON RIoB. 

289. *Jlr K. Jlaawood £hmad: (d) Are Government aware that th~ 
.lump in the price of Iridian rice is aausing grave anxiety in the Indian 
commercial Rnd agricultural circles? -

(b) Have Government received any telegram from the Burma Indian 
Chamber of Commerce addressed to the Seoretarv to the Government of 
tndia, Commerce Department, about the large import of rice into Iowa? 
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(e) Do Government propose to prot-ect Indilln rice and rice products? 

(d) Are Government prepared to consider the desirability of levying a 
suitable import duty on rice and rice products similar to that on wheat? 

1Ir. G. S. Bajpai: (a) Government are aware that the recent downward 
tendency in the price of rice has been a source of anxiety. 

(b) Yes. 
(e) and (d). Government have given very careful consideration to this. 

matter; and have come to the conclusion thai/:, the levy of an import duty 
cannot have the desired effect 'of protecting Indian rice and rice products. 
The latest figures a.vailable show that less than 27,000 tons of foreign rice 
were imported into India from Aprirto December, 1932, while the exports 
of Burma rice to foreign countries during that year amounted nearly to 
2·68 million tons. While an exportable Elurplus of such magnitude is avail-
able in India, the fate of the rice industry must depend upon the price which 
the exportable surplus commands and cannot be influenced by any import 
duty that might be imposed upon imports which constitute a very small 
fraction of this surplus. - EXPORT OF BmAR RICE. 

290. *lIr. II. Haswood Ahmad: (a) Are Government aware that the 
main agricultural product of Bihar is rice? 

(b) Are Government aware that apart from the large import of rice 
into India. the high rate of railway freight has affected the export of the 
Bihar rice from the province? 

(e) Are Government aware that in comparison with the cost of 
production of rice in Bihar, the selling price of rice is very low? 

(d) Are Government prepared to consider the desirability of reducing 
the railway freight for rice on the East Indian Hailway? 

1Ir. P .•. Rau: (a) Yes. 
(b) and (d). I have called for certain information from the Agent of the 

East Indian Railway and will place a reply on the table in due course. 
(e) The Government are not, in possession of statistios of the cost of 

production of rice in Bihar. They are, however, aware that, as in the case 
of most of the other agricultural crops, the present selling price of rice in 
Bihar is low compared with the priees during the previous years. 

EOONOJUO CENSUS IN INDIA. 

291. *1Ir. II. lIaswood .Ahmad: (It) Are Government aware that an 
economio oensus was started in England, and that other countries con-
ducted a. similar enquiry? 

(b) Are Government aware that the economic census in England and 
in other countries has helped the industry of those countries to a. great 
extent? 

(e) Do Government propose to appoint 'a committee 9£ offioials and 
non-officials to oonsider the desirability of conducting an economic oensua 
iil India? 
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The Honourable Sir .Joseph Bhore: (It) Presumably by "Economic-
Census" the Honourable Member means "Census of Production". If 80, 
the answer is in the affinnative so fQr as Great Britain is concerned. The-
Government of India have no definite infonnation regarding other countries, 

(b) The Government of India are not in a position to say to what extent,-
if any, such Il census has helped industry in an;y particular country. 

(c) No, but the Honourable Member's attention i's in'Yite~ to ~~~. 
reference made by His Excellency the Governor General lD hIS openmg 
address to the Assembly on the subject of Economic planning. 

Dr. Ziauddin Ahmad: May I know whether any action WRS taken at the 
suggestion of the Fina.nce Member that we sh~uld have this economic 
survey for each tOwn separately? 

The Honourable Sir .Joseph Bhore: I may say that the whole subject fs 
under the active consideration of th'e Government of India. 

EXPENDITURE INCURRED BY TlI1C EAST INDIAN RAILWAY ON THE OAKGROVB 
S<mOOL AND OTll1CR EUROPEAN AND INDIAN SoHOOLS. 

292. -Xr. X. Xaswood Ahmad: (It) Will Government be pleased ~ 
state if the Oakgrove European School is maintained and controlled by 
the East Indian Railway? 

(b) Are the Indian schools on the Railway also maintained and controlled 
by the East Indian Railway? 

(c) Will Government be pleased to state separately the expenditure-
incurred by the East Indian Railway on the Oakgrove School and other 
European &ond Indian schools maintained by the said Railway during: 
1931-321 

(d) Will Government be pleased to state if the Oakgrove School wa. 
included within the scope of Mr. Smith's inquiry regarding the cost of 
assistance to Railway employees for the education of their children? H 
not, why not? 

Kr. P. R. Rau: (a) Oakgrove school is maintain£'o by the East Indian 
Railway, but controlled by a body of ~overnorR who are officers selected" 
from the East Indian Railway and the North Western Railway. 

(b) The East Indian Railway maiutaim 29 Indian schools which are 
controlled by local committees of which the Divisional Superintendent is 
6z-otJioio President. 

(0) Re. 1,62,847 for Oakgrove; Rs. 54,235 for other European schools;. 
and Rs. 75,863 for Indian schools. 

(d) No, it was intended to deal with it separately. 
Dr. Ziauddin Ahmad: Mav I ask whether the report of Mr. Smith's; 

enquiry is available for the Members of this House? 

JIr. P. R. Rau: Copies of the report are in the Library of the House. 

OAKGROVE &,lIOOL HAINTAINBD BY TH1D EAST INDIAN RAILWAY. 

293. -Kr. X. Jlaswood Ahmad: (It) Is it a fact that the Oakgro.ve 
SIchool of the East Indian Railway was included in the scope of specIal. 
inquiry conducted by Mr. Jones in 1927? . 
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(b) Ia it a fact that according' to Mr. Jones' findin~ the Oakgrove 
School was on the Mme footing as· the other schools maintained and 
-controlled by the East Indian Railway? 

(0) If the reply to parts (a) and (b) be in the affinnative, why did 
Government treat the Oakgrove School differently and exclude it from the 
purview of Mr. Smith's inquiry? 

Mr. P. R. Rau: (a) Yes. 

(b) It is not quite clear wbllt. the Honourable Member means by the 
.expression •• on the &tame footing". If by these words he is referring to the 
control of the School, the answer is in the negative. '1'wo State Railways 
are interested in the Oakgrove School, the East India.n and the North 
Western Hnilways, and, as stnted by Mr. Jones in his report, the Governing 
Body llonsists of officials of both Railways. 

(0) I have already replied to this in my reply to the last question. 

Mr. M. Jlaswood AhttJ.ad: Was the Oakgrove School excluded from the 
.8cope of Mr. Smith 's enqllir~ '! 

lb. P. R. Kau: Yes, Sir. It was intended 1;0 deal with it separately. 

JIr. X. Xalwood Ahmad: Was the Oakgrove School excluded, beca.use it 
caters for thc children of European and Anglo.Indian employees and the 
t.eachers there are European!1 and Anglo-Indians? 

Mr. P. R. Rau: I do not know PXllctlv the reason why it was excluded, 
there is nothing on record. But, so far as I can guess, it must be because 
it was the r·oneem of two Hailwa.VR and not of the East Indian Railway 
.... one. 

1I:a. Sl!ftlTB:'a REPORT ON THE bQUIRY REGARDING THE CoST OF ASSISTANOII 
TO THE RAILWAY EMPLOYEES FOR THE EDUCATION OF THEm CulLDltEN. 

:294. *1Ir. X. Maswood Ahmad:/ (a) Was the scope of Mr. Smith's 
inquiry, specially clause 3 of the terms of reference, notified to the East 
Indian Railway schools either by the Agent or Mr. Smith? If aO, will 
Goverr.ment be pleased to lay on the table copies of the letter issued. by 
~ach of them to the schools? 

(b) Will Government be pleased to lay on the table the terms of 
.reference of Mr. Smith's inquiry? 

(c) Axe Government prepared to circulate :Hr. Smith 'a and Mr. Jones' 
reports to all Members of the Assembly? 

Mr. P. R. Rau: (a) Government have no preciE.t6 information on this 
point, but presumably Mr. Smith, in ('(inducting- his inspecti<,>n of such 
schools, as he did iMpect, would have brought to the notIce of the 
school authoritie£:l wha.t was the 1'Icope of his enquiry. 

(b) The terms of referenr(! nre contained in the repotbs 8ubmitbed by 
Mr. Smith, copies of which are in the Library of the House. . 
, (.0) Copies of the Reports Rre, as I have a.lready stated, in the Library 

-of the House. . . 
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Mr. K. Kaswood Abmad: Will Government be ple8'lled to circulate 
Mr. Smith's report to the Members of the Central Legisla.ture? 

Mr. P. R. Rau: If there i& such an interest taken in these reports thaa 
the copies in the Library are insufficient to meet the demand, then I 
should be glad to give a copy to any Member who may want it. 

Dr. Zlauddin .Ahmad: Or at least can it be supplied to those who waDi 
to read it? 

Mr. P. R. Rau: Certainly. 
JIr. S. O. llitra: How many copies have been printed of this report? 
Mr. P. R. ll.au: I am sorry I cannot &By offhand. 
¥!,. S. O. Kitra: Can you tell us the approximate cost of printing this 

book? 
Mr. P. ]t. Rau: I think the number of eopies already printed will 

suffice to meet the requirements of those people who want them. 

STATUS OF TEAOHERS IN THE EAST INDIAN RAILWAY SOHOOLS. 

295. "Kr. K. Kaswood Ahmad: (a) Was an inquiry into the status 
of the teachers in the East Indian Railway schools within the terms of 
reference of Mr. Smith's inquiry? If so, under which clause doel it fall'? 

(b) Is there ~ proposal about the transfer of railway schools and tea-
chers therein who nrc railway servants to the control of private com-
mittees? If so, what are the reasons for that? 

Mr. p. R. Rau: (Ia) No specific mention was made in the terms of 
reference to Mr. Smith in regard to the status of teacherfi in the East 
Indian Railway Schools. ]\fr. Smith, however, deals with this question, 
in Chapter XIV of his report on the North Western, East Indian and 
Great Indian Penimmia. Railway Schools. 

(b) Mr. Smith has made a suggefi;tion to that effect and gives his 
reasons for it in pnragraph 85 of his report to which I would refer my 
Honourable friend. -

STATUS OF TEAOHERS IN THE EAST INDIAN RAU.WAY SOHOOLS. 

296 ... lilt, K. Kaswood Ahmad: (a) Is it a fact thab on the 1st 
February, 1928, in reply to a question of Mr. H. N. Kunzru, the then 
Financial Commissioner stated in -the Legislative Assembly: 

"The Oak grove School is maintained by the East Indian Railway and its teachers and 
those of the Indian schools maintained by the East Indian Railway are Goverument 
servants" ! . 

(b) Is it a fact tha.t on the 25th February, 1928, in the course of the 
Railway Budget debate in the Assembly, Sir George Rainy, the !hen Com-
merce Member, referring to the schools of the Great Indian Penmsula. and 
East Indian Railways, stated: 

"Now the echOGla of two af the biggest of the Company RaflwaYI have oome Dnd .. 
the direct control of the State"! 

(0) Is it a fact that on hhe 21st February, 1Q2{l, in the course of the 
Railway Budget debate, Sir George Rainy stated with reference to thee 
schools: -, 
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"80 lonl!' all the aclwol_ are under ou,. control, it iJI re&IIOnable tb&t the teac:he1'8 
~hould receIve pay on about th~ ~me level as they would receive if they were employed 
1n a Ichool run by the ProvlDClal Government ..................... Aa regards the Higher 
English Schools maintained by the East Indian Railway we have already issued ordera 
.to that effect"! 

(d) Is it a fll-ct that on the 12th September, 1929, in reply to a question 
of Mr. Kunzru Sir George Rainy stated: 

"The schools are the property of the East Indian R&ilway and as the East Indian 
'Railway bellongs to Government, I think there can be no douht that these schools are 
·Oovernment schools in that sense"? 

(6) Is it a fact that in 1928, in reply to a reference by the Agent of the 
East Indian Railway, the Railway Board said: 

"In the opinion of the R&i1way Board the teachers employed in the school. 
maintained by the East Indian Ra.i1way Administration for the educa.tion of railway 
·children are railway employees even though teachers may actually be employed by the 
toeal committees of the several schools"! 

(1) Why do Government now think a further inquiry into the Ato.tus of 
these schools and of the teachers 6mploycd therein necessary? 

(g) Do Government propose t{) go back upon their previous decisions 
:and to take awa:v the status of Governml~nt servants from teachers already 
-employed in thesc l:;tate Hail way schools '! 

(h) Is it a fact that the inquiry about the status of teachers was kept 
.a secret from the teachers and School Committees? 

JIr. P. R. Rau: (a) to (6). The quota.tions are wbstantially correct. 
(f) and (g). Government have not vet been able to finish their 

~xamination of Mr. Smith's Report, -and ~re, ther~fore, unable to give a 
reply to these questions. 

(h) Not thl'ot I am aware of. 

IIr. II. Kaswood Ahmad: Wag Mr. Smith specially inEltructed to 
T8view the deci-sions of the Government of India and the Railway Board 
and to see whether these were right? 

111' p. R. Rau: Mr. Smith was asked to inspect the Ra.ilway EjOhoola 
with a view to making recommendations for the introduction of improve-
ments in the existing methods of administration. That Wag one of the 
tel'IDEl of reference to him. 

111'. II. Xaswood Ahmad: And is it a fact that Mr. Smith, while 
-;visiting the schools, did not ma.ke any enquiry Or have any discussion with 
the teachers or the committeeSl on this subj'ect? 

Kr. P. R. Kau: I would refer my Honourable friend to paragraph 86 
oi,Mr. Smith's report, wherein he says that only once had the matter 
'been brought casua.lly to notice bY' a. teaoher. 

111'. Gaya Pruacl SiDth: May I te.ke it that one of the methods for 
the improvement of the administra.tion of the schoolS/, as recommended 
by Mr. Smith, was that they should be transferred. to private management? 

111'. P. B. Kau: That iSl one of his recOmmendations, but, as I have 
-already liIIi.ted, Government bave not come to any decisions on tbe 
.ubieo~. ! 
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297. ·lIr ....... wood Ahmad: (a) Will Government be pleased to 
state the grounds on which the Agent of the EaRt Indian Railway, in his 
letter to the Railway Hoard referred to ,lll page 153 of Mr. Smith's report, 
made a discrimination between the Ollkgl'OVC tichool and other schools in 
the plains, saying that the staff in the Onkgrove School are practically 
Government servants, while the "taft in tIle schools in the plnins are not, 
except for provident fund and gratuity Ilnd that the schools in the plains are 
not Government schools? 

(b) Is it not a fact that Mr. Smith has found the Oakgrove School to be 
on the same footing as the schools in the plains? 

(c) Is it a fact that the Committee of the ERst Indian Railway schools 
in the plains are constituted according to hailway rules, that they excer· 
cise delegated functions and that their rcrsonnel and their decisions are 
subject to the confirmation and veto of the Secretary to the Agent and 
Superintendent, East Indian Railway Schools? 

(d) Is it a fact that the Secretary to the Agent is the Superintendent 
of the East Indian Railway Schools and that the Divisional Superintendents 
are, according to rules, the cz·officio Presidents of all the schools in their 
Divisions? 

(e) Is it a fact that the teachers in the East Indian Railway schools 
have the right of appeal to the Agent and to the Itailway Board? 

<f) Is it a fact that Mr. H. N. Sinha, the discharged Headmaster of 
the Indian High School at Dinl1pore, appealed to the Government of India l' 

(g) Is it a fact that the scnle of salarillS of teachers in the East Indian 
Railway schools were, under the orders of the Government, assimilated 
with that of! teachers in the Provincial Government schools? 

(h) Is it a fact. that teachers in the East Indian Railway schools were, 
under the orders of the Agent, subjected to the emergency salary cut 
just like othe)' railway employees? 

(i) Is it a fact tha.t the names of tea.chers in the East Indian Rail,way 
schools are shown in the Classified List 1 

Ill. P. 2. Rau: (a) The actual quotation from the letter of the Agent 
of the East Indian Railway which is eontaineo in Mr. Smith's Report 
is as follows: 

".All the teachers of the Railway schools are regarded liS employees of the Railway 
for· purposes of the Provident Fund and Gratuity Rulel. The staff at Oak grove are for 
all practical purpOIMlS Railwar servants though they have no definite leave rulu du., to 
the fact that they have theIr annual school holidays. In other respects the teaching 
.t.aff are not regarded u employee. though they are allowed II certain number of 
p&I8e8." 

This is a statement of existing practiee on the railway. 
(b) Mr. Smith states that he sees 110 reason why the Oakgrove School 

should not be regarded equally with the other EtI.<'t Indian Railway Schools 
as under the ma.nagement of a. private Body of Governors, i.If., of railway 
servants in their unofficial capacity. 
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(c) and (d). Yes. 
(6) The teachers in the East Indioo R.ailwGY schools have, the" right 

of appeal to the Agent, the authority next abOYll the Secretary. 
(f) to (l). Yes. 

MR. §MITH'S REPORT ON EAST INDIAN RAU,WAY SoaooLs. 

298. -Kr .•. Kaswood Ahmad:" (a) Have Government come to any 
decision on the subjects dealt with in Chapters 14, 16 and 17 of Mr. Smith '. 
report on the East Indian Railway schools? 

(b) Do Government propose to consult the Legislative Assembly befor. 
taking any decision on Mr. Smith's report? 

Mr. P. B.. B.au: (a) No. 
(ob) Government have not come to Rlly decision on these subjects, 

and are unable to flay what procedure they will adopt before they have-
arrived at some preliminary decisions" 

EXAMINERS OF THE BOARD OF EDUCATION, DELHI. 

299. ·Mr. M. Maswood Ahmad: (a) Is it a fact that the Superintendent 
of Education, Delhi, Ajl!lcr·Merwarn :lnrI Centrfll India, is the Chairman 
of the Board of Secondary Education, Delhi, and also the Chairman of 
the Board's Examinntion Committee? 

(b) Is it a faet thnt the Superint.~ndent of Education himself, his 
wife, his near relativefl, his Rtenographer llrc the examiners of the examina-
tions held by the Board of Secondar'y Education, Delhi? 

(e) Will Government please state in how many examinations under 
different bodies the Superintendent, of F:ciucation, Dehli, Ajmer.Merwara 
and Central India works as paper· setter or examiner? 

(rJ) Will Government. be pleased to state what was the total number 
of answer books whi(~h W('I'P examined hy the Superintendcnt of Educa-
tion in the year Hl32? -

(0) Will Government be pleased to stllte whether those answer books 
were examined by the Superintendent of Education during office hours or 
after the office hours? 

(J) Is it a fact that the Principal and the Vice-Principal of the Govern-
ment College, Ajmer, are not allowed to be examiners of different examina-
tions held by different bodies? Will Government be pleased to state tJhe 
reasons for the same? 

(g) Will Government be pleased to state whether the Superintendent 
of Education has obtained any permission from the Local Governments 
t.or the examinership of different bodies, or as the head of the Education 
Department he was. himself authorised to do so? . 

Mr. G. B. Bajpa1: (a) Yes. 
(b) Government know tha.t the Superintendent and his stenographer 

ha.ve been acting as examiners for the Board. of Secondary Education f~~ 
dates prior to their appointment to their preaent poets. They have 11&, .. ., 
formation about the other persons mentioned in the question. 



(c) Five. 
(d) 1,025. 
(e) After office hours. 
(j) No. 
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(g) Educational officers of Government. have not. so far been required 
to obtain the Sllnction of Government before accepting examinerships. The 
question whether such sanction sh.'lUld !Je nbtained now is receiving atten-
tion. 

IIr. II. lrtaswood Ahmad: Was thiSl question asked for the information 
as to whether the Superintendent, his wife Ilnd other relatives worked as 
examiners? 

lrlr. G. S. Bajpal: l'he question was forwarded to the Chief Commis-
sioner of Delhi who, as my Honourable friend is aware, is the head of 
the Local Administration, Hnd his reply WIlS that he was not in a position 
to furnish information about the relative's of the Superintendent. 

Mr. II. lIaswood Ahmad': Will Government rlease make an enquiry on 
this point? 

Dr. Ziauddin AhInad: Is it not a fact that the t·eacher8 are not required 
to take pennission. but, the persons enga,ged on the administrative -side 
arc required to take permission? 

lrIr. G. S. Bajpai: I have already stated tLat the point is receiving 
attention. I am inquiring into it. 

INSPEcTION OF ANGLO- VERNACULAR MIDDLE AND PImuRY ScHOOLS BY THB 
SUPERINTENDENT OF EDUCA'l'ION, DELHI, AJMER-MERWABA AND 
CENTRAL INDIA. 

300. *lI/[r. M. Maswood Ahmad: (a) 1'1 it a fact that the Inspector of 
Schools, Central India Agency, was retrenched in FebruarY,19S2? 

(b) Is it a faet that Anglo-Vernacular IT·iddle and primary schools were 
under his inspection? 

(c) Is it 'R fnct thnt the medium cf education in the Central India Agency 
in seventy-five per cent. of the schools mentioned in part (b) is Hindi? 

(d) Is it a fact that the Superintendent of Education, Central India 
Agency, im;pects the schools mentioned in part. (b) himself after the 
retrenchment of the said Inspector and "ometimes deputes his stenographt'lr 
to inspect the sehools? 

(e) Will Government be pleased to state what diplomas for Hindi 
l:nowledge the Superintendent of Education and his stenographer possess '! 

IIr. H. A. F. Ketcal.fe: With .vour pemlission. Sir, I propose to answer 
questions Nos. 300 and 301 together. The required information is being 
collected nnd will be given to the House in due course. 

bSl'EOTION 01' RECOGNISED ScHOOLS IN THE AD)!INISTERED A:aEAB IN ClDNTlUL 
IN'DU. 

t301. -llr. II. 1Iaswood Ahmad: (a) Will Government be pleased to 
state the number of recognised schools together with their grades in the 
:Administered Areas in Central India at the time of the appointment of 

tFor answer to this question, see answer to que.tion No .. 300. 
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the present Superintendent of Education and the number of similar 
institutions on the 1st J nnuary, ] 9SS? 

(b) Will Government be pleased to state the total annual expenditure 
on the inspectorate in Cent.ral India during the year preceding the appoint-
ment of the present Superintendent of Education and the total ~peI\diture 
on the inspectorate in the year 1932? 

(c) Will Government kindly state what improvements, if any, have 
been made in the education of the Central India Agency after the appoin~­
ment of the Superintendent of Education who is also the Secretary to the 
Agent to the Governor General in Central India in the Education Depart-
ment? Are Government prepared to cons'd,,)r the desirability ofdispensiQO' 
with the present arrangement of inspect.inn and administration in thes~ 
days of financial stringency and putting the education of that area under 
the Education l>epartment of the Central Provinces? Is there any Gov-
ermnent educational institution in Centrul India? 

PROHIBITORY OBDER ON DR. MUHAMMAD .AL.ur AGAINST ENTRY INTO KBNYA. 

302. -Mr. IBia Kath Aggarwal: (a) Are Government aware "hat 
• Dr. Muhammad Alam was served with an intimation by the C. 1. D .. folice 
of .Calcutta on the 4th January, 1933, on behalf of the CommissiQner of 
Police of Nairobi (Kenya) in East Africa that his entry into Kenya wot.dd 
he prohibited under the immigration laws it he had been sentenc~d to 
imprisonment? Was this intimation received through the Government of 
Bombay? 

(b) What is the wDrdi.ng of the telegram above referred to receiy.~d 
by Bombay BRd sent to 'the C.alcutta Police for information to Dr. M\lharn-
mad Alam? 

(c) Is it true that Dr. Muhammad Alam, Bar.-at-Law, of Lahore, was 
only convicted in coanection with the civil disobedience movement and 
that he was released for reasons of health about the end ofj November, 
1982? 

. (d) Are Government aware that there is an express provision in rule 8, 
Part D, of the Immigration Rules of East Africa to the effect that the 
provisions regarding prohibition "shall not apply to offences of a political 
charaoter not involving moral turpitude"? . 

(e) Is it true that Dr. Muhammad Alam has moved for intervention 
by the Government of India through the Punjab Government in this affair? 
1£ 80, w.hat action has been ~aken on this? 

(f) Are Govemment aware .that after his release Dr. Muhammad AM.m 
has been under the medical treatment of eminent doctors at Calcutta 

. including Sir Nil Ratan Sirear, Lieut.-Colonel L. M. Banerji and Dr. B. C. 
:Boy who liave advised hUn an immediate sea trip. and ohange of climate, 
if possible? 

(g) Are Gov.el'l;l.Dl.eD.t aware. that Dr .. Muham~ad .Alam was lnvi~ed •. to 
preside at a local Indian Congress gathenng a.t NaIrobI and that tho InVita-
tion drew his particular attention to the healthy climate of Kenya; and the 
benefits of a sea trip to recuperate ·his hE!atth? 

(k) Is it a fact J;hat all these facts were .brought to the notice of. the 
~vernment of India through the Punjab Government? 
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{i) Did Dr. Muhammad Alam ask for passports for himself Rnd his 
wi&, and a personal attendant and, if 80, what is the result? 

(j) Do Government propose to intervene in this matter? If not, 
",,'by not? 

JIr. G. S. Bajp&i: (iU-) and (b). The Government of India understand 
that the CommiSlBioner of Police, Nairobi, intimated that if Dr. Muhammad 
Alam had been sentenced to imprisonment, he would not be al1~wed to 
enter Kenya. They have no further information regarding the points raised 
U1I.der these heads. ' 

(c) Yes. Dr. Muhammad Ala.m was convicted in February, 1982, under 
section I24-A, 1. p. C., and sections 17 (1) and 17 (2) of the Crimin~l 
Law Amendment Act. 

, , (d) Yes. The Honourable Member has correctly quoted the OOI1cludiag 
,P?rtion ~f ~b-section (d) of r.ection 5 of the Kenya Immi~ation Itestric-
bon Ordmance, 1906. ' ' 

(6) No such c;ommunication has been received by the GO'Nl'llIIleM of 
India. 

(f) and (g). Government have no information. 
(h) and (i). 'The only information receive'd by the, Government of 

India has been given in myreply to parts (iU-) and (b). . 
(j) The question does not. arise beb~u&e of the answer I have alread.y 

given to part (e). 

,STAT;EM~NTS LA,~D ON, THE TA:a~., 

'!'he Honourable Sir Brojendra lI1~r (Leader of the House): Sir, I 
lay on the table the information promillP.CI in reply to starred question 
No. 1174 asked by Mr. M. Maswood AhmAd on the 14th Novembe'r, "19112. 

RESOLUTION8 OF THE INDIAN LEGISLATURB. 

-11'74. (a), (e), (d), (e) and (g). The iuformation BOught in theae pari.ll of the 
'question will be found in the following two statements NOB. I and II alloWing'respec-
tively (i) the number of non-ofticial Resolutions admitted, moved and negatived, and 
iii) the non-official Resolutions withdrawn by the Mover'" on assurances given by ~etn­
ment and the action taken thereon by Government during 1921-1932. 

(b) The Honourable Member is referred to the reply given to Mr. Gaya Pruad 
Singh's starred quNtion No. 518 asked on the 30th Januarv, 1915. The 'praettce 
regarding publishing such ret!olutions was, however, modified in'l931 and .inee then up 
to the end of 1932, 1? resolutions were disallowed by the Gi>vernor General. 

(f) and (g). The Honourable Member is referred to the replies given to Mr. K. V. 
Reddy's starred question No. 994, "ed on the 24th March, 1924, to Mr. C. DuraisWB1llY 
Ayyangar's starred question No. 68, asked on the 3rd February, 1927, to, Kha.n 
Bahadur Haji Wajihuddin's unstarred question No. 179 asked on the' 11th Fehruary, 
1931, and to the statement laid on the table on the 10th February, 1932, by the 
Honourable Sir George Rainy containing the' informati<1n promised in reply tolltarred 
question No. 105 asked by Mr. Rahimtoo19 M. Chinov on the 3rd Fehruary 1932 
which give the information required for the period 1921-1931. The information' i~ 
respect of the non-official re80lut.i6ns adopted 'by .the. Legf~lative Assembly and the 
actIon taken on each of them dunng the year 1932 IS IJ1ven ID the following ltatement 

> ,No. n'l: 
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I. 
BtaIem.ftt ,ho",;", tM ""mber oj flOft·official Ruolutio", Gdmiaecf. moved cmcJ negaUwclln 

tIN LegNlaftw ..f_Wy duritJ, 1911·1911. 

-Number I Number 
-- of of 

ReaoluUons I Besolutioua 
admi~ted. I moved. 

I 
Ihi Seasion 1921 120 I *25 I De 

I 

Simla SNsion 1921 195 20 

Delhi Begion 1922 · 221 35 

Simla s-ion 1922 229 9 
, 

Delhi Session 1923 363 13 

Simla Seaaion 1923 137 11 

Delhi Beaaion 1924 403 1 18 

Xay-June Session and 
September Session 1924 647 4 

Pelhi s-ion 1925 919 11 

Simla Session 1921S 591 5 

Delhi Segion 1926 340 8 

Simla Session 1926 105 4 

Delhi Session 1927 813 4 

Simla Beaaion 1927 196 4 
, 

Delhi Begioll 1 q28 174 I 7 i 
Simla Session 1928 140 I " 
Delhi SesBion 1929 363 8 ! 
Simla S_ion 1929 68 4 

Delhi SeB8ion 1930 250 9 

Simla S8B8ion 1930 · lIS 8 

Delhi SeB8ion 1931 · 91S 4 

S imla Sossion 1931 96 7 

November Seeaion 1931 • NiZ. Nil. 

Delhi BeB8ion 1932 · · 1S7 8 

Simla BeB8ion 1932 · · '71 8 

November-December Session 
. 1932 . · Nil • Nil. 

Number 
of 

ResOlutions 
negatived. 

.. -
7 

8 

10 

3 

2 

8 

Nil. 

Nil. 

2 

Nil. 

2 

2 

Nil. 

Nil. 

2 

1 

1 

Nil. 

1 

1 

NU. 

1 

NU. , 
2 

NiZ. 

Bem&rlal. 

-In addition 1 IS 

ved 
Resolutions 
were mo 
by Si 
8ivaawami 

r 

Aiyar on a 
Governmenfl 
day in ClOD 
nection wi 
the Eah 
COmmitt .. •• 
Beporli. 

-

N.B.-Prior to 1931. in cases where several Members gave noUet) of the Ideotjea,l 
Resolutiolls the notice by oaoh Member has been ocunted as a separate BeBolution. 
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LBGIBLATIVB ASSIDIILY • [8TH FEB. 1988. 

. ft. BoDourabJ.. Sir !'rank .01C8 (Member fc,t Industries and· Labour) : 
Sir, I la.y oq t~ -t(l.ble: . . ' .. 

(I) the information promised in reply to starred questions Nos. 1560 
and 1551 asked by BhaiParma. Nand on the 5th December, 
1932; and 

(ill the information promised in reply to parts (a) and (b) of starred 
question No. 1687 asked by Mr. M. Mo.swood Ahmad on the 
14th December, 1932. 

nECRUITMENT OF STAFF BY THE SUPERINTENDENT OF POST OFFICES, 
DERAJAT DIVltlION. 

*1550. (a) .No direct recruitment has been made but three departmental officials have 
been promoted aD br whom are Muslims. Two of them were nominated on the 18th 
May, 1931, and the r.emaining one on the 8th August, 1931. All were examined on the 
6th September, 1931. 

HindUS. Sikhs. Muslims. 
(b) Number of officials-

~) in non·olerical superior grade 13 117 
(is) in lower grade 8 74 

(iii) Number of candidates-
in non·clerical superior grade 1 8 
in -lower grade 11 3 46 

RECRUITMENT OF STAFF BY THE SUPERINTENDENT OF POST OFFICES, 
DERAJAT DIVISION. 

*1551. Yes; 119 applicante were examined, of whom one only, a Muslim, Wall 
declared Buccessful. 

RETRENCHMENT IN THE PUNJAB POSTAL CmCLE. 

*1687. (a) and (b). No; 51 selection grade officials were "retrenched , of whom 17 
Hindus, three Muslims and four Sikhs were 65 years of age or more. Of the remaining 
'Z1, Six Hindus, 17 Muslims and one Sikh had over 30 years' service, two Hindus retired 
voluntarily and one Muslim was retrenched for oonsiatently unsatisfactory work. 

IIr. G. R.I'. Tottenham (Anny Secreta.ry): Sir, I lay on the table the 
information promised in reply to starr.ed question No. 1592 asked by Sirdar 
Bohan Singh on the 6th December, 1932. 

DESIRABILITY FOR EFFECTING ECONOMY IN CANTONMENTS 61' TH!I 
SOUTHERN COMMAND. 

*1592. (a) Yea. 
(b) It would involve & great deal of time and labour to collect tile detailed informa. 

tion required by the Honourable ¥C!1nber, but I can allure him that. all the CantolX"-
menta ~entioned in th~ queatiCX1. ~~~w ael.f.luppor,ting . 

.. , 



8TATElIDlT8 LAID (mAl'lIIIltilJLE. 

1Ir. Jr. £. r. Metcalfe (Foreign Secra~y): Sir, I lay OD thi! table 
the infonnation promised in reply to starred questions Nos. 1257 and 1259 to 
ta62 aabd by Seth Haji AbdooJa Haroon on the 16th November, 1982. 

MONOPOLY BY NON·LoCAL EMPLOYltES IN"TjIE GOVERNXBNT DEPARTIfENTS OJ' 
BALUOHISTAN,. 

*lfBT, (a) The reply is in the negative. 
(b) a.nd (c). A statement is placed on the taMe, 1t should he explained th.; a 

high percentage of "non·locala" CODIiItJ of individuals bam IIIld educated in ~'GIIIIiI­
tan. 

(d) None of the Guards working on the Quetta division is a local man whereas in 
the Ministerial Branch there is only one incal clerk. 

Statement showing establishments employed in Baluchistan. 

BI9riaJ Na:me of appoin~fl'!Jt.. LOIBlll. N'6n:L'oMl8': I p ToW/ " 
Nu. 

r' 
I I I Politu-,al Department. 

Extra AllIlistant. Cclmmissioners IS 20 211 
Tahsildars 5 12 I 17 
Naib Tahsildars 13 17 

r 
3() 

Superintendent.e .. 22 22 
Senior AllIlist.ants 3 57 I 60 
Junior AHBist.antR 14 119 133 
Vernacular ABSistant.e I 3 24 27 
Vernacular AllIlistant.e II . 21 66 I 86 
Po~t MUllllhis 3 19 I 22 
Levy Muharrirs 44 63 

I 
107 

i 
2 InteUigence Bureau. 

Superintendents I 
I 

I 
Junior ABSibtant.e I I 

3 lrri,gation Department. I Superintending Engineer I I 
ASBistant Executive Engineer 1 I 
Clerks , 0 9 
Dl'IIIftamen 2 2 
Upper SubordiDates Ii II 
Subordinates . 4 

I 
4 

Mechanic I I 
Tracers l! I 2 
Mistri I I 

4 E~fl Deptwt_t. 
Superintendent .. I I 
Excise Inspectors .. 4 4 
Clerks .. I 1 
Detectives 2 I 3 

6 Military Engineering Sertlicu. I 
AlIBiatant Eftgineer . , " 

) , ) 
)6 I 16 Sub· Divisional Officers .. I Sub·Overeeers .. 42 42 

I 
Superintendent.e E. M. .. 6 

-I 
6 

Storekeepers • • .. S 8 
Clerks .. ' 114 

! 
114 

Draftsmen .. 21 21 
6 Quett8 Municipality I 43 44 

! 

~W, II. 704 I 818 
, -' D 
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STAn WORKING IN 'I'BiI:,.t9rvIL DBPARTXENTS 0' BALUCHISTAN. 

*1&.' The infonnation required has been embodied in the statement referred to in' 
the reply to question No. 1257. 

• 
SUPERIOR POSTS IN THE GOVERNMENT DEFARTMENTS OF BALUCHISTAN. 

~ ... Governmeu.t have no n;aeon to think that tl1at is the case. 

UNPAID OR TEMPORARILY PAID LOCAL CANDIDATES IN THE REVENUE 
COMMISSIONER'S AN'!> SUBORDINATE OI'FICES IN BALUCHISTAN • 

• 12(j1. No lOOal clUldidate in the offices mentioned is at present unpaid and ~O' 
ouutidate haa b!Ien Ullpaid or tempora.rily paid fer .. period of 7 or 8 y8lol"l. QaaliAed 
candidates obtain permanent vacancies when they occur and none are deprived of their 
legitimate rights. 

ADBQUATE REPRESENTATION OF LOCAL PEOPLE IN THE YARIOUS GOVERNMEN'r 
DEPARTMENTS OJ:<' BALUCHISTAN. 

*1262. (a) and, (b). The answers are in the negative. 
(e) It has always heen the policy of Government to encourage the recruitment of the 

ifldigenous inha.bitant8 of Baluchistan ill Govemmellt 8ervi~es, due regard being had 
to the qualifications of candidates and the efficiency of th" Administration. Govern-
mellt is satisfied that this policy is being carried out. 

Kr. P. R. Rau (Fiml.ncial Commif;sioner, RnilwaJ's): Sir, I lay on the 
table: 

(i) the information promised in reply to starred questions Nos. 1574 
and 1575 asked by Mr. S. G. Jog on the 5th December, 1932; 

(ii) the information promised in reply to starred q~estion No. 1169 
asked bv Mr. M. Msswood Ahmad on the lith November, 
1932; • ' 

(iii) tne informutiol1 promiRcd in reply to starred question No. 1586 
'asked by Kunwar Hajee Ismail Ali Khan on the 5th Decem-
ber, 1932; 

(iv) 

(v) 

the information promised in reply to unstarred question No. 64 
asked by Mr. K. C. Neogy on the 27th September, 1982; and 

the information promised' in reply to starred quest,ion No. 1323-
asked by Mr. S. G. Jog_ on the 21st November, 1932. 

SUSPENSION' OF THE REOOGNITION OF THE GREAT INDIAN PENINSULA RAILWAY 
WORKERS' UNION. 

*1574. (a) Yea. I 

(b) No. Government ha~ not l,een ahle to trace" NOha. statement in therel'ort 
referred to b)'tAII.Jlo!l?1U'a,lllI JJl~m~!:... ..• _ __ , .• __ __. __ ,,_ .... 

t 



'J.' 
STATEMENTS 'LAID ON THE TABJ&. 

(e) Government underllta.nd that this is not in accordance with facts. The other 
part of the question does not arise. 

(d) No. The other part of the question does not arise. ' 

(e) A copy of tho relevant correspondence has been placed in the library of the 
house. 

(/) No. It is within the discretion of an Agent of a railwa.y to grant reoognitoion 
io a particular union on his line or withdraw recognition from a union recognised by 
him. 

S1'8PENSJON OF THE HECOGNITION OF THE GREAT INDIAN PENINSULA RAILWAY 
WORKERS' UNION. 

*1575. (a) Government understand that the disciplinary action taken against the 
employees I referred to was in consequence of offences against ordinary rules. 

(b) The decisions contained in the Government of India communiq.ue of the lat 
March, 19.30, were to the effect that it was open to Mr. D, B. Kulkarm, if he offered 
to returJI to duty to carry out the instructions that were given to him prior to his 
going on strike and as Mr. Kulkarni did not return to duty as provided in the 
communique the question of the Agent carrying out the orders does not arise. 

(e) Government understand that Mr. Kulkarni, was put off duty on the 2nd January, 
19.30, because it WBB not considered safe on medical grounds for him to remllin on duty. 

(d) Government have examined, in consultation with the Agent, Grea.t Indian 
Peninsula Railway, the cases referred to and they do not. l8e any yeatOn to alter the 
action taken by him. 

(e) The facts are as follows : 
In a letter dated the 18th of February, ]9.'51, addresl8d to the R.ilway Board, the 

General Secretary of the All-India Railwaymen's Federation mentioned Mr. Kulkarni's 
case and stated he had heen treated as discharged a:Ithough he had offered himself 
for medical examination beiore the last date o.llowed for the Great Indian Peml1lula 
strikers in the Government of India Cnmmunique of 1st Mo.l'ch, 19.30. . On theM ground. 
the Federation asked that he should he reinstated. The matter waa referred to the 
Agent, Great Indian Peninsula Railway for his observations and he replied that Mr. 
Kulkarni did not offer to return to duty during, or sub8equent to, the strike up to 
the date he wo.s registered as di8charged from service, namely, 218t May, 1930. Owing to 
II. misunderstanding a. reply to this effect was not sent to the AIl,India Railwaymen's 
Federation and a reply has since been Issued. 

ARMED GUARDS FOR ARMOURIES AND TREASURIES OF STATIONS OF mE EAST 
INDIAN RAILWAY AND THE KU!'rEnN BENGAL RAILWAY. 

*1169. (a) Armed Guo.rds are employed to .p;uard the armouries at' the following 
stations on the East- Indian and Eastern Bengal Railways: 

East Indian Railway-

Lillooah .1 
Aeansol • .1 
Jamalpore ., 
Dinapore • >-~ince 1!130 . 

Gaya. . , 
Dhanbad • • :., 
Moghal .. rai • • • ,·'to !I,' .J 

D 2 



Eaatem Bengal Railway-

Bealdah 

LBGISLATIVB ABSBKnl". 

Bineeltal. 

Armed guards for treasuries ha.ve been provided at all the Diviaional head·quarta!'8 
for many years on the East. lnd&an Railway .and at Sealdah on 'tbe Eastern Bengal 
Railway. 

(6) In the caM of tbe armoury guards no elt\ra expense i8 occasioned to the Railways, 
al aD extra 0081. by way of ration allowance and Military duty pay is bol1l8 
by the Military Depa.rtment. 

In the case of treasuries the cost of thtl armed guards at the various stations on the 
average is Rs. 1,BOO por annum. 

On the Eastern Bengal Railway where all collections are l'oncentrated in one 
treasury only at Sealdah, the cost is about Rs. 8,500 per annum. 

(e) Information regarding communal composition is not available. , 
(d) and (e). On the East Indian Railway, the guards are supplied by the Local 

Governments or the ~uxili"ry Force and their composition varies from time to t,ime 
CQnsequently their rates of pay differ. 

The present system on the Eastern Bengal Railway is temporary. The seales of pal 
are as follows : 

AseiBtant Sub· Inspector 

Naiks 

Armed Guards and EBCOrts 
Qualifications-

Re, 50-2-6G 

30-2~ 

25-]-2& 

Naik.-Ex·lIOldiers of good character, havi'ng good record, or Ex·Policemea 
of good character bavi~g good record of service, conversant in the UI8 of 
arm •. 

Theile posts were not advertised as suitable men with requisite qualifications were 
available in the Watch and Ward Department of the Eastern Bengal Railway, to whielt 
Department this work has been entrusted since 1st April, 1932. 

(f) AI far as I am informed these duties were never undertaken hy Government. 
Railway Police. 

PREFERENTIAl. TREATMENT IN THE SUPPI,Y OF UNIFORMS ON THE NORTH 
WESTERN RAILWAY, 

-1586. (a) UnifonDs are supplied to the running staff twice a year, ,';~., Wiat.er uti 
Bummer, according to Revill8d DreM ReJt1llations and th:s year winter uniforms ha.ve 
been supplied accordingly on ,Delhi division. 

(b) All running staff on the Delhi Division are receiving winter nniforms on the 
new scales and no discrimination is made between steff of difterent religions. 

(c) Does not arise. 

TREATMENT OF THE EAST IN'DIAN . RAILWAY SCHO()J,S AS "OUTRJlDB~S" 1111 TIIB 
MATTER OF RENTS tOP BUILDINGS, ETC. 

64. (b) No.· Railway IChoohi prdper are not treated .. outsidera for the JIOrJIC*t 
of rent., 

(c) and (d).' Do not ariie. 
'. 



.' STATEMENTS LAID ON' THE 'TABLE. 

GRANT OF AOVANCI!:S TO THE RAILWAY EMPLOYEES FROM THE STATE HAlLWAY 
PnOVIDBNT FUND, 

*1323. ((I) 2nd March, 1932, 
(6) (i) 437 applications were forwarded to t.he Agent, Gre.,.t Indian Peninsula 

Railway up to 31st July, 1932. 
(ii) 304 applications were rejected by the Heads of Depar~ment8. 

(iii) 28 applications were rejected by the Divisional Officers. 
(e) 314 applications were sanctioned by the Agent, Great Ind.ian Peninsula Railway 

up to 31st July, 1932. The details are 81 under: 

Applied for. Sanctioned. 
_. 

No. Amount. ~_.I Amount. 
----

. 
Rs. Ha. 

Officers 6 13,266 5 !!,460 

16 12,930 13 6,780 Upper· Subordinates 

Subordinates I 400' 1 120 

Total, Europeans 

Anglo· Jndians-

Officers 

Upper· Subordinates 

Subordinates 

Total, Anglo·Indiana 

lDdians--

Officers 

llpper-Subordinatee 

Subordinates 

Inferior I!6rvants 

Gnnd Total-

Officers , 

Total, Indians 

, . 
Upper Subordinates . 
Subordillates , , 

Inforior I!6fVants , , 
, 'rotal 

, 

, 

---
23 --_. 
I 

16 

12 
---

211 -
I 

10' 

371 

3 ---
385 

8 

42 

384· 

3 

------
26,590 

.J •• .• _ --
1,6(0' 

9,717 

3,714 ----
15,0'31 ---
1,650 

5,470' 

. 56,329 

200' -----
83,649 

16,5lu 

28,117 

60',443 

200' 

---. 
]9 ----
1 

12 

7 ----
20 -_ .. 

10 

262 

3 
----

275 

6 

35 

270' 

3 

16,360' 

960 

4,~OO 

1,360 

6,826 

3,566 

21,488 

60 

25,048 

10,420 

14,780 

22,9(18 

60 

(d) The amount sanctioned in every case was equal to 12 time~' the cut in pay of the 
employee concerned. 



RESOLUTION BE SOUTH INDIAN INFANTRY BATTALIONS. 
JIr. B. V. ladhav (Bombay Central ;Division: Non-Muhamma(lan 

Rural): Sir, on the 22nd of September, in the Simla Session, I moved 
the following Resolution: 

"That this Assembly recommends to the Governor G'eneral in Councia that the 
South Indian Infantry BattaliOlls be again raised in the Madras and Bombar 
Presidencies ... 

I got an opportunity that day of moving the Resolution at the very 
fag end of the d1l.y and, therefore, I could not finish my speech. Therein 
I stated how the battalions were started first in the Madras Presidency 
and then in the Bombay Presidency and what their constitution was in 
the palmy Q1I.ys of the Madras and Bombay armies. 

At one time, the Madras Army was over 50,000 strong and the Bombay 
Army wus equally numerous /lnd they gaye a \ery good account of 
themselves in the wars which were carried on by the East India Company 
in Indi8' and also outside India. It was the Madras Army which 
distinguished itself in the wars first of all with the MahraHas and, in 
the epoch making bnttle of Assaye, it wan the Madras Army that bore 
the brunt of the battle and won, so to(J sny, the Empire of India from 
the Mahrattas Rnd it was again the Mlldrm; Army that distinguished 
itself in the battle of Argaon Ilgllinst tilP Bhonsles of Nagpur. The 
record of the Bombay Army too is not 1\ meagre one. It is worthy to 
be borne in mind that in those days the Ilmlies were mostly recruited 
from what are now called the depresRfld clnsses. The Mndrns pariah 
and t.he mahar of Bombay were very prominent in the armi~s of those 
days and their deeds have been noted and their names fire engraved even 
On pillars of stone. On the pillar of St,oQllf\ erected about 16 miles from 
Poona to commemorate the battle of Koregllon, the names of valiant 
mahars are discernible even today. But, strange to say, when recrui~s 
of a higher class became available, the milit,arv policy of the Government 

. of India changed and the desire hecame gtneral to confine enlistment to 
the high class races exclusively, to whom certain other classes, that 

12 N had supplied such good soldier,;, were beneath contempt as 
OOD. fellow-men. On account of the social prejudice against these 

men, it was necessary to discontinue the enlistment of the lower castes 
in the same regiment. The arm~' came to consist largely of thp better-
class men who were chiefly the yeomen peasants of the country and. 
from that day, Sir, the depressed eJ.asscs fell on very bad days. The 
Madras parinh continued to be recruited in the Sappers and Miners 
regiments, which were latterly called t,he Pioneer regiments. But even 
these regiments are now being disbanded, and there is no knowing whether 
it is the intention of the army authorities to keep the untouchable at 
a great distance. The mahars of t~. Bombay Presideney also .have fa~ 
in the same way, and a career in the filmy for them is denied. It l~ 
very regrettable, Sir, that the Brit.ish Government. which OWe AO much 
to 'the valour and fidelitv of these classAs when no other communities 
ftecked to the st:mdard o·f the East India Company, should, when the 
times are changed and they are secure in their possession of the Empire 
of India, forget their former faithful servants and refuse them admission 
into the army. It is well-known, Sir, ~,bat the armies of Indin 'Are noW 
recruited mostly from the Punjab a.nd Northern India., and that the 
martial races of Southern India receive very. scantv consideration. The 
condition of the Bombay Presidency is n(,t so bad. The army is still 

. ( 4:16 ) 
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recruited from my community there, flnd my intention in moving this 
Resolution is not to gain any further advantage for my community I 
but I run urging the claims of other communities which are excluded from 
service in--the army. 

Latterly, Sir, the commissioned ra.nks have beenopenod to Indians. 
and admission into the commissiolled ranks is by two doors. One is the 
competitive examination held twice a. year and through which st present 
15 candidates are taken. into the Dehra Dun Academy every six months. 
The other door is to riee through the ranks. But, unless a young man is 
eligible for recruitment into the regular army, he will not be eligible for 
rising through the ranks and secure admission into the Dehra Dun 
Academy. I think this is not fair at ull as only one door will be open 
for them. It is well-known that most of the communities, except the 
few advanoed ones, are very backward in education, and, therefore, if a 
young man from such communities aspir.~8 to military service, it,. 'will be 
very difficult for him to acquire the necessary eduootional qudfication 
before he completes the age of 19 or 20 yp-ars. 'rhe only chance for such 
a young man is by first of all taking up service in the ranks and then 
working his way up. But, as is well known, many of the communities 
in India are not recruited to the ranks fit all and,' therefore, the young 
men of those communities have got no chance of working their way up 
by first joining the army. I, therefore, claim that this injustice which is 
now being done to the communitieR of Southern India should be clone 
away with by recruiting one or two regiments from these places, that 
is, all communities should be eligible for military service. I, therefore, 
move, Sir, that in recognition of the past services of the troops of the 
South of India, especially in the Madras Presidency and in the Bombay 
Presidency, the Army Departme~t ought to provide some means, whereby 
their military traditions will be preserved and they will not lose their 
dignity. Sir, the soldiers of the Madras Presidency have many inherent 
military qualities. They shoot well, drill well and stand well under arms, 
"and, so far as this part, of their professional requirements go, foreign 
critics have been known to say that it wus not till they got to Madras 
that they saw regular military soldiers". But all this t.rnilition is now 
tI thing of the past. (A Voice: "WhBt is that book?") The book is 
called "The Armies of India", written by Mr I..evett and Major MEl.CMunn, 
'D.S.O. I, therefore 'IIlove, Sir: 

"That this AiBsembly recommends to the Governor G'enera] in Council that the 
Sooth Indian Infantry Battalions be again raisod in the Madras and Bombay 
Presidencie~. " 

Mr. Deputy President (Mr. R. K. Shnnmukhnm Chet.ty): R.esoJution 
moved: .. ' 

"That. thi. A'""emlrlv recommends to the Orivffllnnl":n'enemJ, .in· COllnril thnt. the 
South Tndian Infantrv Battalions he again raised in. the Madr... and Bombay 
Pr"siden~ip8." I • 

Jlr. B. Bftaramaralu (Ganjnm cum Vhr.nllapatam: Non-MuhammA.dan 
Rural): Sir, I rise to support this Resolution. It is a fact t,hnt the 
MadTBA Te~ment,s ha"e had 'R very /!'ood rf'C'ord of seTvicf'. The tradition" 
of t,he MadrAS Army also are great. But. notwithstnnding nil t,heir pnst 
record and past services, the Government have disbanded some Tegiment,s 
and the policy which underlay the disbandment of the Madras Aoldier 
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[Mr. B. Sitaramaraju.] 
I shall refer to later. I would like the House, Sir, to remember that in 
the whole of India today we find that not only are the South lndioBn 
regiments disbanded, but the recruiting ground for the army hus been 
copfined only to,jl. third of the country from the point of viflw of area. 
There is no nec"st~y, nor is there any justification for the monopoly .ot c 
military service to be restricted entirely to th~:"PRrth-westcrn part of 
India. . . 

t : .. ~ ! 
Sir, but for the Madras ~egim.ent,s and other South Indiau regiments, 

1 am sure, we would not be discussing th~!l question today on the floor 
of this House. Sir, these regiments are responaible for the British Gov-
emment securing for the British this great Empire in the East. Till the 
.conquest of the Punjab, the battles of the British Government in this 
.country .. WeJ1e fought by the Madras and South Indian regiments. If I 
were to'is~y. that this act of justice ought to have been done long ago 
and thlii'l,the'.Government were not faithful in disbanding the regiments 
who servea them so well, motives might btl attributed toO me. But, Sir, 
1 would like to point out one passage from the despatch of the Government 
.of M6drus issued as recently as 1930. This despatch contains the views 
·of the Local Governments on t.he recommendations of the Indian Statutory 
Commission 'of 1930. On page 18, the Government of Madras state as 
tollows: 

"There is one other matter connected with the army upon which the Madras Govern-
ment wish to lay stress, viz., the need for the revival of the old Madras regimentl. 
In Volume I, paragraph 116 of the Report, the COlllm:ssion notices the .remarklWle 
v..-iations in the oontr-ibutiona whi(:h provinces make to the Indian &rilly. 
The Government of M"d .... s would re:nind the Governmrnt of India th"t the pre-
eminence of the Punjab and the United Provinces as recruiting grounds for the army 
i. comparatively recent, and has been a natuI'll1 oonsequence of the gradual reductio .. 
of the old Madras Army t.ill there Ufe now only three Madras regiments left. The 
Madras Army has a fine record of l-(allant and loyal service, Bnd military traditions are 
still strong in ma.ny parts of the Madras Presidency. If the N orlh India recruit iJJ 
admittedly superior in physique, the Madrasi claims superiority in intelligence, which 
i8 1ikely to count fnr more in t he future than it hus done in th" I,ast. 

The G'overnment of Madras oonsidel' that the interest of the Province demands th.t. 
the military traditiOlJ and the proved military rapacity of the Madrasi should be 
recogni80d hy the restoration of the old Madras regiments. So long as the Ilrmy is an 
Imperial concern, it is obviously desirable that it should he associated by recruitment 
with as wide an area as po8aihlA; and the revival of the Madrl/oS regiments may also help 
tow~rd~ the attainment. of the goal mentioned in Volume II. parsA'raph 211 of the 
Report. the possl'ssi.m lly /I, self-gm-ernini( India of military forces of its own; for the 
fart that Rt present ~\Ieh an overwhelming proportion of the army is rl'cruited from the 
Puniab Rud the United Provinces is one of the ohAtac\ee t.o the formation of an Indian 
N ationnl :\rmy on which the Commission has laid stress." 

Sir, this is not an irresponsible statement. made bv a Member of the 
Opposition, but it is the statement made by the Government of Madras. 
After this I doubt very much if the Government would st.ilI consider tha.t 
they hnve any re~OIis for .Dot· reviving the Madras regiments. If t.Jle 
Government of India are 'sincere in saying that t,he Tndian people should 
have n nntionaJ arm" of their own and they' ShOll1d he t"ained 
for defence purposes in view of the constitutionnl adv'nnces that 
are likely to be conferred on them- resulting in a self-governing Jndi'l, 
then. I doubt very much if the Government can have anv justin cation 
to refuse the reconstitution of these regiments_ Although I 'entireiy agree 
with the remarks made by the Government of Madras, r have one slight 
objection to one pnrticular passage. That;8 with regard to thp, ndm:ssioD 
of men of inferior physique.. Even in the matter of physique, it has heeR. 
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repeatedly demonstrated that there ure in the uplands of Southern India. 
races which, for endurance and for physique, can be compared tu the 
best races in the United Provinces and th~ Punjab. 

Xr. lIuhammad Yamin Dan . (Agrf\ Division: Muhammadan Rural): 
Question, 

IIr. B. Sitaramaraju: My Honourable friend, Mr. Yamin Khan, 
questions that statement of mine. 11m sorry I have not got the book 
with me at the moment, but I would request 'him to see pnge 39 of the 
current ,!SSUe of the "India" for -the "cOn'ectnel;s of my statement, 

Mr. lIIuhammad Yamin Khan: Books are not criterion. 

Jlr. B. Sltaramaraju: T Hm afrn;d the knowledge of my friend, Mr. 
Yamin Khan, about t,he type of people of South India is absolutely limited. 
I daresay that' he has never seen MadruHif! except ,n few Members of the 
Legislative Assembly who are not here to rt'present the Army types of the 
South Indian peoples. ' 

_lIr. lIuhammad Yamin Xhan: I see ilil the types of people here. 

IIr. B. SttarldIlaraju: My Hononrull\~ fri8nd thinks that the Me?'lbtl!"" 
f)f the Assembly represent the ArmY'1~·pe.'B:Jfr Madras. The questIon IS 
not that the peoplA of Southern Itlcl~, Dr Ij9If;J1B"-~~y or, even, for the 
matter of that, of. Ben~nl lack the ri '.~~~i~Ii~'r' ".did f()~ the purpose (\f 
the army. Assummg for a moment, ,. at,they do luck It. then, 88 has 
been remarhd hv the Government of Mncfrns. it is the intelligence which 
counts. more so' in the future monern v. flrfurA. However, during the 
years of thf\ Great War, the Indian (Jontl'1hut;on to \Var WRS nfl follows:-

• 
'Madras 92,000 

nombay 71,000 

n .. ngal 59.000 
North· West Frontier Province 45,000 
Baluchistan 2,000 
Burma 111,000 

Bihar and Ori888 41,000 
Cen tral Provinces 15,000 

Assam 15,000 

Ajmer·Merwara 8,000 

After the United Provinces' (l,nd the Punjub, tho Jilrgl:1st contributiOn t,o 
1he Grent Will.' was made by Madras. . '\ 
r ' ~,/:';~i~} 

IIr.lI~ammad Yam!n ~an:~as this ;~mml~ made for the 
ftghting umts or for the tabour corps! ": ~f-_' : 

Mr. B. Bitaramaraju: The,statement'il:nt i, h'Ave just rend out wa,s 
she ID~ian contribution to the War, c6mbatJnts as well 8S llon-C()mbflta-ntl. 

. 
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[Mr. B. Sit,ara.maraju.] 
But, if my friend wants Q distinction to be made, 
figures of the combatants which aTe as fc.lkwB: 

Madraa 
Bombay 
Bengal 
Baluohistan 
Burma 
Bihar a,nd Or i_ 
Central Provinces 
Assam 
Ajmer-Merwara . 

I 
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ha.ve alilo got the 

61,223 
41,274 

7,117 
1,761 

14,094 
8,576 
6,374 
9,042 
7,aU 

I hal'e already said that the largest contribution was that of the United 
Provinces and the Punjab, namely, 163,000 and 349,000, respectively. 
But Madras certainly stands the third in the list. Again, when we 
compare the same contribution, we would see that, with the exceptioll 
of the Punjab, the United Provinces and Bombay, the contribution of 
Madras is about double that of the otht~r provinces and several times 
that of them if we take the contribution of combatants. 1£ the recruit-
ment in the Punjab is much more than tbe recruitment in Madras dm:iPg 
the war, perhaps We had not got a man of the recruiting methods of 
Sir Michael O'Dyer to recruit a large army. Whatever that may be, the 
point remains that so far as Mlldras is concerned, not only in the 
past, but '!lIso in the present, thc, province has contributed largely to 
the Amly ~~enever t:~'!;~jnre wast,in dllng~r. It is no~ just and proper 
that the Ituhtary tlllenl,.t,)Sf 1~e ,Va'l'IOUS provlllces III Indm should not be 
allowed to be tapped. Sir,"fI fair share :)f the army should be contributed 
by all the provinces in India and, for the future betterment of our country, 
it is absolutely necessary that recruitment should be as much broad-based 
as possible. With these few words, I support the Resolution. . -

Eunwar RaghubJr Smgb ('Agra Division: Non-Muhammlldan Rural): 
Sir, I extend my whole-hearted support, to the Resolution moved so ably 
by my Honourable friend, Mr. ,Jadhav. When the question of self-govern-
ment or other powers to be given t,o Indians comes up before Government, 
they say that the people are not able to defend themselves. But how can 
they defend themselves if they are not given opportunities for being 
trained in the army and the uSP of armE'? Since the people have been 
disarmed, they have become weak unwarlike, and unfit to serVe the 
King and country in times of emergency. 

Sir, the Nayy'ars of Madras and the Mahrattas of Rombay have been 
very good soldie~ in the past. So, it is an anomaly that they should 
not be kept On the serving list. Now, Sir, the army at present consists 
almost wholly of Punjabis, and people of other provinces are classed 86 

non-martial and that is onlv because the-v have not been taken in the 
&rmy. Had the old practice been continued, this unnatural division into 
martial and non-m~rtial would not have arisen. Thev will become martio.l 
&8 soon as th~lery ~~.P'8 chance to serve in the army as they did 
before. Thirdly, "~stireni9ve t,he stigma, Mr. Jadhav deserves the thanks 
of the House for bringing in this Resolution. If the Resolution is carried, 
it would be unnecessary to look to other countries for the!lupply of our 
EOldiers. Fourthly, the cost of, the upkeep -of the battalions will be 
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considerably lower than what is incUl'red 011 the white battalions, becau81l 
they CUll live on rice, grUlII or chana which are very cheap grains. In th~ 
wilKe of Brit.ish annexation, us \Ve see fronJ historicfl written by British 
writ.ers themselves thev lived on ricl~ watE-l', while they gave the rice to 
t.heir British offic~rs. i~ift~y, t.he British army of occupation will ~e 
reduced 1!0 an appreciable extent :;llU 80 the money spent. on them Will 
remain in the country. The people of tlll'K(, l'reRidencies, namely, Bombay 
and Madras will think that Government P.riYe bestnwcd II favour OIl them 
which thev' hod lost by their diflhandmellt.. In fnct, they ought never 
to have b~en disbanded. Sir, I think it wn" in tht~ interests ()f retrench-
ment that these regiments were disbHuded. Whenever tbe question. of 
retrenchment comes, it always affects Indians .which. iR a \\-r.ong. pohcy. 
The .retrenchment axe should fall on fore:gm>rs \11 eqmty and JustICe, a~d 
if the Rritisher has more regard for his Own kit·h and kin, WI' also have 
more for our own; llfmce I strongly support this Resolution before the 
House. 

Shaikh Sadiq Hasan (East Cellt.ral ])llnjHb: Muhal1Jmadan): 811', in 
the VNy beginning, J plead ignorlilwe of t he subject, because J uo not 
know wheth(~r there Brf' at present allY Madra.ssi regiments Or not. But 
it appears thnt Madras Hnd Bombay people are not taken in the army. 
Flo it is n maHer of real su.rprise to IDe, because, nft.er ali, in the army, 
IlS in man,Y othpJ' things, irnditiun aoes eount. If one studies the history 
of the medi1Pval agf'S, one would find t.h,1 t, great kingdoms like Bahmini 
and Vija~lnHgur exiRted in the> South and in thoRe days the might of the-
Afghan kings of the North could not conquer the Bnhmini kingdom of 
the Deccan. 

:Mr. :Muhammad Yamin Khan: Who were the Bahmini kings? 

Shaikh Sadiq Hasan: Thl',\' \\','I'e l\.I ussailnnlls, but all ttl!' fiame the 
men who were recruited did not come from Afghanist.an, bllt tlwy were 
Mussnlml\ns of those places and some Hinduli also. (Interruption by 
Mr. l\fuhamrnnd YUl1Jin Khnn.) .I SUppose Illy friend iR ignornnt of the 
fllct tllnt the people who fOllght, under the Bllhrnhli kings were (·onverb 
Mussalmans, und lip ifl uillo ignorant of 010 fnet j-.hat, , two kingdoms, out 
of five which were established after the Bahmini dvnllRtv were mlen by 
converts from Hinduism I consider that when a m-an becomes a Mussai-
man, he, illherits the traditions of Islam and it is not lleCARsary that the 
recmit should come from Afghanistan or Turkestan. . 

Well, Sir, I was just saying about these medirevnl ages in the 15th 
anc1 16th centuries. These kingdoms URea t.o have nrrnieR over hunclreds 
of t.hollfmndR men and there usc-d to be grent wars in thOSe dRys. If they 
were not. fight ing- people, how was it possible to rldse thesp big Armies? 
I.ate!' on, when Lord Clivl~ came to Indio, it WaH with tlIP help ()f these 
Madrns t.roops that, he C'JOllquered the Sout·h. He did not bring any maa 
from l,he North, but got men from the South. Bussey's army also 
consist.ed of people from the South. Thp hnttle of PlasRey , HS is known to 
many people, WitS won with the help of men from t.be South. 1 nm not 
sf\yi~ :mythinq agninst, the people of the North: I am f\ Northerner m~'Relf 
and, I say, the people of the North me certainly very brave people IJJ1d 
great fighters. Rut, all the same, it does not mefm thnt the people of toe 
South have never had any military truditions, What I say is that aU the .. 
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,ex>nquests would have been impossible if these' Southern people had DO' 
. been courageous fighters. I really cannot understand why the people of 
the, South should be deprived of the privileg, of joining the IlTmy. 

, Now, take the case of the Moplas. I think there are no hl'uver or 
flercer pSQple than the Moplas of the South, and it is really unfair to 

:deprive them of the privilege of joining the army. I would consider it 
I).arrow-mindcdness on the part of my Honourable friends of the North if 
tbey Gonsider themselveH to be privileged people who only should be 
,allowed to join the army, and look down upon the people of the South 
w:hell they desire the SHme. It is not II fuir way of doing things lind, with 
these Ie\\' words, I strongl~' support the Resolution. 

Captain Sher Kuhammad Khan "Gakhar (Nominated Non-Official) : 
Sir, I have grent sympllthy with the Mover and the supporters of this 
Resolution. Sir, the question of the relation between the orgamsation of 
Indin'" forces of defence und natioTlalist ARpirntions is probnbly the most 
C1'ucial a.nd difficult of all the prcblem!:l with which the country if! ttt pl'Cscnt 
. confronted. I mRke bold to say that t.he proportion ,)f the population 
:which is more conscious of belon¢ng to an Indian nation than to a 
.particular raCe or clflBs or creed or community is still small and may 
inclepd become smRller wlu:m thp power of the British if! red\lced, since 
many of those. who cHII themselves llatinnnlists have little in common 
'beyo'nd their dislike of the dominant foreignp~. '1'he force of their 
argument" is weRkened by the fllct thnt nle~' and their kind HS n nIle 
have themselves neither aptitude nor indinat.ion for 8 military career. But 
they, p~'rsistentl:v demRnd in the first place that the commissioned ranks 
of the' reg-ular arm:\' should be rupidly Tndinnised; secondly, that an 
'endellvour should he made to extend the RCOPe of recruitment h~' enlisting 
·troops from races ollwr thon tho!'le whieh thr military authorit,jps have 
'been nctlllst.orned to ('()nBid(~r martinI clnsses: nnd. thirdl", that thp existing 
·~f8.cilities for giving Indians some military trRining in the territorial force 
should be improved. 

, As regards the first demand, Sir, His F.xcellency the Commnnder-in-
Chief hRS been good enough to take sixty cadets per year in the King's 
Oommissioned runks of the regulRrarmy which is over 55 per cent. of the 
number of cadets required per :mnum. I believe this is niore than meeting 
their demand. Af! one speaking with some inner knowledge of. the Indian 
.a.nDY, I. wish to assure the Honourable House that anything beyOllld 
'this number will serioll!~ly hamper the C'ffiICiency of the army. 

As to the second demand about the rapid Indianisation of the Indian 
Army, His Excellency the Oommander-in-Chief has embarked on a very 
enterprising scheme of Indianisation of .one complete division. This is a 
..,ery great and epoch.makin~ step for which We should be most thankful 
tbhim . 

. Now, tUTning to the third. point, the exis~ing f~ilitie~ for Indians ,for 
iriilitar:\' training in'territorial f01'ce are t() be Improved: !!IDce some years, 
6' grea,t "ad"~nce ~!l~ tl\~~.n ~IBc:e in.t~is. rest>ect. Ai~ .. I . ~8VC he.en 
~.poil!!ible for ralsmo n tcrtltot'lI~l battah6n myself and Its mlhtnry tram-
ing. 1'bere hAS beHn"' a went improvement in t.his direotion. Everyone in 
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this Hon.ourablt; H~use will admit. ~ha~ t.\1~ .Clue,IiLion . of defenc~ of ~he 
country IS of vital Importance and IS essentmlly one In the consideratIon. 
of which We should not· allow' our' political bias' lind excessive enthusiasxti' 
t·o warp our jUdgment. Already there are n!) restrictions to the recr~it~r: 
ment of the King'~ 'Commi'ssionedranks .. As to recrliitment to the ranka; 
or raising ,a battalion from the South and Bombay, I have great sympathy' 
with the suggestion.' I will, however, say t,his: that the traditions of the 
present Indian Army including the ~\!ahrutt.u; ure the highest. and 
the noblest and, if these traditions are to be maintnined. it Reems to me. 
absolutely essent.ial that the material which hilS been supplied to t.he ann,,' 
should DIOt deteriorate. India is a very big country lind the materi,!~l for, 
the army is vnried. On the whole. it mnv be the hest plan to get the best 
material possible from whichever cluss we tAIl. The l't'st of the c1assos enn 
he left t,o follow the avoeationB for whieh they are better fitted. When Lord 
Roberts WIIS askpd why he aid not throw open recruitment to the army. 
for all dasses, he' replied: 

"India is a very bi~ cOllntry with a vast popUlation and we must use the he~ 
material which we (':tn get." 

I have the snme reply to give. The case of smaller countries with 
homogeneoll!, popUlation ill diffel·ent. During the Great War, companie.-, 
were raised from the nOll-enli~ted classeR. The~' proved a hopeless failure:, 
Ilnd I have pp.riloTlnl knowledge of the fact th(lt . 'op It long ront,e march-
Tlot fighting, but Il route march-OO per cent. of those who f€'lI Ollt. 
belnngpd to tIl(> non-enlisted classes .• 

Sir, a new experiment to enlist. men from the South and BombQY IS 
asked to be made. Almv is llot like a science laboratory where new 
experiments mn~' he dnilY·lllnnp.. Army is n,n army of men'. It cannot be 
mnllufr.ctured. The fnlllolls Persian poet Sadi says: 

"He who fights plays with hiR own blood. 
He who turnR back. in the field plays with the blood of t.he whole anny." 

It is a Yery seriolls t.hing. The strength of t,he chain depends on ita 
wenkest link. One careless sentry 011 active service mav be the cauSe of 
the tot.al nnnihilation of tIle entir~ nmly. . , 

Ale'! ap~rt .from the territorial tor('~ Hnd 'the Univer9ity Training Corps, 
rnising of any new battnlion Ollt of the non-enlisted clllsses is ~ ptep til)) 
of extreme danger and risk. 'J'here is a consistent demand for curtailing 
t.he nrmy expenditure and now thnt His Excellency the Commnrider-in-
Chief. even at some risk of efficiency and proper training, has brought 
down the expenditure to t.he bare minimum. they ask for raising new 
bnt,talions. Sir, I crm henBy understand their logic nnd 1 can only say 
that still the little drummer beats his Tat-tnt-tat. With these remarks, I 
oppose the Resolution. 

:B.a.la Bahadur G. ltr1shnamachariar (.Tnnjore cum Trichinopo)y: .~on­
Mulwromnonn RUI'nl): !=Iir, while I hen.rtily t.hank my .HonollrnbJe frlCnd, 
Shaikh 'Sadiq Hasan. who delil'ered 1\ very flne speech. in support of t,he 
RC'.f;ollltion. I nm rllther Rorr:v to IWI1r m~' friend. the Cnptain. !!pcaking. 
ngninpt th p formation of the!!e two regiment!!, n very humble Rnd moderate 
request thnt, my friend, Mr. Ja.dhav, makes. The history that. bUR been 
written and the events that happened Tong ago have not been properly 
studied by my friend. the Captain, when be stated that. excepti~ PrJ?;-
b~bly a section of the M~bl'Qtte.I3, the rest miglit be left to, th~r o~· 
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[Raja Bahadur G. Krishn"machariar.] 
.avocations. Now, going back a little and reminding ourselves as to what 
happened not now, but in' those struggling days of the East India Com-
p,any, when Clive fought their battles in the South, who constitut~ the 
.regiments of the East India Company? Sir, it walil the genius of Dupleix 
that discovered the- fact that the Indian, properly disciplined and trained, 
makes the very best soldier, at any ra.te not inferior to the soldiers of 
-other communities. in the world. That wa~ Dupleix's gen,ius and his 
discovery. The man who took the greatest advantage of that was Clive. 
With this army, he made firm the hold of the East India Compflny in 
the South and defeated the French at every turn .and helped the Indian 
powers, one against the other, in order to consolidate the power of the 
East India Company; and it is that force, that army, which it is now 
'Stated to be of no use whatsoever, because the Government, for some 
reason or other discontinued the recruiting from the classes that originally 
contributed to the South Indian Anny and went to the },'orth. There is a 
book that would make my friend, . the Captain. think twice rt'gording 
this division into martial Rna non· martial races-he said he knew some-
thing about tbe inner history of the Indian Army: if I had this book 
now, I should lay before the House the inner history of the reason why 
'the Madras army, the Bombay army Ilnd thfl Bengal army were all 
disbanded, and recruitment was confined to the north-west tribes. It 
is a series of articles which appeared in the Modem Review last year, but, 
unfortunately; I cannot find that book and, there, the very Lord Roberts, 
whose statement was read now by my· friend, the Captain, said very plainly 
that he did not want anv oiher race in India to be recruited from except 
perhaps among the Mahrat.tas. 

One instance ~s given of the Bahmini kit::gs recl'uiting from the 
South Indian people. We have all heard of Shivaji; we ha.ve all heard of 
his fighting 'Ilnny; they were not from the North; and the Mahrattas, 
with their own people, had created so much terror in the minrlfl of the 
people and they had gone as for as Calcut.ta, wherfl they have left t.hflir 
memory in the name of the Mahratta ditch; and yet my friend says that 
these people are no good; leave them to their own resources . . . . . . 

captain Sher Muhammad Khan G&khar: r included the Mahra~BII.: 

Baja Bahadur G. Krishnamachariar: You did: thanks for smaH mercies. 
You did include the Mahrattas, but why exclude the Madras recruit, 
especially the Madras pariah ?Sir. eight years ago, there was a very 
heavy flood in Southern India, and the Coleroon, one of the biggest rivers 
in the South, which is about three quarters of a mile broad, with about 
16 ft. of water rolling, broke its bridge on the Grand Trunk Road to 
Manras. There was absolutely no way of communicating' between the north 
and the south of the Trichinopoly district, and Government decided that 
8S it would take some time for a new bridge to be constructed, !~ causeway 
'should be put up in ,order to enable the tr,affic to pa.ss from one side of 
the, river to the other. Now, the Sappers and Miners were put on ,this 
work, and these were from the' Manras regiment. T wish my friend hnd 
been there to see how efficiently /lnd how quickly they finished the work! 
Everybody was wonderstrllck. They did their work within' half t.he time 
tMt 'was allowed by the Government and t.hat' causeway existed until it. 
wcllt! brokan a~ter the construetion of the permaMht bridge. Thnt is a 
Jf.aditiQn, they, still have. If my friend ('.areS to go to the 'villages in the 
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South, he will find very many old soldie-JoB' who have serv-ed in' these 
regiments and who.stilI have some of the military traditions. I, therefore, 
submit that instead of being prejudiced over a section of the community" 
and instead of making a distinction between the martial and non-martial 
classes, which is a pure myth, Government ought, to give equal chances 
to every pommunity and to every province to raise its army, thereby, 
anticipating the formation of a national army when the national Govern-
ment comes into existence. I would, therefore, very' respectfully ask 
the Government to accept this Resolution; in fact, it' would have been 
more satisfactory if we had known what the attitude of the Government 
was in connection with this Ucsolution, but I hope it will come soon and 
fulfil our expectations. 
I ' 

Mr. Uppi Sahllb Bahadur (West CoasL and Nilgiris: Muhammadan): 
Mr. Deputy Presid~nt, the people of Northern India seem to have very poor 
regard for the military qualities and military traditions of the people of 
Southern India, but people, who have cared to study and understand the 
military qualities of the South Indian people, hold a different opinion 
altogether to those held by casual onlookers. M~ friend, Mr. Yamin Khan, 
seems to hold II very poor opinion about our martial qualities ..... 

JIr. Muhammad Yamin nan: I have never spoken a word about it. 

lIIr. Uppt"Saheb Bahadur: I am Borry. Rut it was he who interrupted 
when my friend, Mr. Raju, was speaking, and for his information I will 
quote the latest opinion . . . . 

'Mr. Muhammad Yamin Khan: T interrupted, because the Honourable 
Member was making an invidious distinction bctween the people of the 
North and the South. If he had not made that distinction', I would not 
have interruptoo at all. . 

, . 
"Mr. Uppl Baheb Babadur: The people of Sout,hern India hnve a high 

regard for the military qualities of the people of the North, but that is 
no reasolll for my friend. over there to depreciate our martial qualities. Sir. 
in this book-"India in 1980-31." eontains the following paRsuge at 
page 39 : 
. '''but the. uplalldR of Central and Southern India have always produced meu of 
sturdy phySIque and remarkablle endurance. The Hahrattas for: instance in ·the 18th 
~tury c1-:ar1y demonstrated their right to be clasaed 'among'the most for~idable fight..-
109 races tn the country; the Moplahs, in more recent times, have also shown them-
!!elves to he by no means deficient 'in pugnacity and staying-power; Bnd, throughout thE' 
whole of the more southerly portion.of India, there eX;Rt mRny other people from whom 
exceI1ent military material cQuid be o1.ltained". . 

Sir, the writer of this book must have tried to study things at close 
quarters. At this juncture, may I remino:l my friends in Northern India 
that Tippu Sultan's army was not composed of Pathuns and AfghanI!; it 
was composed sole'ly of Southern Indian pl'0pJe. Hindus IUld Mussalmnns. 
In tl1e 18th century, he WIlS Il terror to the British Government Ill! well 
as to the whole of Indin. When the whole of the TndiR.l1 Rmpiro in 
those davs was tottering, it WUR the Southern. Indian people who rflHist.cd 
tbe Britlsher. and it was thev, who tried to uphold t·be honour and liberty 
of the Indian~ as a whole. the Northern" Indinn pflople. have never been 
~ble to conquer South I~dians, at least .the people o! ,t~ p;~,ernmost 
-parts. Sir, y"il,as a COlmbatorean, . know t,bat your people n::iVer came 
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under u foreigner except under the Britisher. You' have been under 
Tamil kings for years. I for instunce have never been under a foreigner-
except under the British; by foreigner 1 mean the North Indian kings~ 
Kerala had never been under II. foreigner. The Dutch, Portuguese, French 
and British have been fighting from the 14th century for domination, and 
we have been fighting with these foreigners, with the Dutch and the 
Portuguese and other nations. Until the Brit;iRhe·r has been able to 
conquer UR, we !lIever submitted t.o be ruled by uny fOrf~ign{lrs. Hilt the 
Northorn Indian people had to submit to foreign rulp much earlier. Those, 
who now cry that their martial qualities have been very fine, very often 
submitted to fureign conquest. If wp go hack to ancient history, WE' find 
t.hat it WHR tllf' peopTe of the South who helped H:UlIH to recover Jlis 
wife Sita. H.allln WIlR a l'or1.l1 lndiall, but he was lwlpf'd to rN'Oyer hi!! 
wife by the Sout.h Indians. So says the tradition. 

Now, coming to the Moplllhs, then) seems to be a bUll againSt these 
people in entering military service. The~' are llot permit led to join any 
military forcell. The~' are debarred from joining even tllf' t.erritorial forces. 
-wh:v, I do not kno,,", Tlw othpr day, in ar~wpr t.o II que~tion in this 
House, the Army Secre,tnr" told me, for reasons best known to myself-
perhapR what. he' meant by 'it was that Moplah .. wen: rcbeb, so Go-vernment 
wanten to emlls!'uilltf' them furt,her, pmru.;culaiL' them completely. 'l'hat 
Moplahs have lwen rehels, I do not. cl('n~·. We have been rebels, we. have 
rebelled, because we had reasons, 'rhos£' rt'IlSOllS art' Ii dOSed book; they 
have never seen the light of day. '" e hUH' no organ to put forward our 
caSe hefore the world. So, tho!'1(· who had th(' IO\lckst voice rna(le the 
world understand that the Moplahs rebelled foJ' nothing, thllt Moplahs 
were frmaticH. The rC[l.SOnH which goaded th!'m to rehpI were sound, 
good reasons whieh could not be resisted, which no huml1n heing, with 
an\, self-respect would be able to resiRt, For what. in thm:e dayR they had 
goaded t.o rebellion is a thing which the world is ignorant of ('ven today. 
If, on this occasion, you permit me, I can give out some of the reasons. 
but this is not. the occasion and, T am afraid, you will eorne down upon 
me llnd stop me from speaking on that poinL It iA said that. the Moplahs 
art fI. set of turbulent people. not fit for the military ,not fit for disClipline. 
From the topmost man to the lowest, it is said tlll~t the Mopluhs are 
ignorant and that, on Rccount of their ignprance, t.hey are not to be suh-
jected to discipline, and that they are unruly. From the beginning of 
t.he 18th nentury, or even earlier than that,-becQuAe I come from It "plaoe 
near TelliehE'rry which was the first, British se.ttlern~nt on HI(' West 
Coast--from the earliest advent. of the Britisher in Indin we have been 
under the British inflllfmce and rule. Still they have not been able to 
odueaw UR. Tho reHRon gcnE'rally given iA that the Moplahs are averse to 
EngliRh E'duclltion. Rut the r('al r~ason is that Government refused to 
give UA the sort of edllcution which we wanted. They complet.ely refused 
to give that· kind of ooucation, and we refused to t.ake the education tha.t 
they want·ed t,o give IlS. There was opposition on hoth sides, Only in 
recent "carA the Government have learnt by exp('rience, by bit.ter experi. 
en('o. tha.t thi~ refuslll on the..ir part, this obstinacy on their part leo only 
to hud reRu]t,A, rilld. therefore, they have begun to change their Polj~ in 
regard to our education, All tha.t we wanted WAS that in the schools for 
Mussalmans in Malabar, Arabic should also be made a secondary language, 
but GovE;lrnment persistently refused to do that. Till ten· yea.rs ago, theJ 
pwsi.ten!~~r.~fused to have .Arabie, aide .by sille, with Mala1~m ..... 
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English, and the Mussalmans of Malabar refused to tnke to Engli.eh educa· 
tiOli. The :British Government persistently refused to teach us the laQgullge 
.of Arabi{l, and why should we go to t.hcir schools'! \Ve nre traders, we 
have got our o,\'n businesses and We took to thel1l. Tilt' 1\'Ioplflhs are not 
a unrbar{)us rocco 'vVe came int.o contact. with civiliHHi.ioll thousands of 
yeal's ago. Some of us are from Arabia, SOTllt' of \18 1If(' COil verts from 
:Malabar. Malabar hl1R come into contact with th(~ eiviiisat iOIl of the 
world from time immemorial. You know, from the time of the <1reeks, 
from the time oJ tile Romans. we have been cOlllin~ into contnct with 
\Y['sterll civi]iRatioJl also. \V(' carne iuio eOlltact with t]J(~ European 
ciyilisnt.ion much earlier than anybofly else in Indiu. It \\'as ill 1\lu]nbur that 
Vasco de Garna landed, lind we Moplahs also were then~ i,hen. \Vp eflme 
wt,) coutact with European civilisutiun as carlv as th(, Wth and 17th 
cellturics, and so you cannot sa:\' that \\-e are I;arbnrow; or llncivilised. 
E\,(,n IlOW [ rnny tell you that there iR not ('vem five per cellt. of the 
::\loplabs. wlIPi her man or woman. who do !lot Imo\\' to n,ad or write 
Amhi(!. \\'e have if) suspect that We are kept in, this present position 
wiUto'ut making provision for the right sort. of education as a 
gUllpowclpl' only to he igniteD. whenever i,here if! a necessity jURt us it 
happcned in 1921. Now, I [lsk the Government t,o give us the ordinary 
right like [luy otlier sister eommunit.y, t{) enlist ourselves ill i.hn territorial 
furee, and I nlRo appB[d to Government. to give us an opportunity to have 
military training just as any other citizen of this count.ry. 'With these 
w'OJ'(ls, I support the motion. 

Mr: Amar Nath Dutt (BUl'fhnll1 Division: Non-Muhammadan Rural): 
Hailing from the land of the Babus, it may seem strange that I should 
till,,· up the cause of the south Indians. The' only thing eommon. [IS my 
Sikh friend observes,-and I do not agree with him-is thnt t.he Bengalis 
and M ndI'llRis are cowards. It is all verv well for the Rikhs t.o Rav that, 
but I think if he lwd exercised a little ;ulJount. of discTC'tion in us'ing his 
words, he would not, have used Rueh nn -expression either in respect of the 
Bengalis or (If the Ma<iJ:asm. 

I welcome this Resolution, for I believe that in the future RW'lraj of 
India we must have an army of our own and there should be no racial 
discrimina.tion about enlistment in the army. It is painful to see that the 
other provinces in this country arc represented in the Indian armv, while 
Bengal and Assam are not, although Lord Clive had Bengali armies and 
one of his generalR was known as General Kalu belonging to one of 
tbe depresseD. clnsses, namely, the Dam cnste about tile removal 0f 
whose untouchability my Hon"ourable friend Over there is so very eager. 
In fact, to Lord Clive a Dam was not u.ntouchable and he mised him to the 
rank of a Colonel though he WAS caUed commonly as General Kalil. Since 
then, much water has flown over the Ganges and it hAR been said that one oC 
the reasons why men. from Bengal are not. recruited is that the humid 
{loastal regions havfl tnade us weak and not fit to join the army. Of 
course, I do not. a~ee in that view. Our concern at the present moment 
is that the. IndiNl, infantry battalions in the Madras and Bombay Presiden-
cies should be ~. Till z:'{lcently, these presidencies had Indi'un infant,rv 
battalions,.8-J1.d it :is only.within tJ:Ie last few years that they have heen 
disbanded. .In the futu.l'e 9Onstitut~n of hdia, in which I hope we will 
hnve. some kind of Bw~raj, though ll,ot the sort of Rwaraj t,bnt we want, I 
think it. win~ n~.ary not only to hav9 these battAlions restored, but 
1I1so: to rnise bat~ in other provinces. 
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I do not agree with my friend, Captain Sher Muhammad Khan, wh8O! 

1 P.". he RllyS that tbe nationalists are bound together by the COmmo1l' 
sentiment of dislike of foreigners. We ca.ll ourselves 

nationalists and I think parties bearing ot,her political labels also call. 
t,hemselves n~tionIi.ts. I do not think that any of us dislike foreigners, 
at least the Britishers who happen t,o rule over this country at the present 
moment. We have good reasons to be grateful to them for baving 
;ntroduced Western culture, education and science and improved means of' 
communication, but, at the same time, if we criticise some of their 
administrative measures, it is not from a dislike of that great race. It is' 
not from a feeling of animosity that We do so, but it is to improve the 
administration so that there may be peace and plenty in the land. It is' 
not the dislike of foreigners that makes us nationalists, but a desire to-
help each other in this country so long as th~y happen to be here and to 
tra,'eI together hand in hand on the common road to progress and 
prosperity. My friend, the Raja Bahadur from the South, hus recited the 
painful instance about the Mahratta invasion of Bengal and has referred" 
to the Mahrattu. ditch in Calcutta. I submit that it is too late in the djty 
now to remind us of those painful happenings, but I know that the 
Bangiya Sahitya Parishat have discovered mnny an old literature in which 
we get evidenct;) of the ravages committed by the Mahrnttas in the middle 
of the 18th Centurv. It is not necessarv to remind Us of those things, 
beca\1se, since then, the Bengalis and Mahrattas have worked together' 
for the common welfare as evidenced by Tilak, Gokhale, Surendra. Nath 
Bannerjea, and C. R. Das Rnd many others who have worked and worked 
together for their common motherland. I beg to submit that these 
questions do not arise on the present Resolution. I should have been glad 
if my friend, Mr. Jadhav, had been a little more generous and included' 
also 'Bengal and Assam, because their representation in the Army is mi. 
Ile has not done so and we have not got any amendment to that effect. 
So I support this Resolution, and these infantry battalions should be raised 
again in the Madras nnd Bombay Presidencies, and when that is done, it 
will be our turn to. say "don't be partial to the Southerners. Give us· 
also Bome privileges". 

, One thing I may point out, without any disrespect to the Chair, as he' 
hails from Madras or other Members from Madras. If these battalioDs are 
raised and they find Bome employment there, they will not encroach on 
~Ul' province to the same extent as at present. Our province is the han 
of. : all nations, though the doors of other provinces are barred to us. I 
lmow t,her&. is a rule in Bihar that, in order to keep up the moral tone of 
the· servioe,s oertain peroentage of Bengalis are admitted in service, but 
that is not the point. Honourable Members on the Treasury Benches may 
not like the political views and political activities of Bengal, but, at the 
same. time, they know their worth and it will not be poasible to den.v to 
BengDol its just due, if the same is /n'anted to Madras and Bombay. The 
reason given for not enlisting Bengalis is their weak constitution and it is 
presumed that they are eminentlv fitted for the desk, but even that desk 
lias been encroached upon by the people from the soutli and, if some of 
them get employment in the army, there will b~ ,less encro~hment t~an 
at present. In that view of the osse, I would welcome tblsResolutAon. 
Intellect has been the chief quality of Bengal and, if that is so, Govern-
ment'should do something to see that tbey develop their physique also. 
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It baR also been said by Captain Sher Muhammad Khant~~t it i. 
illogicAl to ask for the curtailment of the army and to alk for rRllnDg new 
armies. 

JIr. Deputy President (Mr. R. K. Shanmukham Chetty): The 
Honourable Member has got two minutes more. 

JIr. Amar Hath Dutt: If armies are raised in Madras and BombaY', 
there will be n diminut,ion of the army in the United Provinces and the 
Punjl)b. In that view. I submit. that the argument does not hold good. 
1 support the Resolution. 

Mr. Q. K .... Tottenbam (Army Secretary): I regard it as the iron~' 01 
fa.te. Sir, that it should fall to me as a MadrRsi-and I think the first 
Madrasi to ho!d tbe position or Army Secretary, but not, I hope, the last-
to deal with and, I am afraid, to oppOse this Resolution. I am aware of 
the great part played by the peopleI'! of Madras and Bombay in the military 
history of India. I am fully aware of the viewl'! of the Madras Govern-
ment on this subjeot. I am also fully aware of, and sympathize with. 
the opinio~ of those-and they are many- who regret the passing of the 
old Coast Army. Sir, it has never been my_ .. privilege to serve in any 
distriQt, in Madras which contributed any large number of soldiers to the 
regular army, but for several years I was Sf:loreta.ry of the Madras Sold~el''' 
;Board, and, in that capacity, I was brought into fairly c.lose touch with 
military opinion in the Presidency; and I think that I oan claim fo hAve' 
some special knowledge, a8 a civilian. of the feeling on the subieC't, in th,. 
south of India. There are, however, Sir, t,wo sideR to every question and 
the fR(,t t.hat I am in a position to see both sides of this question 
encourages me to hope that the House win bear with me if I o.ttempt, to 
exlpain, in the time at my disposal, the purely military view in this matter. 

Now, Sir, in order to do that, it will be necessary to go back a certain 
number of years, though not quite as far as 80me Honourable Members 
have done. When Lord Kitchener came to this country in 1902, he found 
a comparatively large anny scattered about India in a large number of 
oantonments. The troops were localized in those cantonments. They 
could seldom be collected in sufficient numbers to train in the formations 
in which they would be called upon to go to Wal', and none of them, 
except those in the Punjab Command, possessed, or could gain, experience 
of conditions on the frontier, where they were most likely to see active 
service. Now, the principles, on which I~ord Kitchener's reorgani'zation 
was based, were, firstly, that it was the primary function of the army t·) 
defend the frontier against aggression; secondly, that the AnDy in peace 
must be distributed, organized and trained as far as possible in the sa.me 
units and formations in which they would take the field in war; and. 
thirdly, that all branches and arms of service should be equally enpable, 
by training and experience, of carrying out the tasks likely to be assigned 
to them in war. To give effeot to this policy, it was necessary to con. 
centrate the troop&-to' concertrate them partly in the direction of the 
frontier to meet aggression, and partly into oantonments in other pnrtlr, 
the larger cantonments. in order to secure formations of sufficient sizp for-
adequate training. This process involved the disappearance of some 84 
OBDtonD;1ents, many of which were in the south of India, and entailed a 
eODsiderable amOunt of new building. The whole process had not been 
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completed when the war broke out. Now, the lessons of the Great War 
are a matter of common knowledge. It was undoubtedly due to the 
ac('eptllnce of Lord Kitcherier's principles that the army in India 
was able to take up its part in the great Iltruggle as efficiently 
and as promptly as it did. But every soldier knows that the 
war revealed great defects. It was necessary to improvise measures, as 
We went along, to overcome the initial unpreparedness, and the need for 
such improvisation both delayed achievement and also in the long run 
added considerably to the expenditure. After the war, therefore, it was 
clearly necessary for the army to put matters permanen~ly On n emore 
satisfactory footing., Now, Sir, the gravest defects revealed by the War 
were the lack of fL proper halance between fighting troops on the one hand 
and administrative and ancillary services on the other and, secondly:, the 
comparative inferiority of our equipment. I believe it. is a fact tha.t every 
Indian soldier who went to France had to be served out with a new rifle 
when he la.nded in France. To set these matters right obviously cost a 
very large amount of money, a.nd it was only possible to do so within the 
financial limits imposed by carrying out a reduction in the fighting strength 
of the army. It is for that reason that we find today that the fighting 
strength of the army in India is some 40,000 soldiers less than it was in 
HH4. That s9.crifice was dfiliberately made on the considered opinion that 
it was better to have 8 comparatively small army which was thoroughly 
efficient and well-equipped rather than a larger army which was deficient 
in up-to-date equipment and the proper complement of ancillary services. 
Now, that is the position we have reached-that the army hos been 
reduced by some 40,000, and the question is, whether the reduotion waS 
wisely carried out. 

My submission is that it has; but, before going on to analyse bow the 
Teduction was made, I should like to malte one point tp meet what has 
fallen from Qne Honourable Member. In thOSe reductions the British 
Army bore its full share; that is to say, more than one-third of the 
Teductions carne from British troops. This Resolution, however, refers 
<>DIy to Indian infantry ba.ttalions and here the reduction actually made 
amounted to 17 battalions, not' counting the training batta.lions. Of these 
17 battalions, six were Madras battalions and three were battalions :>f 
the Bombay Grenadiers; but the Bombay Grenadiers had not been 
composed entirely of Marathas for some years, and I believe I am correct 
in saying that the actual reduction in the number ofM1lrathas was 6 
companies, that is to say, a battalion and a half. That leaves 9l battalions. 
Those 9l battalions were composed of other classes drawn chiefly from 
the north of India. Now, it is obvious thai Madras carried a dispropor-
tionate share of this reduction, but I do not think that the same would 
spply to Bombay. The question, therefore, that we have to consider ;s, 
whether there is any case today for restoring some of the Madras 
b1lottalions. 

Now, the first and the most obvious obdection is the financial one. 
A battBlion of Indian infantry costs about seven lakhs of rupees a year. 
It is perfectly true that Lord Rawlinson said in 1928, when most of 
these reductions were made, that, in his opinion, the strength of the army 
ought to be inoreased when the funds permitted. On' the other hand, 
in spite of the large reduotions that have been made, there are ma.ny who 
.still consider that the cost of the Army in India is too high; and I think, 



PSOLUTION re SOUTH I~D~~ ,~l~l~tRY BATTALIONS. -481 

Sir, it would be impossible on financial gJlOundiJ al9~e, however desirable 
it might be on other grounds, to face an 'actual increase in the strength 
of the army at the present time. Of course it might be possible to achieve 
the object in view by disbanding certain regiments from other parts of 
India and substituting Madras Regiments for them. But, Sir,' there are 
obvious objections to such a cours~bjections that would be forced 
upon the attention of the Government of India not only by their own 
military advisers, but also by the Local Governments and the peoples of 
the provinces in which the units were selected for disbandment. . 

So much for the financial side of this Resolution. I must now deal 
wjth the other arguments that have been made use of; and these, I think, 
fQlI roughly under two heads. Firstly, that the people of the south of 
India make just as good soldiers as those III any other part of India, and 
secondly, that even assuming that· they do not, it is an unwise policy .0 
confine recruitment to particular classes. Now, as to the first of these 
arguments, I do not wish in any way to cast a slur on the classes concerned. 
The plain fact is that you, Sir, or I, or any Honourable Members of tbiFJ. 
House are entitled to hold any opinion we way wish as to the comparative-
merits of one cl88s or another as soldiers. But neither you, Sir, nor 1, 
nor any Honourable Member of this House has any right to clal.m that 
his opinion should prevail .,against the considered judgment of those 'who 
have actually served with and commanded the different cl88ses of troops. 
In the opinion of those who are best qualified to judge-and their opinion 
is strongly re-inforced by what actually occurred during the war-,however 
good Madrasis may be as soldiers, there are other classes who are better. 
It is entirely a relative matter and, in the army, we do not want anyEody 
except the best. No one denies that Mlldras and Bombay have produced 
great soldiers in the past, but I think it is sometimes forgotten that th~ 
campaigns in which Madrasis earned their laurels were campaigns which 
were carried out in the south of India', that is to say, in their own cHmate 
and in their own country; and the climat.e that is to be met with on 
the Frontier is very different because of the extremes of heat and cold. 

Now, Sir, I must say a few words al,out the second argument, the 
argument that it is unwise to confine the recruitment to particular classes_ 
I know that this is a somewhat controver&ial matter on which opinions 
are apt to be freely expressed. It i~ difficult to criticise the maxim that 
no citi7.en should be debarred from taking a share in the defence of his 
country. In theory, that maxim cannot be criticised; in p-ractice, it if! 
rather different, in a country of the size of India, _which ma.intlrins It 
standing army of minute proportions compared to its total population, 
probably less than one-thousandth part of its total population. How are 
we going to recruit from the whole of thi.s vast area? How Are we going 
to decide, when any particular individual presents himself before the 
recruiting officer from any of the hundrads and thousands of villages and 
towns between Hardwar Bnd Cape Comorin, that thai; individual is going 
to make a good soldier? And how are we going to 88semble in suitable 
formations I,~terogeneous collections drawn from different castes and 

. classes of ]nclia? These Are practiCRI difficulties. and I ma.intain that, 
when a matter lin the defence of India if! at stake, We cannot afford to 
take chances. We cannot afford to say that A or B or C may turn out 
to be a good soldier. We must be guided by experience which tells UI 
that certain classes have in the past produ('ed better soldiers than . other 
rlasses and then make our selection from within those classes. By all 
means let us agree that the whole popUlation of India is martial, but do 
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let us also recognise that some classes in India are more ma.rtial than 
others. I can 88sure this House tha.t the sole concern of the army and 
the only possible justification for their present policy is to obtain the 
very best possible material and the highest return to the tax-payer's 
money. I cannot believe that that is an unwise policy or, indeed, that 
it would be a wise policy to recruit men for the army, because they were 
Muhammadans or Hindus or Anglo-Indians, or because they came from 
Bengal or Madras or Bombay or th~ Andaman Islands, or, indeed, for 
any other reason except because tbC'y were the best possible fight:ng 
material. 

Now, Sir, I should like to say a few words about the Pioneers, beclIllse 
the subject has been touched upon hy one or two speakers. The abolition 
of the Pioneers has been forced upon the military authorities partly by 
the pressing need for economy illld partly by u recognition ()f the fact 
that the Pioneer organisation is not now an absolutely essential purtion 
<rl our army organisation. But the point that I wish to make is that 
the Pioneer organisation has gone as fl whole, whether the men came from 
Madras or Bombay or from the Punjab or from north of the Punjnb. 
Surely if it had really been a fRett.hat the army authorities wished to 

-eliminate Madrasis and men from Rombnv entirely from the "rmv this 
parl.icular change in organisation would' hAse . provided an e;c'ellent 
opportunity for doing so, On the other hand, what have we done? 
We have made every possible effort to rrtain in the IIrmy liS many I1S 
possible of the cla.sses who served in t.he Pioneers; lind this, 1 think, 
is a clear indication of the fact that the army nu1.horities are anxious 
tn retain and use any personnel, wherever it mav come from. so long /lEI 

they are satisfied tha.t it is the best possible material for the purpose for 
which it is required. 

Now, Sir, there is one small Announcement thnt. 1 am now in .1 

position to make which may give Rome satisfaction to the Mover find 
other Honourable Members who have support.ed this Resolution. Tliat 
announcement is that His Excellency the Commander· in-Chief hilS decided 
to select Madrasis as one of the classes to be recruited for the new 
Indian artillery which is to be formed as part of the Indianizing Division. 
(Hear, hear.) I am aware teat the numbers involved at first will hoe 
emall, not more than a few hundred, but this is a new chance for the 
Presidency to which I have the honour to belong. Personally, I am 
~:rlrelllely gratified.. at the decision taken by His Excellency the Com-
mander-in-Chief and I do hope that the most will be made of it by the 
Madras Presidency. . 

Sir, the responsibility for the defence of Indi(~ is a he~vy one and, 
if I, as the mouthpiece of those responsible, have been unable to satisfy 
those who support this Resolution by aN~Elpting it, I hope I have at 
least shown' that Our policy in this matter is not due to any blind or 
irrational prejudice, but is dictated SOltliy by what we consider ~ be 
in the best interests of India. 

The Assembly then adjourned for l~unch till a Quarter to Three ot 
the Clock. 

The Assembly re-assembled after Lunch at a Quarter to Three of the 
Clock, Mr. Deputy President (Mr. R. K. -Shanmukham Chetty) in the 
Chair. 
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Mr. T. •• B.&ma.kria1ma Becldl (Madros ceded Districts and Chittoor: 
:Non-Muhammadan Rural): Sir, I have C81'efully liatened to. the apeeeti 
<Of the Army Secretary on this Resolution alld though, in the last part 
-of his speech, he has given a. glimpse of hope for South India, yet I muat 
.say that the speech has come as a sort of disappointment t() us who 
represent the Bouthem part of In~ia in this Assembly. The Honoure.bl.e 
Member said that southerners commg from the Madras or Bombay Presl' 
dencies, though they are gO!Od material, are not the very best material 
to form a militia. And he 'also said that the southern armies ca.n fight 
.only in climates Buitable to them which prevails in the south, but they 
cannot fight well in the climate that obtains in the North-West Frontier 
Province and other places. I wish this dIscovery of the inefficiency of 
the southern people to fight in the other theatres of war had come & 
little earlier when the ancestors of my Honourable friend laid the founda-
tions of the British Empire in India. If one looks at the history of the 
army in India, one will find that it iEi only in the south that native armies 
first originated. It was due to the genius of Dupleix thnt he was the 
£rst to enlist Indians to form battalions and that was subsequently copied 
by the British, and it is with the help of these southern battalions that 
the British people laid the foundations or the Empire which they built 
subsequently. I wish, therefore, .that this discovery had come a little 
earlier. The Honourable Member said that the southern people could 
not fight in the northern climates, but ii he looks at the history of the 
Indian army and the achievements of the Madra,s and Bombay regiments, 
he will find that those regiments have been used and have fought not 

()nly in uli parts of India, but they have heen used to fight in far-off 
countries like China, Abyssinia, Mauritius, Java, Ceylon and other places, 
and in trying elimatic conditions. My H0110urable friend is full of praise 
for the northern India armies. Rut historians have recorded that during 
the Sepoy Mutiny, it is the Madras and Bombay armies that were greatly 
used in quelling the rebellious armies composed of North Indian batta.lions. 
For his information I will quote from the book by Ma.jor Lovett to whicH 
Field-Marshal Lord Roberts has written a preface, and which is an 
-authorita.tive book: 

"The Madras and Rombay armies as well a8 the Hyderabad contingent took an active 
part in suppressing the mutiny and rebellion in various parts of India, notably ill 
Central India." . 

Having received BO many services from the Madras armies and Bombay 
-armies, I expected that Government would show a little more gra.titude. 

Then,Sir, he also said that they were not good fighting material, 
but what do we find in the same book? This is the testimony of Major 
Lovett: 

"The soldiers of Madras have many inherent military qualities. They .hoot well, 
·drill weLt and stand well under arms, and, so far as this part of their profeuional 
requirement goes, foreign critics have been known to say that it. wu not till they got 
to Madras that they saw regular native soldier •. " 

Thus we fin~, that Madras regiments do not lack fighting qualities . 
. For one reaSOn or other, to suit their purpose, the Government or the 
military authorities have classified India into martial and non-martial 
races, and for their purposes they have bet:n recruiting to the army only 
from one particular part of India.. This is wha.t is called giving a dog 

:8 bad namc and hanging it; giving R bad name to the southerne1'5 B8 non-
martial people and not recruiting them for the army. 
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[Mr. T.N. Ramakrishna Baddi.] 
Sir, with regard to the military traditions of the south, I do n6t WMlt 

t.ogo much beyond the period which was taken up by previOus speakel'9. 
One Honourable Member has mentioned the work of the Madras armies 
during the days of Vijay,anagar. The empire of Vijayanagar W8B one 
of the biggest empires in the south and it survived for nearly two hundred 
years, and the armies of Vijayanagar, composed mainly of Madras and 
Carnatic people, repelled invasion after invasion from northerners and 
kept the empire for over two centuries. And it was only at the battle 
of Tallikota that the army was defeated by the Bahmini army and was· 
defeated only by the treachery and intrigue within the army itse1f. Sir, 
it may be said that it is a very far off pl:riod to take; but let us come 
to the days of the East India Company. During the days of Hyder Ali, 
he established a kingdom in Mysore and it. is said of him that he fought 
many wars against the British and WOn all the wars, and it is with the 
help of the .... 

Kr. B. V. Jadhav: He did not establish it: he usurped it. 

JIr. T. N. Jta.makrlshna Reddl: You may say, he usurped; but by what-
ever name you may call it, he did it with the armies formed of Madr8si 
and Karnatic, people; and, as I was saying, he succeeded in all his wars 
against ,the, British. He was never defeated in one single battle. Then. 
during the time of the East India Company, I have already stated that they 
were used in all the theatres of war and it was the Madras Army that laid 
the foundations of the British Empire; and to say now that they are lacking 
in martial spirit and martial traditions is not the real fact. My learned 
friend, the Member for the Army, said that there were other considerations 
we were to take into account, owing to the object lessons thaJt the recent 
war had provided. He said that they had to disband various battalions; 
they had to cut down the expenditure and, it is iii pursuance of that policy 
of cutting down expenditure on the military, that these battalions of the 
south have been disbanded . 

JIr. G. R. J'. Tottenham: On a point of explanation: it was not merely 
for that reason that this disbandment took place: it was in order to 
provide funds to get 0. good army rather than 0. bad army. 

Kr. T. N. Ramakrishna Redd1: I am also alluding to that: what he said 
was that the policy WIlS to have a smaller army with better equipment 
rather than 0. larger army ill-equipped. I am not disputing the policy 
pursued by the Government, but what I am emphasising is that by taking 
up this proccss you have completely disbanded the very few battalions that 
survived the onslaught. which has been going On from the time of the 
Mutiny when the British found themselves secure in their empire in India. 
Government used those armies for the purpose of achieving their empire 
and for establishing and strel'lgthening it; and, when it is no longer neces-
sary, they have thrown it out as a thing that is untouchable and now they 
come out with the excuse that we want efficiency and a smaller army . 

Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-
mada.n): That has been their policy all along. 

JIr. T. N. BamakrtlhDa RedcU: You may keep up the traditions by 
having some representative battalions, a.nd the urilitary department migbt 
as well curtail some of the battalions in northern India in its place . 
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Mr. S. O. J[1tra(Chit.tagong and Rajshahi'Divisions: Non-Muhammadan 
Rural): Why not from the British army itself? It will bring in more 
money. 

Xr. T. :N. :B.&m.akri8lma lteddi: I am coming to that. That is what I 
require of the Government. I want that they should . 

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The Honour-
able Member has got only o~e minute more. 

Mr. T. :N. lI.amakrlshna B.eddi: 'I'he policy of the Government teresfta', 
as declared by the Secretary of State, will be Indiapisation of the army, 
and if that policy has to be given effect to, there will be a national army 
getting recruitment only from northern India, while the whole of southern 
India and central India will go unrepresented. At least for the sake of 
that future national army, let the recruitment be taken from all parts of 
India. It is not only northern India that is contributing for the militury 
expenditure: southern India also is contributing towards it and, as such, 
it expects that there should be better representation of Southern India in 
the army also. If finapcial consideration is the only thing, then, I Ask, 
ill case there is ease in the financial situation, either in the shape of relief 
that we hope to get from the deliberations of the capitation tribunal or by 
reducing the British element' in India, are Government prepared to give a 
guarantee that they would recruit for the army from southern India also? 
For these reasons, I support the Resolution moved by Mr. Jadhav. 

Mr. Muhammad Yamin nar. Sir, this Resolution, as it stands, 
3 involves certain principles and is asking for something which 

P.M. make it very difficult to support this Resolution. The one prin-
ciple which it implies is the provinciu.lisation of different services. If this 
principle is accepted in the case of the Army, I do not know where it will 
end nnd what demands will not come up ill other shapes. My friend, Mr. 
Raju, read out certain extracts from certain book in which he showed that 
the Madrnsis were intellectually very well advanced people. Tthere is no 
doubt about it. You also, Sir, corne from Madras, whose intellect and 
knowledge is accepted by this Assembly in choosing you as Deputy Presi-
dent. I have got no doubt that thElre are so many other prominent persons 
in the Government service who hold very high and responsible posts at 
prescnt and they have shown their intellect by thei' good work. There can 
be no dispute about it. Another gentleman, Mr. Amar Nath Dutt, 
advances the CllSO of Bengal that the Bengalis Rre very well advanced and 
that fact has not been disputed also; and we find evidence that the first 
Indian Leader of this House came from Madra!! and now we find that 
another Leader of the House, Il highly intellectual gentleman, occ~pies 
that seat again: he comes from Bengal. 80 there is no doubt ahout it 
and nobody came to question the intellectllal capability or capacity of 
Madrasis or of Bengalis. In this way, God has given certain gifts 
to certain provinces and other gif'ts to other provinces. This 
is the gift which is given to northern people, to stand the rough 
work; they are physically stronger. they can bear physical strain; 
!they have been good soldiers, and while Madras and Bengal have 
shown their advance in other intellectual spheres, Pup.jabis and United 
Provinces people have shown themselves to be quite capable in the field 
when they come up as soldiers. 80 when a distipction is going to be made 
or when my HonotP'able friend, Mr. Raju, comes and says he disagrees 
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[Mr. Muhammad Yamin Khan.] 
with his own Government when they said that Punjab and United Pro-
vinces people could bear physical strain in 0. much better way than the 
people from the south could do, when he wants to say that the Madrasis 
are physically as strong as the best men from the north, I dispute this 
point. That was the point which I questioned; that statement is not one 
which I can accept as (.lorrect. I cannot accept that statement as correct, 
and, in so doing, I do not mean in any wo.y to disparage the physical 
capabilities of the southem people 

JIr. B. Sitaramaraju: I may tell my friend that today the strongest man 
in India is perhaps Prof. Ramo. Murti Naidu who comes from my district in 
the South. 

Mr. Muhammad Yamin Khan: That is another disputed fartor. I do 
not want to discuss whether Mr. Naidu or Mr. Gama is the strongest man, 
or whether Gama can defeat Mr. Naidu in a wrestling match or ~lr. Naidu 
.cnn defcnt Mr. Gama. Thnt is fI different issue altogether. But if my 
. friend traces history, he will find that even ]~f\jf\ Ram Chandrn,-whose 
·name has been dragged in,-came from Oudh. He was a Hajput, 0. 
Kshatriya, and he defeated the urmies of the South. If you come to later 
history, you will find that in the Gupta period the armies of the North 

·overran the armies of the South. Still later history shows that Alauddin 
Khiliji, with a handful of men, 

:Mr. B. Sitaramaraju: May I eorrest my HonourAble friend? Raja Ram 
Chandra defeated the armies of Ceylon with the armies of the Southern 
India. .' 

Ill. Kuhammad Yamin lthan: I do not want t·o quarrel on it, but 
,coming to Alauddin Khiliji's period, it will be seen that he and Malik 
Ka.fur defeated, with a handful of men, the armies of the South even up 
to Cape Comorin. Then, an Honourable Member said something about 
Bahamini Kings, but I may tell this House tha.t they were no other people 
than Pathans. A handful of people went down and established their 
kingdom in the South. My friend wanted to cite history, but I do not wish 
to go into very controversial matters of history, although I have read 
history very minutely aod in very great detail, and I can say, without any 
hesitation, that throughout we find that at no time were the armies of the 
South able to stand against the armies of the North . 

.An Honourable Kember: What about the Mahrattas? 

lIr. Kubunmad Yamin Khan: If my friepd wants to know something 
about the Mahrattas, I will suggest to him to read a book called 'Irwin's 
I.uter Days Mog-huls', in which he will find a description to the eRect that 
when Hassan Ali Khan, one of the Sayyads of Bars. from where my 
Honourable friend, Syed Amir Husain, comes, brought the Mahra.tto. o.rmies 
into the citv of Delhi and when the Mahrattas wanted to surround the 
Fort on the' day of Furrukhsiyer's dethronement, even the Goondas of Delhi 
gave some slaps on the fnees of the Mahratta Cavalry men and relieved 
them of the looted nrO'perty which they had with them. That is the army 
which it is snid is fit to fight against the armies of the North. I did not 
want to quote from history . 
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Mr. If. If. AnkJ .. arIa (Bombay Northern Division: Non-Muhammadan 
• Rural) : They were only Pindaris and not Mahrattas. 

Mr. Muhammad Yam1n Khan: They were certainly Mahrattas and not 
Pindaris. Now, Sir, we are all talking about nationalism. The nation 
is composed of people of all provinces of India, and not of one province. 
If you want a quota from every province, certainly it is for the House 
to decide that each province should be defended by its own people, and 
I shall have no hesitation in accepting that principle. But I do not think 
it is a sound proposition . . . . . 

Mr. S. O.lItitra: What is the harm? 

lIlr. Muhammad Yamin Bllan: Of course, there will be no· harm, 
bf'f'ause Bengal is safe nowadays from the Arakanese and the Portuguese 
who used to trouble them before the advc,nt of the British, but, if we 
accept the principle that is suggested here, it will do a great harm to 
India as a whole. The bumen of fighting !lnd defending should be borne 
-9Dly by those who have had experience of bearing such burdens in the 
past, because they are the sam" kind of people. The trouble is always 
apprehended from the North, and, therefore, it is only the people from 
the North who <'1m eombat the enemies from the North. 'rho fight will 
not come from Arllknn, it will not come from Burma, but it will come 
from the North, and the armies who can defend these aggressors CRn only 
be the people of the North, because they all belong to the same cla88~ 

· The whole question relates to the defence of India, and if we introduce 
the principle th:lt is suggested by some of my friends here, I ao not know 
how it will end. According to Hindu history, we find that the Kshatriyas 
alway" shed glory, and as such nobody can ever raise tlie slightest objec-
tion to recruiting a large proportion of soldiers from the Kshatriyas. Their 

·dasRes, known ilS the Sasodias or Khachhwas, and other classes of Rajputs 
,distinguished themselves in the past and even earned a great name as 
good fighterE'. They fought with great valour in the last war too, and 

· they will certainly acquit themselves creditably at any time, because 
they have a trndition behind them. Then, again, we find another race, 
I mesn the J ats, who have also fought very well in the last war. They 

· supplied great man power in the last war. A~ong these Jats, there are 
Hindus, Muslims and Sikhs, but whoever they may be, the cOJ:nmunity a8 

',8 whole has contributed a great deal of man power and they have supplied 
very good and efficient soldiers to the army. Today if any of my friend. 
wants to see these people, he has merely to see any of the Jat regiments 
and he will see that these people are very efficient in every way. There 

·are Punjabi Mussalmans and Hindus as well; there are also the frontier 
people, I mean people from the North-West, and they have all stood the 

·attacks d outsiders in the past. Now, to SBv thnt we should disband 
·these people who have proved their worth, loyalt.y, efficiency and ability in 
great wars in the past and that they should be Rubstituted by new regi-
ments from the South, regiments composed of newly recruited men,. is a 
proposition which co.nnot be supported by any sa.ne man. Quite apart 

'irom this, if toe principle suggested by some Members that each province 
should recruit its oWn people for purposes of defence be accepted, then 
there will be questions as to why not II. particular regiment be recruited from 
a particular district or from a particular community in that provincfl, and 

;;n this way t,here will be no end of trouble. You cannot divide the Rrmy 
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{Mr. .. Muh.atnmad 'Yamin R1ran.;J .' 
according to distriots and villages . or . aooording to conununities in the-
coun.try, but the army should be recruited frow. the classes whioh have been. 
accustomed to stnnd war, which have a traditio:r;l behind, and which can 
defend the frontiers of India for the safety of the whole of India, aHd it will 
be for the good of . everybody. 'l'here should not be any question of provin-
cialism Or communalism introduced here, because if we do so, it will be 
fraught with grave consequences, because the armv will become ineffic.ient. 
Therefore, Sir, the best judges in the matter are the people who have been· 
recruiting people for the army, who have tried different classes of people, 
and who know what. particular classes are fit for the a.rmy, and they alone 
are the best judges to equip the army from the classes which they consider 
best. I agree with the Anny Secretary when he says that there may be· 
some people who are good martial people, but there are others who have 
proved better than . . . . . 

JIr. Deputy President (Mr. R. K. Shanmukham Chetty): The HonoUl'!-
able Member has got only one minute more. 

JIr. Muhammad Yamin Khan: As I was saying, the best judges to 
decide this question are the people who have had considerable experience 
of recruiting men to the army; they are certainly placed in a much better 
position in this matter than any of the Honourable Members here who 
have no experience of these matters, and, therefore, this question of the 
selection of proper people to the army should be left to them. Therefore, 
since this REsolution has come here more or less as a provincial question 
and it tries to make a distinction between province and province, I oppose 
it. 

. *Bony. Oaptain !lao Bahadur Ohaudhrl Lal Ohand (Nominated Non-
Official): If th~re is any department where the basic principle of recruit~ 
ment is efficiency and where a slight deviation from that principle would. 
prove disastrous, it is the Anny Dapartment. 

Mr. N. M. Joshl (Nominated Non-Official): What about politics? . { 

Bony. Oaptain Rao Bahadur Ohaudhrl Lal Ohand: That does not 
come in here. On this point there is perfect unanimity on all sides of 
the House. My Honourable .friends, MessrE!. J adhav and Raju, both laid 
stress on efficiency, and when they were quoting from the Madras Gove~c 
ment report,:;, they took their stand on efficiency alone. Now, the q~estl0n 
is, who is to be the judge? Are we to look for rulings on POlDts of 
'efficiency in our Indian Law Reports (Laughter), or are we to take military 
expert opinion as the sole test for determining the efficiency of a com-
munity in matters of army recruitment? We have listened to the very 
well-reasoned speech of the Army Secretary, and I have to con!p'a~l~te 
him, not only on his speech, but on the Qllno~ncement, the epoch-making 
announcement that he has made. Up to this time, the arWlery section 
'Of the army was not open to Indians and the Madraais should really be-
congratulated on their first getting this chance as India.Il9. 

An Honourable Kember! It was open befolls 18157: 
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lIony. oaptatn Baa B&b.adur Ohallclbri Lal4laaD4.:The eaief' argurilents 
advanced in favour of this Resolution are tha.t, firstly, the Madrasis did 
well under Lord Clive in the early days of the East· India Company, 
$econdly, thst t,hcy did ~ll during t,ht' Great War, thirdl,v, that 
they will prove cheaper than north Indiun people, and, lastly, 
the old argument that proceeded from the oldest Member of this House, 
I mean Raja. Bahadur KrishnamachariBr, that t,he distinction between 
martial and non-martial classes should be done nway with. As regard' 
the first, the Madrasis did very well under Lord Clive and in the olden 
days of the East India Company. But, we mURt remember, that in those 
days the frontiflr of India was in Madras nnd not beyond Peshawar. They 
had to fight with p€ople who lived upon rice and gram only, and. if they 
did well, that is no wonder. Lord Clive could not import people from the 
north to fight against those MadrasiR. 

An Honourable Member: What do the Japanese eat? 
lIony. Oaptain RIO Bahadur Ohaudhrl Lal Ohand: I do not know, you 

may. know bett.er. 
An Honourable Kember: Rice. 
Hony. O&pt&1D Baa Bahadur Ohaudhri Lal aband: Madrnsis did 'well 

during the Great War, and we are all proud of that, but as has already 
been pointed out by the Army Secretary, others may have done better and 
the army people have to choose the best, those that did best. So, on that 
point, we should leave the whole thing to the army experts. I will not 
dilate upon the distinction between the martial and non-martial classes 
at .this stage. After the start that has been given at Dehra Dun to non-
martial class boys, where· both the martial class boys and non-martial 
class boys are equipping themselves for the army, side by side, and, those 
of us who had been there, saw how well they were doing,-I think it is 
not fair that we should go on the old story of martial and non-martial 
classes. The non-martial classes should try to send their best men to the 
army, now that they have got an opening through Dehra Dun, and I for 
one would welcome them. I accept the proposal that the officering in the 
Army Department should be in proportion to the soldiers which each com-
munity supplies. As a matter of fact, this is one of our grievances--that 
we are providing soldiers, ordinary sepoys, and we have not got the same 
share among officers. But I do not grudge this concession to the non-
martial classes, and I look upon them to supply as many soldiers aleo 
as they supply officers. As I have pointed out, the question must be 
left to the Army Department for determination. They have to determine 
the efficiency of one class or the other, and, as on this point there is 
perfect unanimity, I will resume my seat by making Q personal appeal to 
Mr. Jadhav. He belongs to a martial community, whose past history is 
full of heroic deeds, and India is proud of the past history of Maharashtrll. 
They did well during the Great War also. and I think that on a point 
like this we should not make it a provincial question. The Madrasis have 
been given a chance and we do not grudge it. We hope that Madrasis 
will prove equal to the occasion and equal to the chance that has been 
given to them and will do credit to the selection that has been maae. 
I appeal to my Honourable friend, now that this aistinction between 
martial and non-martial classes is being done away with in the higher raub 
of the army and that Madrasis have been given a. firs~ ohance !n. ~he 
Brtillery section of the army, he should not press this pom. to 8 dlVlBJ(ll 
Bnd withdraw bis Resolution. 
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".aW.b AhmacI ..... Dan (Nominated Non-Official): Sir I 
have greRt regard and affection for these provinces and the People' of 
thMe p~vince9. I Bm not going to cR.at nny _ ~llIr on Rn.v community or 
any provlDce nt all. A lot has been SRld before. The pre'3ent Resolution 
?enls with S01die~ only, Rnd the HOll'3(> knows ver.v weH that. the army 
IS kept for offensive and defensive purposes and the s~,ze of the army is 
incressed or tlecressed according to the military necessity and the financial 
strength Of the country. Honourable Members who have. !lupported the 
Resolution have not brought forward any good or convincing 'reaSOns for 
reising a battalion 'on account of military necessity, nor have they shown 
thl\t there is sttf'ficient finance to support surh a bnttlllion. Therefore. 
~'hen there is no military ner,essity, and the financial aspect of the 
country does not admit of the raising of such a battalion, will it not 
be a useless thing to press the Resolut·ion to R deeision? It is not 8 
communal question at all, nor is it a charitable matter, that we should 
press the Government for r.epresentation of this community or that com-
munity in the army. or that we should ask for some charitable aid to 
the Madras people or the Bombay people. 

JIr. N. K . .Joshi: Why should communities be represented in the 
public services? 

KaJor 1Iawab Ahmad 1Iaw&.l Khan: That is 1I11 irrelevant question. 
1Ir. 11. II. Joshi: It is not an irrelevant question. 
][ajar 1Iawab A.b,mad Naw&.l Xhan: The present question is a pU1:ely 

military question and it shouliI be discussed and decided purely on grounds 
of military necessity and the financial strength of the country. which do not. 
admit at all of the raising of a battalion under tq,e present circumstances. 
Another point that has been mentioned by my Honourable friend. Mr. 
Tottenham, which should give satisfaction to the Madrasis, is that they 
will be recruited to the new urtillery. In these circumstances, looking 
to the military necessity and the financial position, I hope RonourablO' 
Members will not support the Resolution that has been moved. 

Mr.S. O. 111m: I congratulate Mr. Jadhav for bringing forward thiff 
Resolution;, but, at the Snme time, I cannot understand why he has left 
out the Presidency of Bengal. 'rhe other two older Presidencies of 
Madras and Bombay cannoti, I' think, cmim Bny special privilege which 
should be dtmied to the PreSidency of Bengal. I congratulate also the' 
!rmySecretary for his very small mercy to the Madras Preeidency. By 
the concession that he is now going to show to Madras, it only proves 
that he is true. to his salt. He is a Madras civilian and that has induced 
him to concede a small morsel to the Presidency from which be comes. 
1 agree with Mr. Yamin Khan that military men should be recruited 
solely on grounds of efficiency. Nobody can question that, but why, on 
the question of efficiency, you should attempt to con1lne your recruitment 
to a certain area alone? It is foolish to dogmatize in this matter that 
efficient men are available in One part of the country only. You may say 
that the Madrasis are intellectually superior, but can you infer from that 
that every Madrasi or every Bengali is superior to every man in Northern 
India 1 When it is said that people in the 'north nre physically stronger 
than the peo~le from th~ ,so~tb, do~s it mean that every ~an i~ the United 
Provinces or m the PunJab lS phYSically stronger~ My frieI:J,d. Mr. Kabeer-
ud-Din Ahmed, oomes from Bengal. He will demonstrate that ~ucha 
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universal proposition is absurd. (Laughter.) Bul,' in this matter, I 
rely on a more fundamental principle. I do not concede that the merit 
of a' military man consists only in the strength of his muscle. I can 
quote authority' after authority to show that in modern warfare there is 
no place for wrestling or the use of swords or bayonets. It is more by 
u&£- of the brain that the pigmy Japanese defeated the great Cossack army 
of RUBElia. Even the British military authorities are anxious to recruit 
the pigmy Gurkhas as much as the stalwart Sikhs. So, I say, even on 
the ground of physical superiority of some races, it cannot be claimed 
that reeruitment should be confined only to the north. 

As I have nlreay said, a. whole race cannot be stigmatized 8S efficient 
or non-efficient. Time will not allow me to go fully into this theory of 
martial race, but I will say that, when it suited them, the British 
military authorities did not hesitate to say that the Brahmins in the 
Gangetic valley, I mean the people from Mr. Yamin Khan's province, were 
the best soldiers. Then, they praise the Sikhs when it suits them. Now, 
it is the turn of the Punjabi Mussalmans. When these Punjabi 
Mussalmans become educated and patriotiq, they will say that the tranl!l~ 
border Gurkhas are the only military race.' As my friend, Mr. Reddi, said, 
the British conquered India with the help of the red army consisting mostly 
of Madras soldiers and Bengalees. Now, I will quote something about thiEf 
martial race theory: 

"Now, there is noth'ng in the world more difficult to speak' about or eaaier to under-
rate than the fighting quality of an alien people. AllJ decent men exhibit a healthy 
scepticism with regard to the valour of the foreigner. It is, 10 to Bay, only the other 
side of one's own self-respect. In the years immediately following' the war, to lUll' 
away :Iike the English was a saying often heard in ,the Paris cafes and the reminiscen-
ces of the Irish inBurl:(ents of 1920-22 are full of scOrnful allusions to the bra.ery of th8' 
English soldiery. Before the Russo-.JlI.panese War, yellow money was a common. epithet 
in the mouth of the Russians for the des~icable undersized Japanese. In India, too, 
one comes across similar obite_T dicta. A lJogra, belonging tQ one of the famous regi-
ments of the Indian II.rmy, once expressed to me hill immealul'&ble contempt for tHe-
fighting quality of the Briti.h soldier and reported to me a saying of the Kaiser in 
which he W&l! said to have given ont that ~ven the Indian sepoy, the British tank and 
something else, which I forget, he would have beaten the world hollow and nobodY' 
could hll.ve resisted. him." , ,. , 

I ean, quote from the words of the Britisb Generals themselves; 
"Giving evid'ence before the Committee of Enquiry, Lord Roberts said thafhe 'had' 

been oompelled to remove five Generals of Division, ilix Brigadiers of Cavalry, 09 
Brigadier of Infantry, five Cllmmanders of CavalTy' Regiments and four Commanden 
of Infantry Battalions for incompetence, which wa.tJ a very large, number, COI1Iideriag 
the number of troops employed. Be was askild by Lord' EMer, the President of the 
Commission, whether he had ever heard whether mnny of the G-erman officers hadbeelI 
removed in 1870 for incompetency. Lord Roberts rep1ied that he could not aay &ncr 
went on. 
. Whether it is inherent in the British character or whether it is o~ing ~ something 
faulty in the training of our oflicets, I cannot-MY, b1lt the faet remains thatsorprls-
ingly few of them are capable of acting on tneirown initiatJive. Manv of them do 
very well if you can tell them exactly what to do and how to do It, but, left to 
themselves, they fail." 

SO, I say, even high officers of the army fail sometimes, but that is 
no reason why a whole race should be condemned. Will the British 
Government recruit Pnlssians fOI their soldiery even if they are convinced 
that they make, better fig-hteis? That is the question.. India wil~ be 
({emanding full responsible government And there will be provincial 
811funOiJlY. Why should we look to the northerners all the time to send 
their 80ldiers? I admit that the northerners in the average have more 
physical strength and endurance which are important factors; Evmt 
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admitting that, I say that this polley of the Government of . disarming a 
",hole nation has resulted in emasculating the nation and that has bro\1ght 
about this helpless phyaical oondition of the people in 8 vast area of this 
land. 

There are other peculiar theori~s on thi" subject as to how people' come 
to be militant. I shall just quoLe Il few line~ to show what I mean: 

"Thill tendency towards the drying up of the military energies of the Indian people 
nnder British rule has developed to Buch an extent that it has led British military 
authorities to enunciate principles of heredity and environment which not only no 
biologist wonld ever dare to make, but which hopelessly contradict one another. Fighting 
quality, says one authority, is entirely dependent on race. Another authority would 
imply that it depends on food. In reply to a question of the Marquis of Linlithgow, 
whether the physical superiority of the so-called martial races was due to racial 
characteristics or advantages of diet and life, or both, Lieutenant-Co1onel Graham, 
I.M.S., Public Health Commissioner with the Government of Ind;a, said: 

'I t4ink I said in my memorandum that the question is very much ~ub judice at the 
moment. Colonel McCay went very strongly for the absence of the protein element. 
in the diet as being the causation, but I showed how that had been queationed by 
Dr. Hindhide, a leading Danish dietetic expert, and that is one of the reasons why I 
_y we require more inquiry in India on this particular subject'." 

·So., even as regards what constitute.s and what are the reasons for 
making a race more martial than another, there is no established authority 
at all; and, speaking for individuals, it can be shown every day that it 
is foolish to dogmat.ize that one race is martial and another whole race 
is non-military. As a matter of fact, by debarring the peoples, in many 
cases the entire people of some of the provinces, from any share in the 
military recruitment, the Britillh Government is having so much trouble 
and fat1ing 80 much discontent. 

Then, there is the other aspect of the question,-as to why the 
:Bengalis, or the Madrasis, or the Bombay people, who pay erores snd 
crores of rupees every year towards the cost of the Military Budget, 
ilhould be deprived of any !lhare in the loaves and fishes M represented 
by the distribution of thnt money as soldiers' pay. I may recnll to thiil 
House. in this connection, that o;nly the other (La)"I' my Honourable friend, 
Mr. Maswood Ahmad, raised t.he qllest,ion that because a certam railway 
passed through n certain orea, therelore, and on that score, .the people 
of that area. Muslims, should have 80 muoo rep1'Esenbtion in that 
llsilway service. Now. I ask, whf'n this huge Military Bu4get is being 
fina.nced out of taxes raised throughout India, and when the major portion 
of t,hose funds is collected from tho !Ie other province'4, why, in the 
expenditUTe. of these 50 crores of rupees, the people of these very pro-
~'inces should have absolutely no Idlare? Is that fair, is that just? Sir, 
that is gross injustice done toth& people of these other provinces. I know 
for the time being my Honourable friend, Mr. Yamin Khan, is happy that 
the Punjab Muslims enjoy a monopoly of about 61 per cent. of the Indian 
soldiery. Now, when the. people whQ furnishedthe.t soldiery are suffi'-
cien.tJy educated, then other race!! will .be considered martial 1'8088 snd 
that will be shifted again. The .Sikhs :were pre~ominanti iIi number, only 
,.. few years before. Now,. however,the-.are casting their lot with the 
avocations of other people. , . . 

The Briti.h policy seems to go still towara.; th&nol'tli Ima. tne far north 
to those ba.rbarous traete, if possible, the tran9-border .clans 8lld ,Patha.ne· 
lor army recruitment. Sir, even ifeome of the races tOc1ay are non-marliat: 
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according to their definition, I ask, is it not the duty of the Government 
to see that by giving them proper chliloDces, proper facilities, pJ"Oper 
encouragement, they may be made more and more martial, especially when 
they bear their full share of the burden of the Military Budget? At any 
fate if that cannot be accomplished toda.y, is it not their duty to take 
steps to bring it about in the course of a few years? I think, Sir, it would 
huve been better if, for these and other reasons, my Honourable friend. 
Mr. Jadhnv, would have enlarged his Resolution, and, instead of confining 
it to one or two Presidencies, the recruitment could have been distribu~ 
throughout the whole of India.. Of course I tully agree with Mr. Yamin 
:({han that those, who are the most efficient physically, intellectually and 
in every woy, should be recruited, though I do not agree that there is any 
water-tight cotnl'artrnent that one who is phy£!ically strong must be 
intellectually weak und vice versa. 

IIr. Muhammad Yamin Kh.an: I never said that. 

JIr. S. O. Mitra: Then you said that there is a distinction between the 
southerners and the northerners. Would my Honourable friend reserve all 
the places in the Secretariat in favour of Madrasis, because they are 
intellectually superior? No,-here he at once puts in his claim for a one-
third share absolutely, irrespective of all other considerations. On the 
contrary, as soon as the southerners want their share in the military, my 
Honourable friend is apprehensive of the loss of his vested privileges. I 
say, it is not mutually exclusive. It is absurd to think that because a maa 
iF: physically strong, therefore he must be intellectually weak -and vice versa. 
The sound British policy should be, in recruiting soldiers and officers for 
the army, to recruit on as wide a basis as possible and throughout the 
whole of India. I can quote facts and figures to show that there are at 
the present moment a hundred times more recruits available th!'oughout 
India. Let lVIussalmans have their just share, let other communities have 
their just share, I do not grudge that a.t all. Let everyone be· properly 
represented, but let it be applied throughout India. and let the crores and 
crores of people in India have a share. For instance, let Bengal or Madras, 
comprising crores and crores of peopl.e, get hold of, say, 10,000 or 50,000 
posts of soldiers, l'a.ised in those VlI.8t sress, the peoples of which are not 
only intellectually better, butallIO physica.lly good enough, and if you 
npply a physical test. ('ven then it. will not be difficult to raise half a lakh 
or so out oftb.eir vast numbers. Sir, if there is 6 will, there is a way. 
It is not at all difficult kI get soldiers from any part of India who are 
efficient both physically and intellectually. With these words, I supro"" 
9ven this restricted Resolution. 

Sirw Barbans Singh Brar (Ea~t Punjo.b: Sikh): Sir, I havQ, absolutely 
no objoction to the l'f!cruitment of either. Bengalis. Maclrasis or Bombay 
men to the mmv. but I certrunly.do take objection to regiments or batta.-
lions being recruitecl on a provincial or regional basis as is proposed in this 
Resolution. Nothing is more welcome to a.ny Indian than the incluflion 
of all Tndians in t.l)(~ defence forces of the country as a whole, and it will 
be all to thA goo<l of the country if the pf'ople of all the provincC'8 join 
together as comrades in arms, nnd in peace, in regiments recruited on 1\ 

na.tional basis, and not on a provincial or regional basis. 

Kr ...... .J0IbJ: Whnt about " communal basis? 
r 
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IiIdar -a.bans Sblgh Brar: Certainly I would object to that. Sir, the 
srmy iss field in which merit snd merit slone should have' priority over 
all other considerations governing recruitment, because the BOvereignty of 
s State will depend on its capacity to maintain peace, to preserve order 
IUld to protect itself from foreign aggression; and, in such matters as the 
preservation of law and order in the country or its protection from foreign 
aggression, we cannot take risks of Bny kind whatsoever. Pure capacity 
and merit of each individual must constitute the main factor in his Elelection 
for recruitment to the anny of a country. I am at one with my Honour-
able friend; Captain Lal Chand, that those classes who have so far ofIered 
themselves for service in the anny of this country are alarmed at' the 
present moment, because when the question of the recruitment of sepoys 
was concerned and there was the question of facing the bullet, it were 
those classes. who fire at present recruited, who fought for themselves and 
won honours for the country, but when the prizes of officers' posts in the 
commissioned ranks were offered in la.rger numbers to IndianR, most of the 
share in those commis!'iolH'd ranks fell to those people who have so far 
contributed the least for the protection of the country from rebellion within 
and foreign aggr.ession from wit,hout. Sir, we will always welcome the 
people of nJ,1 provinces. of all creeds Ilnd castes joining the army in India. 
provided they bear their share of the rank and file also. and, for the matwr 
of that, it would be better that the commissioned ranks should bE' in pro-
portion to the strength of the respective classes in the rank and file. It is 
very well for all those people who were formerly clBBsed as non-maTtiru, for 
whatever reasons, t,o fight and kick up rows every now and then as to why 
are t,hey not given their due share in the nrmy when the officer's class is in 
~uestion. But they are not even one-tenth of the proportion of what they 
(lla.im and now get in the officers' ranks. as compared to their nllmber either 
in the ranks of the sepoys or in the lower non-commissioned ranks. 

~ If.,K.,Joe¥l: You are not fair. It ie. not that they do Dot offer 
th~eh:e8 for, the lower ranks, but tha.t they are not taken. Please be 
fair.· , 

Sirdar aarbuuJ Singh Brar: I cannot understand that they are denied 
the lower Tanks in the army. when commissioned ranks are open to them. 
Fonnerly it was so a.nd there is no doubt about it. But if an ,Aggarwal, 
a Bania or a. non-martial man of Bny other caste oon now at once be 
recruited to the Lieutenant's rank as 0. oommissioned offioer in Ris 
Majesty's army in India. he is as much welcome to the sepoy's rank or to 
the Indian officers' rank. Therefore, Mr. Deputy President, I would 
oppose t.his Resolution in its present form for the formation of a battalion 
on a provincial basis, because that would accentuate the provincial,jealous-
ies, prejudices 'and rivalries and would prevent the growth of national spirit, 
so e8sentinJ for the preRervnti()n of peace Rnd tranqlli1litv Imil protection from 
foreign aggression. But I would certainly welcome the inclusion in the 
army, as a whole, of people from other province£4 in mixe«1 regiments and in 
mixed battalions who mav belong to any caste or creed. At the same time, 
we mllRt rA<lMlit to the. office1'8' ranks i~ eroportion to the number of people 
in the rank and file. With t,hese words and R!n'eeinQ' on fundamentals with 
Cant,ain Lal Chnnd ~nd wit,h my friend. Capt.a:in Slier Muhammlla Khan 
Ga'khar. with whom. fort,unat.ely or unfortunately, I generally a~ On 
anny questions only, I oppose this Resolution. 
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1Ir. :N. Jr. Joshi: Mr. Deputy President, being' bom of Brahmin 
parents from Bombay side, I have not the slightest chance of being, 
admit~d as a 'Soldier in the Indian army, nor Pave my phildren tbe 
flligh~est chance. I am not, therefore, interested in, this question, but I 
ft'elthht the division of the people in this country into w8l'-like azul, 
un~8r-like claBlSes hns absolutely no justification at all. Bravery and 
eoti'ta:ge do not depend upon the size of the bodie&l of the people; they do 
not depend upon the weight of hurnnn beings; they do not depend upon 
whether a man eats wheat or rice. Bravery and courage 1m: B quality of 
t·he heart and they do not depend upon any of these considerations. 
NQither are these qualitie" dependent upon heredity. People may inherit 
physical qualitie~J, but they do not generally inherit either courage or 
brlLvery, I do not Know how t,he British people came to bring about 
th~sedistinctions. Perhl1p8 it may be by chance or by coincidence; I do 
not attribute uny mot.ives to them, We know tha.t by coincidence a 
thing happen::;. They ,began to reeruit more people from the Punjnb and 
from Northern India and they afterwards began to make a principle of 
it that these people Rre more brave. The same thing may happen in 
other depllrtments ns well. Today, for instance, we have got more ,people 
in our Finance Department from Madras. Some one may come forward 
and say theMc Madras people Elre more fitted for the Finance Department, 
and, theref(")fc, r~cruitment to the FinllJlce Department should be 
l'esuicted on!.\' to the Madra~ people. 

Sir, I would like to ask some of those friends of mine who spoke today 
thilt the Armv 'should not be recruited on territoria.l lines, but should be 
l'ecruited nati~na1I'y, how would they like a Madra~ officer of the Finance 
Department or a Madrasi Member in obal'ge of the Finance Dep8l'tment 
m~king a rule that ~ Madrasis are better than others in the Finance 
D~partment, thcrefore, recruitment to that Department should be confined 
to Madrasis only. So, it comes to thif* that after having' somehow 
reCruited more people from Northern India, Government thought that 
it was also useful politically. I do not suggest for 0. moment that this 
'l'li&erimination or distinction was brought about deliberately by the British 
()ffl~r3, but this distinction or difference having taken plac:e they find that 
it''',is politioally also useful. It dividas the. country; ~e communal. 
movement is more useful to the GOTemment. I do not wggest for a 
moment that Government foments communal .differences, but this m!:n'e-
ment is useful to them politically. Similarly, the distinction which hae 
been made in the military i&l useful to them. They know thAt when 
vested interests are created and you begin to take a.way those veosted 
interests, there will be trouble, there will be civil war. These things 
afford a chance to the Brit.iEili Government to remain in India for all time 
to' come. . 

Some of mv friends here said that· you could make reoruitment on 
communal line~' and even on territorial lines in the case of the Civil 
Department~, but not in the case of the Army. Hall anyone really shown 
th~t the Army is more important than the Civil Departments? Let me 
at lelllSt ask the Army Secretary on behalf of Government whether he is 
going to make a distinction between the Army and the Civil 'Departments 
and My tha.t the Civil Departments are not as important for the countr.v 
as the Army is? What.iB the U8e of your defending the country if there 
is no proper civil administration' in the country, and if we do not gP,t 
proper educntion and enough to eat? It is, therefore, wrong for any 
Government or for any responsible legialator to say that the Army is 
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more importa.nt than the Civil Departments. Sir, we cannot make anY 
distinction between tbeCivil Departmeuts and. the Army Department. 

One word more and I, have done, My friend'S here want ,a proof that 
the other people Bre IlS brave as they are, I had thought that at least, 
decency. if not mode~y, would prevent niy friend$ like Mr. Yamin Kh~ 
arid others from. ,saying that they belong to a race which is more brave. 

Mr. Muhammad Yamln Khan: I never su.id that. 

Mr. N. II. J'oshi: I was disappointed when I heard those remarks. I 
would have hef4itated in following tha.t method. But, unfortunately, I 
had heard that statement not onee, but hundred times and let me now 
say very frankfy what I think about my friends from the north. I do 
not wish to offend the susceptibilities of anyone: I hnve never done it. 
But let me a'i<k u quel'<tion, especially from m," friends from the Punjab. 
Punjab is divided into Hindus, Sikhs and MIlIHumnarlnn;;, J t.ake it that 
Government consider all theRe' three communities /IS 1I1Ore brave than the 
other communitie>l in the otlwr provinc("s, 'I'h!' HillduR ilnd the Sikhs 
together are 45 per cent. in the Punjab and thpy ure afraid of the Muham· 
madans who are 55 per cent, 1£ t.hp Hindus find the Sikhs were 8 set of 
brave people, could they he afraid of the ~{uhammanan rule in the 
Punjab? But they :lre fighting now aga.im;t thiR vel)' fact that the 
Muhammadans will rule the Punjab and they do not know what will 
happen to their lives and to their property, And, Sir, whnt about the 
Muhammadans? The MuhammadanE/ in the Punj'ab are 55 per cent. of 
the population and they are afraid t,hat their lives and properties are in 
danger from 45 per cent. of the Hindus and Rikhs rmd, therefore, they 
want a statutor,v majority in the Legi~lRtive Council. These are not 
proposalEl.that should come from a brave people. There if! a limit to 
1.he patience of people who camp from the south, Let, my friends from 
the north remember thnt it will be helpful to the British people to create 
divisions amongst us, but it will not help us, Sir, I have done. 

, lIaulTl Sayyid J[urtula Baheb Bahadur (Sol1thMadra~ : M uham· 
madan): Sir, I rise to support the Resolution which has not been properly 
ulldet'Stood by sqrne of the gentlemen here who were afrllid of provincialism 
against nntionalism. Here it iEl said: 

"This 'Assemblv recommends to the Governor Qeneral in Council that the Sout.h 
Indian Infantry Battalions, be again • rai~ed, ek." 

It iF; ~ot simplv "raiseri", hut "again raised". Now, the queRtion is 
that we. the Mndrns ann Bombay' people. had battalionl'< of our own for 
,Years together, - , 

Mr. S. C, IIttra: Ann Rcngfl.li~ fll~o, 

lIaulvi Sayyid lIurtuzaBahab Bahadur: Yerl, Rrngalis also, And 
these hnUnlionR have proven very llf.eful to the British Raj. The 
f'ollthemem hflve contrihuted f\ good neal towards the British nrmy; sO 
mnrh ~o. t.hat. as mv friend, Mr, Rendi, hAA proved. an Indian army 
~onEliRting- of sonthemers was nble to defent t.he.-llritishel'S at the time 
of Hvner Ali. And what Rbout Tipoo Sulila.n who Wfl~ nRmen "the 
Tig'er of MVRore"? RritiRhf'l"s were Rfrf\id .of Ti,1l00 Sultan mid thev were 
obliged to 'enlist the co·operation of the FIOluherneN, consisting of' the 
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Hyderabad force and the Ma.hra.tte.s. But for their co-operation they 
would not have been able to defeat the Tiger of Myr.ore. Then, Sir, as 
you know, I come from Trichinopoly which wall the battle-field during 
the time of Lord Clive, the founcfbr of the British Empire in India. The 
Golde<Jl R'Jck which has come 'to prominence owing to the workshop of the 
South Indian Railway was a battle-field when EIOutherners, under the 
command of Ahrar Khan, were able to defeat the forces of Chanda Saheb, 
-commanded by Dupleix. And. but for the army of Muhammad Ali. better 
known as Walajah, who was the first ally of the British in the whole of 
India, the British Raj would not have been able to estauli.,h itlilelf in 
South India. '1'hen, what happened in Areot? The commissariat was 
quit.!) inadequate and could not meet the necessary requirements. What 
did the MadraF/ Army do then? They approached their commanding 
'officer Ilnd HHid that they would be satisfied with rice wat!'r (Kanji) and 
the rice might he given to the EuroperLll soldiers. 'rhey were so patriotio 
and so sympathetic. R!'I generally if< t,he ('3Rt' ",it,h IndianR. that they did 
not. carc 1'0 much for themselves as for the BritiRhers. NoW. what has 
been done? Such II force has been disbanded and that is whv the word 
"again" i!'l used in the Resolution. Madr8JSis and Bombay ,peotSle were 
tried not once, but. hundreds of times, and, for ('enturit!'~~" they proved 
themFle!vcFI rqual t() the tagk. Now. if Briti'Shers 'prove ungrateful to 
them, it would be very unbecoming on their part, and that is why this 
Resolution is tabled. 

An Honourable Kember: Sandhurst is open to ull the provinces . 
• 

Maulvi Sayyld Murtua Saheb Bahadur: How can there be officers 
without soldiers and sepoys? 

Oaptaln Sher Muhammad Khan Gakhar: Offic~rs, get m9re pa.y. 

llaulvi Sa)'Yid )(urtuza Saheb Bahadur: Weare not concerned with 
4 the qneRtion of pay: we non't attach so much importance to 

P.M. pay lIiS we do to ollr right to defend the motherland. 
Sir, as regards the Muslims. T would ~y that though we form only 

seven per ('ent. of the whole pop~lation Of Madras. the Muslims contribut-
ed a great deal to the army, particularly the Moplahe. And then the 
'P~culiarity in our provinee is that our Hindu brethren will not grudge it, 
and if you have any number of Hindu ofllcers or sepoys in the regiments, 
'the Muslims will not grudge it .. So, when there is so much cordiality and 
amity among the Hindus and Muslims of Madras. I do not see any reason 
why they should not be enlisted in infantry ba.ttalions. Of course the 
-question tha.t they would be enlisted as artillery people is, in my opinion, 
mere eye-wa.&h. ' 

r At this stage Mr. Deputy President (Mr. R. K. Shanmukham Chetty) 
vacated the Chair which was taken by Mr. Muhammad Yamin Khnn.] 

This is not a new thing for them. Prior to 1867, we had so many 
Madr8si artilleries among the southerners. What a.re the Government. 

'giving them anew? Nothing.' 
Then, IIIR regardFl the physiological point, it IS' well known that those 

who are intellectually strong must necessarily be strong in their physique 
'8.lld those thllt are not physically strong will be intellectulIll,. WPllk. Thn t 
18 a 'principle which cannot be questioned by anybocfy. So., Sir. this 
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Heedution, as it stands, should be pQ.id due regard to. by Go'Vel'Dment. 
The southerners should not be confined to the artillery only. but they 
should be enli'Sted as sepoys also. With the&O i ew words, I support the 
Resol ution whole-heartedly . 

. Kr. Gaya Praaaci Singh: Sir, I have grest pleasure i;n supporting this 
Hesolution. My Honourable friend, Mr. Uppi Saheb, said that people from 
northern India did not hold a good opinion of the fighting qualities of the 
people of southern India, and it is, in refutation of that allegation, that I 
rise to add a few words on this occasion. 

Coming from the province of Bihar, which is situated in the north of 
India, I think I should like to offer just n few observations in support of 
this Resolution. Government have purposely and deliberately divided the 
population of India as fighting and non-fighting daBses. The fighting 
qualities or intellect un I qualities of a raee depend more or less upon the 

""'Ii!ironme'nts lind upon the training, and it ('annot be argued for one 
1ll0nTh~at a particular race or a particular community possesses aJI the 
necessary qunlmcutions if it has not the neeessar,V traiping behind it. In sup-

. port of my proposition. I will only rend oUe short Rcntenc€' from the opinion Qf 
suc·h an eminent militarv authoritv as Field-MIIl'!'Ihul Earl Hoberts in his 
hook "Forty-one years in 'India ", He says at ra~w 532: 

"In the British army, the superior:ty of on~ regiment, over ILllother is mainly a. 
lIlu.tter of training, The same couru.gl' and military instill!'t life inherent in English, 
~coteh and Irish alike." • 

ThEm, he goes on to say: 

"But no oompar;80n can be made between the martial ~aJue of a regiment recruited 
among the Gur~has of Nepal or the warlike races of northern India and one recruited 
from the effeminate peoples of the south." 

'l~his ind~ca.tes the mentality of even sueh It high militnr,v uuthority IlS 
}<Jarl Roberts in trying to divide India into martial and non-martial races. 
If it is u question of the British, they are equal, whether they are English, 
Ir~sh or Scotch. But when it C0mes to a question of Indian population, it 
.~pjts his purpose to divide the populati~ of India into martial and non-
martial ruees. In order to keep up the superiority of the British as having 
the initiative to lead an anny, Lord Roberts goes on to say that the 
qualities 'of initiative are vi.rtuaUy a monopoly of the English people. Be 
says in the next page: 

"Indian soldiers, like soldiers of every nationality, require to be led, and hiatory 
and experiencI' teach that eastern races {fortunately for us), however brave lInd 
accustomed to war, do not possess the qualit:es that go to make leaders of men, and 
that native officers in this respect can never take .the, place of Britiph officers." 

The expression .. fortunatel,v for liS" iF! very significant. The wish is 
the fllther to the thought. It is' not to the interest of the British Govel'Jl-
ment to ~ive the same trRining to the Indians; it is not to their interest 
to pllt us in positions of responsibility and trust, and it is, therefore, natural 
.£or them to presume thlltIndianRare inherently incapable of possessing 
those requisite qualifications that flO to the malting of a. succeRsful Gen,eral. 
Mv Honourable friend. Mr. I{RmnkriRlma Heddi, tW.id that it wall with the 
he'lp of the South Indian battalions t,ho.t the foundo.tion of the Brit~ 
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Empire in India had been laid. I wish he had not, made that statement. 
What does it indicate? It indicates, if I may say 80 frankly, 
without mincing words, that they have not bea,n loyal to their own mother-
land, by fighting for a foreign race who has now conquered them and has 
deprived them of what is legitimately due to them. It is not a matter of 
pride for uny Indian that he or his forefathers should have been instrumental 
in helpn..g a foreign nation to maintain hold upon his own mother-
land 

)lr. T. N. B.lLmakrtabna B.eddi: 1 mentioned it just to show their fight.. 
ing qualities. 

1Ir. GayaPrasad Singh: If they have proved disloyal to their motherland. 
Itt one time, it is not unnlltural that the Briti!!h Government should look, 
upon them with an eye of suspicion. I am thankful to my friend, Mr. 
Yamin Khan. for giving 11 ('ompliment to the Kshatri~'l1s and Rajputs and 
to their mart,illl qualities. a race to which I hRve the proud privilege to 
belong. My Honourable friend. in his speech, said that appointments in 
t.hE' urm.v should he detel'{l1ined mainly on ~rounds of efficiency. I would 
fisk him rE'RpE'cHully to advrmce his proposition a little bit further, and say 
that all a.ppointment-s under Government should be bv merit Rnd by merit 
alone. There should be no que!!tion of (·ommunRIism; there should be no 
question of territoriRlism; thel'e should be no question thflt, becnuse a man 
hnppenR to belong to n ptlrtiC'ulRr C'ommunity, he should he given IUl 
Ilppointment. If our Madrasi friend!! e1aim thR,t. beenuse they are 
'Mndrasis. they should get a particular appointment whether in the Civil or 
Military Department of the Government of India. it is to be deprecated. 
It is by renson of their intellect that they are hnving their share of appoint-
ments in the civil Ride of the Government. If it comes to a question of 
giving an appointment to a particular eommunity. we find thAt the 
enthusiQsts of that community always claim that they should get a parti-
cular appointment, because they belong to a particular eomm~nity. This 
should be no criterion. It was in this view of the matter that I once tabled 
n ,Hesolotion that appointments under Government should not be made by 
patronlre, but as a result of open competitive eXAmination. e1iminAtin~ all 
di!!tinetion based on east,e and creed. But a proposition like thAt wouln 
not find favour with particular communities. It is pORsible that n man 
possessing high intellectual attainments should olso be I!ifted with phYRieal 
and moral courage. As my Honournble friend hns pointed out, phy!!ic>al 
bulk does not determine the moral eourage of a man; ond, as 1m eXAmple, 
reference was made t.o mv Honourable friend. Mr. Kabeer-ud-Din Ahmed 
(Laughter). I am not going to make Rnv personal RRper!!ions. As has heen 
pointed out by my Honourable friend, Sayyid Murtuza Saheb Bahadur, 
there were already South IndilUl Infantrv Battalions in existenc>e. When 
these bll.ttalions 'came into existenC'e, 'it 'must be presumed that, they 
came up to the scratch. 'TIhey were recruited not beC'anse t.hev belonged to 
a particular community or to a' particular territory of India. hut they 
were recruited for reasons of physical fitnes!! Rnd efficienl'.v. Now that 
the\' hRve been disbanded, it i" quite natural thAt our friend~ from t,he South 
IIho'uld ,have a le!!itimate grievane>e, and it is up t,o Government to remove 
thRt *,\lrce of grievance. Sir. when a class or C'ommunity find!! itself en-
trenC'heo in It position of privilee;e or monopolv. it is natural that 
it -shoold be unwi1li~ to part with those privileges, hut we must, ri~e nhove 
\heee persona1, petty communal considerations. We must gi\'e the Rome 
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opportunities to our friends from the South which we in the North have 
received from time immemorial, anq which has gone to make the people 
of the North as efficient as any people elsewhere. With these few words, 
I support the Resolution before the House. 

Xunwar Raghubir Singh: I move that the question be now put. 

Mr. Muhammad Azhar Ali (Lucknow and, l"yzo.bad Divisions: Muham-
madan H.ural): Sir, I thank vou for having given me an opportunity in spite 
of my frIend, KlInwnr Haghuhir Singh, asking for the question to be put 

,now. 'Dhe subject. which has heen diSl'ussed todav on the floor of the 
'House has been discussed in the spirit of the philosophers differing. It is 

quite possible that when one Commander-in-Chief is here, he dictates one 
policy, and when another Commander-in-Chief comes, he dictates another 
policy, because from the references, which have been read out before the 
House today, we find thnt the policies have always differed from time to 
time. When the Honourable the Army Secretary' was speaking todu,v. he 
referred to the present Commancler-in-Chief's policy; we have also heard of 
the policy laid down by General Roberts and several others. It is just like 
the cnse of doctors differing about the diagnoRis of It disease; here also it 
is a question of dia~osis of t.he disease as to who should be enlist.ed in the 
armv, whet.her a Southerner should be taken Or a Northerner should be 
recr~ited, but t.he ftl.(~t remains that it is not the Southerner or the 
Northerner who is to decide the policy 0.8 r~gardR recruitment, but the 
policy is laid down hy the rulers of the country who determine what exactly 
should be the policy. 

Sir, there were times in this Indian Empire when the MuhammadBIls 
were ruling in this country, and they too had their own policy. e.g .. their 
policy was, BR we find t.odnv, thE' policy of thE' Afghan Government of tak-
ing hostages. Now, if Muhammadans took hostn.ges from different Indian 
Stntes, so are the AfghA.ns doing nt present, and some of the horder races 
11l'e doing the same thing. It is renlly a question of polic, which the rulers 
of the country detennine from time to time. Now, as Indians. we have a 
right to ask the pre Rent Government to enlist USI las p1uch as they can i1n 
the In'dian armv. Sir, Indianisfl.tion is one of the subject.s for which India 
has heen crying for a very very long time. If our friends from 
the South ask this Rouse to help them to be recruited in the Britif!h 
Amw, I think it is not from any provinc.ial view point tho.t they do f!P, but 
thev· ask for that"'privilege as 1\ matter of ri~ht. I do not grudge them 
their right to come into the anny, and I think nobody will grudge this 
right to- 0.11 those who are capable of being enlisted in the British Army. 
The only point if! this, whether our friends. from the Routh are capable 
enough Or have strength e.nough. or if my frien~, Mr; Mitra, w~l!ld like me 
to sny, if they have bramR enou!i!h to be enhsted In the Bl'Itlsh Anny. 
Ever~' kind of qualificat.ion -should be corfsiderecl. and it is hut meet and 
prop~r that Government !;hould enlist such people in the Ilrmy who may 
be able to oefend not only the people of the country, not, onlv theil' borders, 
bllt, also the present ruling nation itself. If we look at this !"atter fro!'l 
fl pntriotiC' point of view. T t,hit?~ thE'Te is none hel'~ or ontsloe 'Yho WIll 
(fen\' thh; right. If today the Rrlbsh G(tVemm~nt deCIde not to ('Tlhst men 
fro~ the Puniah or from Nnrthem India, I am sure, tomorrow Our friends 
from the Punjab will come to this House an(1 demand, as n matter of their 
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legItimate right, that they should. be enlisbednot only on account 
of their physical fitness, but as a due share. as a matter ?f 
Jight; and it will not be quite correct to say that from two blg 
provinces of Bengal and Southern India you will not be able 
to find enough people to fight in the British Army. If the stature of 
a man is to be considered, if the strength and prowess of a man are to be 
considered, I would fisk. then, as some of my friends asked on the floor of 
this House, why the 'pigmi~s are. being enlisted from outside. tl;le .borders 
-of India. Why are they enlIsted? Why are the Gurkhas recrUlted m such 
large numbers? It is not because that they hRve a big stature. but 
'because the Government really know thnt the 'Gurkhn8 are a good fighting 
na~ion. If these disqunlifi(·ntions are removed, not only for the Southerners 
or for the people of Ren~fll, hllt for ('ver~' Tnninn who is not now enlisted 
·in the a.rmy 80 freely, Government would be doing a great service to the 
people, and no province will have any cause to complain, whether it be 
in the Army or in the Civil Department. 

It is quite obvious that the servieesofthe State should not be the 
monopoly of nny one (·lnss. r-Inn or provin('e, and I think my friend, 
Captain Sher Muhnmmn,d Khan Gakhar, will subseribe to this view, whether 
it h; the Army or the Civil Depnrtment. Every one knows that in this 
age of democracy such rights Bre conceded and they are bound to be 
coneeded hereafter. As we come to the new constitution, every one of 
us knows that the democratic principles win have to be applied, and we 
shall have to act upon them. So, why should we not prepare oumelv8s 
to hnve those democrntic principles expounded and acted upon from today? 
It is a rule of demoeracy that if the people have to defend themselves, why 
should the armies of Southern India be called upon to defend the Punjab? 
The Punjab people will be very good fighters with their neighbours in the 
North. If the people of the South are el\lled on to fight our neighbours in 
the North or on the borders, it is quite possible that they may not be able 
to endure the sufferings which arc inevitable in these pnrts of India and 
which the Punjab people will be able to sufficiently endure. SimilBl'ly, 
if our Punjab friends have to fight on the bordors of Bengal. I am sure, 
unless they get the snme quality of food like meat and other things whieh 
they use in their daily diet. on this side ·of India, it will be very difficult 
for them to carry on the fight in the plains of India, against attacks from 
Nepal side. It is the indigenous people of a province nlone who will he 
able to efficiently fight with their neighbours. But there IU'e undoubtedly 
policies that underlie all these matters. Every one of us knows tha.t ser-
vice to our motherland should be our prirrlc duty. And if our friends 
from Beng-al or from Madras today want this House to. endorse this Reso-
lution, it is simply beca.use they wont to serve their motherland. They 
want to defend their own . hearths and homes, they want to defend their 
own country, Rnd I shou1cl a.sk my friends, who have today opposed this 
Resolution, to consider thh~ fact very seriously. If these people come 
forward to lav 'down their lives for the defenoe of their motherland and for 
their own provinces, why should people from other provinces come 
forward and say: "No. you have no right to do that. We wi,ll defend 
your hearths and OOrnes"? Mv submission is, that this is not only in 
accordance with the principles of democracv, but it should be the feeling 
of everv Ron of this mot,herland. Let those, who come forward to lay 
down their Iives for their (muntrv, do 110. 'nhat should he the motto. In 
theRe words, I welcome the R:esolution of my Honourable friend, Mr. 
Jadbav. 
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Some HODourable Kembers: I .. et the question be no,w put. 
1Ir. B. V. 3'adhav:' In t,he fiNlt place, I have to offer my tlhanks to all 

those who supported the Uesolution which L had. 1ihe honour to mov.e, 
. and also to those who opposed it. I understand theirieelings and their 
" difficulties, und I also appreciate their points of view. I am very thankful 

to them for the e,.'{pression of their views. Many of my Honourable friends 
rather misunderstood me and have taken exception to the wording of the 
Resolution inasmuch as it is confined to the South Indian Infanev 
Battalions alone and the province of Bengal has been omitted. Far 'b~ 
it from me to entertain any idea that the Bengalis are not fit for the 
army. I had no intention of· omitting them. As a matter of fact, I am 
not at all responsible for the wording of this ,Resolution. I had. oot 
tabled this Resolution, but Mr. Rajah, who had tabled it, had to leave 
for Bombay very suddenly and, in the Simla Session, somebody 98ked 
me to adopt this child. I could not neglect an orphan child and, there-
fore, I placed it before t.his House. 

'Kr. X. .Ahmed. (Rajshahi Division: Muhammadan Rural): You Ilre the 
adoptive father? 

Kr. B. V . .Tadbav: Call it rather mother. My friend, Captain 8her 
Muhammad Khan Gakhar, is n keen army man lind he has given some 
sound advice. He is very grateful to His Excellency the Cooamander-
in-Chief for taking 00 cadets into the Indian Military Academy every 
year. J am also Vf'ry grateful to His Excellency the Commander-in-
Chief for this mercy, but I must say, I am not at ull satisfied. The 
annual wastage in the army is computed at about 120 and the Dew policy 
of doing away with the Viceroy's Commi!l8ion and replacing the Viceroy's 
Commissioned Officers by King's Commissioned Officers h Il.8 created 8 
situation which will put off. -the Indianisation of the Army to a vetry 
lengthy period. 
r At this stage Mr. Deputy President (Mr. R. K. Shanmukham Chetty) 

resumed the Chair.] 
'Ultimately the annual, wastage of 120 officers will grow to no less than 
JI80 offioers, GoDd, for thatrea80n, the number of cadets admitted to the 
Indian Military 'Acad,emy ought to be raised at least to tha.t number. 

0&pU.ln Sher J"'bammad Khan' Qakhar: It will be inoreased propor-
tionately. 

Mr. 'B. V. ladhav: Till then I sha1l not be satisfied. Of course, I am 
not in any hurry ~ I am not very impatient; but I have to state 00 the 
floor of this House that the number 60 is Dot at all adequate and, I 
hope, that His Excellency the Commander-in~Chie£ will see his way to 
increase that number in the near future. 

My Honoura.ble friend from Madrll6, Mr. Reddi, charged the British Gov-
emmimt with ingratitude. I think he forgets the principle that gratitude 'is 
a lively sense of favours to be expeoted. It is not for past favours or ~t 
SErvices. If a man will be usefiIl to one in the futura, then that one 1S 
Vel'V grateful to him, but if no favours are to be expected,then, of-course, 
the" services Ilre sooo forgotten, and I 'lihink that is an almost every day 
experience. In the case of the army too, theJe is a Resolution lower 
down, which;, had there been time enough, would have shown that even 
those, who shed their blood and became disabled for life, are not treated 
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generously and liberally by the British Government. I am not dealing 
with that now, but I state that only with respect to the feeling ;of 
gratitude. 

Then, I come to-my friend, Mr. Yamin Khan. I father admireli\.is 
credulity. He has read somewhere that the Mahratt&s were so l(~y 
useless that when they invaded Delhi, the goondas of Delhi slapped their 
faces. I really admire the credulity of the man. But let me tell -biD;' 
that when in 1802, the British, under Lord Lake, took pos8eBBionof DeIhl, 
it was in possession of the Mahrattas in spite of the .goondas of t4at 
place. The goondas could not drive them out., the English had to do.it. 
Rut, I think, the authority on which my friend relies may 11.180 be true. 
If the goondas belonged to a questionable sex, then, of course, '11.0' 
Mahratta soldier would raise his finger to resist that sort of person. 

As regards the comments offered in this House condemning the pro-
vincialisation of the Army, I have only to say that I never claimed that 
each province should have regiments recruited from its people. But, at 
t,he same time, I may point out that the question of raising provincial 
levies will have'to be dealt with in the near futufe. When provincial 
Autonomv comes, people will demand their proper share in the recruit-
lllent· and maintenance of the anny and, for the purpose of preserving 
peace and law and order, local levies will have to be recruited and main-
tained and trained. Some may say that it is the business of the provinces 
to incur expenditure on those levies; but I do not think that when the 
provincial levies come, they will be in addition to the present strength 

. of ·the nnn:v. That will be increasing the expenditure on the army quite 
nbnormlllly. Some ndjuRtment will have to be made, but the question· 
of raising provincial levies will have to be tackled in the near future 
nnd cannot be avoided. 

Much has been said about the mnrtial qualities and the non-martial 
l!ualities of men. The whole of the ancient history, from the days of' 
Uams to the present day, has been drawn upon on thiliJ occBsion. 1 "have 
110 reason to traverse over such a vast period. I have .to admit ~t 
ma~y of the theories and many of the incidents of ancient history trotted 
o'!t here have raised a doubt in my mind about my SCAnty knowledge of 
hiStory and, I admit, that on a future occasion! shall try.to revise my knGW-
ledge. But let me tell this House that at one time or another in the past 
history of this country, the people of every province proved that they 

.possessed martial qualities. Empires have risen in every province a~d, 
In those days, they took their victorious armies over vast territories. 

,Some have done that in the very long past, Some have done that.w 
the very near past. But, all tho Ilame, militnry qunlities are not the 
monopoly of anyone province or race. India has proved that if oppor-
tunities and proper training are given, the people will show that they 
Brc able to do military work as their foref"thers did in IIncient tim48. 
Now, the cry h; not onlv that the commiRsioned ranks of the army should 

.be open to the people of India, but, at the same time, the rank aad file 
of. the regular army should also be open and' I have given one oftbe 
reRsons wh:v it has become very necessary that the recruitment of the 

,II-rmy should not be limited to pl\rticular races and to partiCUlar provinces. 
The doctrine that .higher officers should be in proportion to the number 
of the rank and file is, I think, not very objectionable; but it presup-
.poses that every community has an opportunity of being recruited. When 
~ou make rule!! that a particular community only will be recruited' .m. 
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'the . ranks and another community will not be taken in at all, then, to 
say, that the officers' rank should be only available in proportion to those 
who are working in the rank and file of the army, is a futile one. If 
!you keep the army open for recruitment, then alone you can lay down 
that 'principle and say that the officers in the higher military service 
should be in proportion to the number of men recruited in the rank and 
file. The complaint of the southern people usually is that in making 
gelections to the Academy, the northern people are given more prefer-
ence and candidates from the two southern Presitlencies do not get in at 
all. 1'lwre have been two selections to the Academv nnd it is verY 
difficult to· say whether my own people, the Mahrat.tas, have got a singl~ 
seat. I leave that. to His Excellencv the Commander-in-Chief and the 
Army Secretary to look into. . 

In response to ,the demand from the country, His Excellency the 
Commander-in-Chief has reduced the number of fighting units, and the 
AJ'my Secretary has told us that the total strength 'of the army now 
tltands a.t less figure bv 40,000 from the numbers in uns. This is a 
matter for congratulation and I am very thankful to the Commander-in-
Chief and the Army authorities for giving their consen~ to the reduction 
of this number. But I think that even the present number which stands 
.at about 1,88,000 is much too high for the docile people of this country. 

Mr. s. o. IOtra: What is the reduction in expenditure since 19181 

IIr. B. V. Jadhav: I do not think there is any reduction. The total 
expenditure might ha'le increased. . 

Mr. 8. O. Mitra: Not might. It hal increased several times .. 

][r. B. V. Jadhav: The country ~xpect.!,\ that thiR huge burden on the 
-army expenditure would be lightened in the near future. 

Oaptatn Sher Muhammad Khan Ga.khar: How can the military burden 
:be lessened if more ba.tte.lions are raised 1 

Mr. B. V. Jadhav: My friend asks me how the military burden can 
'be lessened. He misunderStands me. I do not Claim that the present 
strength should be increased in order to do justice to a particular province 
or a pa.rticular race. There ought to be a proper adjustment and, in that 
Wily, opportunities should be given to other people. 

Ill. Deputy Preatden\ (Mr. R. K. Shanmukham Chetty): The Honour1 
able Member should conclude now. 

Mr. B. V. Jadhav: In conclusion, Sir, I am really sa.tisfied W!i.th the 
assurance given by my Honourable friend, the Army Secretary, that His 
Excellency the Commander-in-Chief has come to realise the claims of tlie 
M'8dras people a.nd that, in- the scheme of rndianization of the army, in 
the artillery arm. advantage will be taken o~ engaging the Madras people 
-for that work. It is B gt'eRt compliment to the MadrllS people no doubt 
and, on lhoir behalf, I thank IDs Excellency the Commander-in-Chief for 
thisconeeRsion. (Applause.) Of course the numbers that will be ·recruited 
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will not be very large in the beginning, but I expect that they will graduall;,: 
increase. At the same time, I may say, that the country as a whole· 
expects that when more and more men will be recruited for the artillery, 
Madras will not be the only recruiting centre, but other provinces will also 
share in the responsibility and honour of such chances. . On this assurance. 
Sir, from the Army Secretary, I beg the permission of the House to with-
draw my Resolution. 

Mr. Deputy Prellident (Mr. R. K. Shanmukham Chetty): Does the 
Anny Secretary wish 00 reply? 

Mr. G. :R. ~. TotteDh~: I undersOOodJ. Sir, that I had no right of reply,' 
but actually I have very little to a.dd to what 1 have already said t,his 
morning. There is onl~' one point 1 should like to make clear; that. is, as 
regards til(' policy which now governs the matter of recruitment to the 
arm.v. J "hollld like to assure the House that that policy has nothing of 9-
J,olitical nature behind it, but, al< I have said, is prompted entirely and 
solely by the desire to secure the best fighting material. As regards what 
Mr. ,J adhnv said just. now about future recruitment for the artillery, that 
iR U 1Illlttl'r that, of course, must wait for the future; but, if I did no~ 
make it clenr before, I wish to explain that Madrasis are not the only 
clll.HRes that are going to be recruited oow. The first brigade of artillery 
will contain four batteries, and Madrasis are going to be recruited for one 
of these. The other t.hree batteries will be recruited from other classes,-' 
although I cannot, say that they will be recnlited from what are called the 
non-martinI classes. (Laughter.) I do not think I have anything more to 
slly. 

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The Honour-
able Memher asks the leave of the House to withdraw the Resolution. 

The Resolution was, by leave of the Assembly, withdrawn. 

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): I am pre-
pared, if the Non-Official Members so desire, to sit longer today. (Voice.: 
"It is about five now.") The House now stands adjourned WI tornoTrOW' 
morning, at 11 A.M. . 

The Assembly then adjourned till Eleven of the Clock on Thursday, the-
9th February, 1933. 
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